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LOK SABHA DEBATES ^
(Part I—Q uettiw  and  ̂''i' O:

Room No. F^os
■ • fc ", r

LOK SABHA

fiday, I2th Decmber,

Th$ Lok Sdbha met at EUvtn 
qf the Clock.

[Mr Spbucbr in the Chnir] 

O R A L ANSWERS TO QUESTION?

^  fifw finniv iJNwrr
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Shri Sbne Naraywi Da«i May I
know whether the hon. Alinister will be 
able to give us an indication of the achieve
ments so far made it that Plan?

Shri AbII IL Chandai In the first 
two years I must admit the progress kaa 
BOt been very tpcctaotlar, but »hc dlfU
442 L. S. D

culties of devcropiridir 1 
undeveloped area like this are apparent. 
Up till now they have been able to spend 
a little over Rs. 14 lakhs. But recently 
tnere has been a demand for another 
Rb. 40 or 50 lakhs which demand is now 
W ng looked into by the Planning Commis
sion and we hope that by the end of this fin
ancial year about Rs. 60 lakhs worth of work 
would be done.

Shri Shree Narayan Datt What is 
the total amount for which the Government 
of India has taken the responsibility in the 
implementation of this Development 
Plan?

Shri Anil K. Chaadat For this Seven. 
Year Development Plan ths total is 
Rs. 223 lakhs out of which Rs. 17 lakhs 
are earmarked for a ropeway. This will be 
treated as a loan. The rest will be given by 
the Government of India.

ift  fJfhf : P̂RTT

f  Pf ^ ^  ITT

fn ft ^  R rfvm  r̂ jjtrn: v t,

t  JJI

«T̂  t* «TT ^  ^  f  ?

Shri AnU K. Chandai The difficulty 
has been to procure suitable personnel for 
working in that area. We have securcd 
the services of some, like the forest officers. 
But in the Fisheries, Co-operative and 
certain other depaitments we have not yet 
been able to secure adequate personnel.

Shri Shree Narayan Daa: May I
know whether any part of this expenditure 
that is going to be incurred on this Plan 
is going to be met from the local funds ?

Mr. Speaker : ‘Local funds’ means ?

Shri Shree Narayan Daas From 
the Darbar.

( ift  W lgtWW  I

CTHT WTT ^ i f t t

5»r a ira m

I  '
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Steel Prices

*722. Shrl Bahadur Sln^t Will
the Minister of Commerce and Industry
be pleased to state:

(a) the difference between the Indian 
and World prices of Steel on the 15th 
November, 1955; and

(b) the cxt:ent of increase in Indian 
prices of Steel eftected during 1955?

The AiinUter of Commerce (Shrl 
Karmarkar)t (a) The present difference 
in price is about Rs. 165/- per ton in favour 
of the Indian consumer.

(b) The average increase is of the order 
of Rs. 100/- per ton.

Shri Bahadur Singhs What was 
the quantity of iron ready with private 
producers in India when this increase in 
price was announced?

Shri Karmarkar: The quantity of 
iron ready?

Shrl Bahadur Singhs The quantity 
of iron ready with private producers in India 
when this increase in price was announced.

S!irl K irmirkar: O f iron and steel
I should like to have notice of that question?

Shrl Bahadur Slnght May I know 
the quantities that will be required to be 
imported during the next year?

Shri Karmarkar: Our present re
quirements are assessed to be about a million 
tons of steel.

Shrl Bahadur Slnght Does the 
increase in price affect all kinds of steel 
uniformly; if  not, what are the reasons 
for it? ^

Shri Karmarkars The increase in 
the world price or in our price ?

Mr, Speakers Our prices.

Shrl Karmarkars The price that has 
been fixed is fixed by Government. The 
retention price— the latest— has been fixed 
at Rs. 385. That is the price fixed. And 
wc fix also the sale price, and that is 
Rs. 115 per ton is excess of the retention 
price. Those prices are fixed by Government.

. Pandit D. N. Tlwaryi May I know 
in how many kinds of steel the original 
price of steel rose since 1950, and so what 
extent ?

Shri Karmarkar: In 1951 July the 
increase was Rs. 100 in respect of galvanised 
sheets. In 1952 July the increase was 
Rs. 50 in respect of all kinds of steel except 
billets the price of which was increased by 
Rs. 45. Id 1952 September the increase

jy s  Rs. 40 per ton on an average. In 1954
March the increase was Rs. 18 per ton on 
an average. In 1955 July the increase was 

20 on an average per ton. In 1955
October the increase was Rs. 80 per ton 
on w  average. Theee were done on the 
advice of the Tariff Commission.

Shrl T. S. A. Chettlar: May I know
whether this increase in the world price 
of steel is due to shortage, and what will 
be the effect of this increase in the world 
Pnce of steel on our import policy, since 
we depend to a large extent on imported 
steel ?

I

Shrl Karmarkar: Perhaps my friend 
thought I was referring to the world prices,
I was referring to the increase in our prices 
not the world prices. The world prices, 
vary according to the needs, requirements 
etc.

ShrlT. S. A. Chettlar : rose—

Oil Refinery at Bhavnagar

. *725. Shri T.B. Vlttal Rao: Will the 
Minister of Production be pleased to refer 
to the reply given to Starred Question 
No. 1838 on the i6th September, 1955 
and state:

(a) whether the sponsors of the fourth 
i Refinery at Bhavnagar have since

submitted full particulars of the project;
(b) if  so, whether the same has been 

examined by Government; and
(c) when it is likely to be finalised ?

The Minister of Ptoductlon Shri 
K. C. Reddy): (a) No.

(b) and (c). Do not arise.

ShH T. B. Vlttal Raos May I know
whether any time-limit has been fixed for 
the submission of this project report from 
the French firm as was done in the case 
of the synthetic oil plant ?

Shri K. C. Reddy: I do not see why
wc should fix a time-lfinit for the submission 
of the project report. Here was an instance 
of private enterprise coming forward on 
its own, and they said they will send fuller 
proposals. Government are awaiting those 
fuller proposals. There is no need either 
to fix any time-limit or to invite them to 
submit it within a period of time.

Shri T. B. Vittal Rao: May I know 
whether Government have indicated to the 
private firm as well as to the French firm 
which was to submit a project report, as 
to the installed capacity of that refinery ?

Shri K. C« Reddy: I made it clear 
that it is not for the Govemmen to take the
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initiative in the matter. Private enterprise 
has taken it, and they have given us some 
sketchy proposals  ̂ and we are awattifig 
their fuller proposals. What we are now 
eqpectihg is not a project report but fuller 
proposals with regard to the setting up of 
an additional oil refinery.

Shri Cli»ttopadhyay« t May I know 
whether the French firm has expressed its 
intention to participate in the capital und, 
if so, what advice has been tendered by the 
Government ?

Mr, Sp«ok«r 1 I think the question 
is premature in view of the answers given 
they say they are awaiting propsals.

ShHK* Gulkeddy : Wearenot directly 
dealing with the French finn at all. It is 
a private industrialist from our country 
who is dealing with the French firm.

Common Production Program m e

Shri Dabhi ; Will the Minister . 
of P lam iiag be pleased to refer to the reply 
given to starred question No. 497 on the 
i6th August, 1955 and state :

(a) whether Government haye now 
taken a final decision regarding th  ̂indus
tries for wflkh a common production 
programme in the large and small scale 
sectors was to be formulated i and

(b) if so, the details thereof?

The Detouty IViinister o f  Planning 
(ShH S.N. Miahra) 1 (a) No, Sir.

(b) Does not arise.

Shri D ab h i: Could we know the names 
of the industries for which the common 
production programme is likely to be 
formulated ?

Shri S. N, M iahru: We cannot give 
any information on that point at this stage.

Shri Dabhi t How long will it take 
Government to decide this matter ?

Shri Ŝ  N. Miahra t About the exact 
time also I am afraid I cannot give any 
indication.

Fact-Finding Commlaaion on Re
covery o f Abducted Women

*72% Shri D. C. Sharm a t Will
the PHme M iniater be pleased to state ;

(a) whether the Fact-Finding Com
mission appointed jointly by the Govern
ments of India and Pakistan with regard 
to the nxovery of abducted women has 
submitted its report ; and

(b) if so, whetheithas been considered?

Woirfcâ  Honalag 
•ad Supply (Sardar Swaran 8 lngh) s
(t) No.

(b) Does not arise.
Shfi D. C . Sharma: May I know 

when this Fact-Findrg Commission waa 
appointed and who were its members ?

Sfudar Swaran Singh 1 The Fact-
Fmding Commission consisted of two highr 
powered oflScers representmg the Govern
ment of India and the Government of Pakis- 

They were to be assietsd by two 
facers of the rank of Deputy Conumssioners. 
The two assisting officers have already sub
mitted some tentative recommendations and 
thev are under examination by the two 
high-powered officers who were to meet on 
the 7th December, 1955 to finalise their 
report. Government has not yet received 
the final report from the two high-powered 
officers,

Shri D. C. Sharm a s Has it come to 
the notice of the Goyemmem of India that 
a statement was made by a Pakistan hi^-up 
that there were several thousands of abduc
ted women still in India and Pakistan and 
that not much was being done to restore 
them to their proper home land ?

Sardar Swaran Singh 1 I have not 
seen that particular statement which the hon. 
Member has in his mind. But I may add 
that the work is going on, and the report 
of the two high-powered officers is only to 
assess the outstanding work and to see 
what further steps are necessary; it is rot 
that the work is at a standstill because we 
are awaiting a report.

Shri D. C. Sharm a 1 Will the hon. 
Minister kindly tell the House how long 
it will take for the finalisation of the report , 
and for the implementation of the recom
mendations contained therein, because 
this is an issue which has been long in the 
hanging.

Sardar Swaran S in g h : I do not
think I could add anything to what J have 
already said. The two liigh-powered offi
cers were to meet on the yth December. 
Their report is awaited, and soon as it is 
received, the Government will examine 
it. .

Indiana in Auatralia

*720, Shri Kriahnacharya Joahl; 
Will the Prim e Miniater be pleased to 
stata :

(a) the total number of Ifildians in 
Australia; and

(b) whether they are enjoying previ- 
leges of citizenship?
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The ParllamMitary Secretary to the 
Minuter of External AfUairs (Shri 

SedethAllKliaii)t (a) About 2000.

(b) The resident Indians enjoy Austra
lian citizenship rights.

Shri Kriahnechex^Breloahl s May I
know whether the do^ciled Indians in 
Australia are allowed to take their families 
there?

Shri Sedeth All Klum s Yes. Indians 
domiciled in Australia may take their 
families provided they can live there in 
reasonable comfort.

Shri Krlahnacharyft Joshl s May I
know whether recently any students haVe 
been sent to Australia under the Colontbo 
Plan, and if so, their number ?

Shri Sadath All Khan t Yes. The 
figure given includes 150 students who have 
gone under the Colombo Plan.

Shri N. R. Munlawamy t May 1
know the special disabilities these Indians 
sufier from in Australia ?

Shri Sadath All Khan t Not that we 
know of.

Shri Chattopadhyaya: May I know 
whether there has been any relaxation in 
the white labour policy followed by the 
Government of Australia during recent 
years ?

The Prime Mlnlater and Mlniater of 
External Affaira (Shri Jawaharlal
Nehru): I suppose the hon. Member is 
referring to their immigration policy. So 
far as we know, there has been no particular 
change, and I am to tell the hon. Mem
ber that we are not particularly interested in 
the matter cither.

' Dr. Sureah Chandra i May I know 
whether there was any racial discrimination 
against Indians there ?

Shri Sadath All Khan : Not that we 
know of.

Rock Salt

*7^. Shri M. L* Agrawal s Will
the Mimster of Production be pleased to 
state :

(a) whether it is a fact that steps are 
bdiig taken to manufacture Rock Salt in 
India ;

(b) if so, where; and

(c) the quantity to be manufactuted ?

Parliamentary Secretary to the 
A ^ t w  of Pfiodaction (Shri R.G 
Dubey) 1 (a) to (c). Rock salt is not 
manufactured, but is a natural product 
excavated from salt mines.

Presumably the Member is referring 
to the proposal for the working of the 
Mandi Salt Mines by the wet mining process 
according to the scheme prepared by a Swiss 
Firm of Engineers. The scheme is still 
under investigation. As an essential preli
minary, core drilling to assess the exact 
extent of the reserves of rock salt was under
taken. Results of core drilling are now 
available. The nature of process to be 
adopted, whether it should be by wet 
mining or dry mining and other asp^ts 
of the scheme are now under consideration. 
The quantities of rock salt that could be 
mined will depend on the process that will 
be adopted.

Shri M . L. Agraw al > May I know
the quantity of rock-salt produced from the 
Mandi mines ?

Shri R. G . Dubey : For the present, 
It is 1.5 lakhs of maunds, but it is not used 
for human consumption. •

Shri Hem t May I know whether 
in view of the fact that the development 
scheme in respect of the Mandi mines has 
fallen through in the First Five Year Plan, 
it is proposed to include it at least in the 
Second Five Year Plan ?

The Mlnlater of Production (Shri 
K . C . Reddy) i In the First Five Year 
Plan, we could not go ahead with the scheme, 
because of certain technical difficulties 
and hurdles which we had to get over. 
As has been indicated in the answer ahready, 
after the scheme was made available to us, 
we wanted to make sure whether there is 

' enough reserve in the mines to exploit it 
for a period of at least ten years. So, we had 
to take up core-drilling etc., and this has 
been completed now. But as I said, there 
have been certain technical difficulties; and 
there may be diflferences of opinion between 
the Swiss Firm of Engineers and our own 
Geological Survey Department. These 
differences have got to be examined. Be
cause of these reasons we could notgo ahead 
with the implementation of the scheme in 
the First Five Year Plan. The question 
of including a suitable provision for it in the 
Second Five Year Plan is now imder con
sideration.

W T|: w r

A arH if ^
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Manufacture of Windmills

•730 Pandit D. N. Tiwaryi W iU
the Minister of Commerce and Industry
be pleased to state:

(a) whether any proposal to manu
facture windmills in India is under consi
deration of Government^

(b) if  so, whether any decision has 
been taken in the matter;

(c) whether the proposed factory it 
to have technical collaboration with any 
foreign firm; and

(d) if so, with whom ?

The Mfnister of Commeroo (Shri 
Karanarkar): (a) and (b). An appli
cation under the Industries (Development 
& Regulation) Act, 1951, has been received 
from M/s. E. M. Allcock & Mohatta Ltd., 
Calcutta, for the manufacture of windmill 
pumps in India, and it is proposed to grant 
them a licence for the project.

(c) No, Sir.

(d) Does not arise.

Pandit D, N. Tiwaryi May I know 
whether any estimate has been made of the 
requirements of the country for windmills ?

Shri Karmarkar: This application 
is for 2400 windmills, but what would be 
required would depend upon the nowing 
use of it and the various sites suitable for it 
where there is sufficient velocity of wind. 
For that, attempts are being made. There 
is a scheme entitled ‘Utilisation of wind- 
power* by Dr. Neelakantan in different 
parts of the country.

Paadit D. N. Tiwary: What will the 
capacity of the m*ll which will manufac
ture windmills when it is erected ?

Shri Karmarkar: The specifications 
of the complete windmills proposed to be 
manufactured are 12 tt. wind-wheel and 40 
ft. tower, which type is said to have been 
foi^nd suitable for this country of low wind 
▼elodty.

Shri B. D. Pande: May I know 
whether any windmill has been imported 
from outside and tried in the hill region 
where there is scarcity of water ?

Shri Karmarkar 1 The stations 
where these are being tried are in the Plain 
area, and they are Jodhpur, Belgaum and the 
Coimbatore districts. '

Pandai Nowhere in the 
nil! area has it been tried, so fsr as 1 know.

i Shri Karmarkari So far as I know 
also.

Drugs and Raw Materials

♦731: Shri Jhulan Sinha : Will
the Mmister of Cbmmerce and Industry 
be pleased to state:

(a) whether it is a fact that restric
tions have been imposed on the impott 
of drugs and raw materials used in the 
preparation and administration of indi
genous medicines in India; and

(b) if so, the justification therefor ?

.The Minister of Commerce (Shri 
Karmarkar)! (a) and (b). The hon. 
Member has not specifically mentiored 
the particular items of Drugs and Raw 
Materials he has in mind. It is, therefore, 
difficult to give a precise reply. I may, 
however, add for the information of the 
hon. Member that crude drugs for Ayurvedic 
and Unani Medicines are allowed import 
on a 100 per cent quota.

Shri Jhulan Sinhas May I enquire 
whether Government have received any 
representation from the manufacturers of 
indigenous medicine giving full particulars 
and details of the restrictions put on those 
drugs?

Shri Karmarkari I am not aware
of any other representation except the one 
from Andhra which did not mention any 
specific items, but which wanted the whole 
lot to be put on the OGL. Apart from 
that, I am hot aware of any other represen
tation giving specific items. We shall be 
glad to consider the matter, if such a repre
sentation is made.
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*734. S h r i  C lia n d a k }  ̂ iU  the
Minister of G o m m e r o e  a n d  I n d u it iT
be pleased to refer to the reply given to 
Starred Question No. 2399 on the J9tn
September, 1955 and state:

(a) whether the Tariff Commission 
was assisted by any tyre technologist 
for examining the tyre prices submitted 
by the tyre companies; and

(b) whether the Tariff Commission 
took into account the saving in raw rubber 
effected by the companies by incorporating 
cheaper materials-like Chinaclay and re
claimed rubber ?

T h e  M in is te r  o f  C o m m e r c e  ( S h r i  
Karmarkar): (a) The Tariff Commission 
was assisted by competent technical staff 
in this enquiry. But since Government 
do not employ a tyre technologist, the assis
tance from such a person was not available 
to the Commission.

(b) The Tariff Commission took into 
account the actual cost of rubber cbmpound 
which includes a variety of materials besides 
raw rubber. *

S h r i  S . V , Ram aswam y: Is there 
any proposal to manufacture carbon black 
which is essential for the manufacture of 
tyres ? ,

S h r i  K»m»*ifkBrt I should not like 
to give a loose reply to this *
should like to have notice. There H » 
proposal, so far as I know.

S h r i  A . M . T hon »*t May I enquire 
whether Government have taken any deosion 
on the various recommendations of the 
Tariff Commission with regard to auto
mobile tyre prices and the setting up of a 
pilot project and other allied matters f

S h r i  K krm arkari Regarding the 
latter. I have not got with me at present 
theinfbrmation.
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Shrl Joachim A I v a  i Government 
are aware that hu^ sums of money are sent 
out of India by foreign monopolistic combines 
who do tyre manufacture in India, and also 
that the prices hit the consumer very 
badly. Have Government at any time 
considered a proposal of sending out Indians 
to examine the position of tyre manufacture 
♦Ither in Central Europe or in the Far East 
so that our industry may be assisted.

^  Shii Karmarkari If the question 
I arises  ̂ I should like to have notice.

Snowfall ia Lahoul and Splti
S s

*738. Shrl Hem Ra): Will the 
Prime Mlniater be pleased to state;

(a) whether it is a fact that some 
hundreds of Indian wool traders of Lahoul 
and Spiti with their merchandise and 
animals returning from Tibet have been 
stranded beyond Baralacha pass due to 
the early heavy snowfall in October last; 
and

(b) if  so, the arrangements made by 
Government to bring them out with their 
merchandise etc. from that place ?

The Parliamentary Secrctai^ to the 
Minister of External Affairs (Shrl 
Sadath All Khan): (a) Yes. About^ 
two hundred.

(b) No special arrangements were neces
sary to bring these traders out because as 
soon as the weather cleared about 50 per 
cent, were able to make their way through 
to Keylong and the rest went northwards 
to Leh. The Punjab Government is assis
ting them both directly and indirectly 
through the J. & K. Government; They 
have placed Rs. 25,000 at the letter's disposal. 
Traders, however, have not needed help 
as they have been able to borrow money from 
local traders at Leh and made their way 
homewards, but instructions have been 
issued to the J. & K. Government to render 
assistance, if any is required.

Shri Hem Raj: May I know whether 
Government are aware that when the traders 
of Lahoul and Spiti return from Tibe 
to Kulu Valley via Baralacha pass, and 
via Kashmir, their movements are restricted 
and their merchandise is confiscated by 
the Kashmir Government?

Shri Sadath AU Khan: We have
no infonnation. I should be very surprised 
if that was the state of affairs.

Shri D. C. Sharma: It was stated 
^  the hon. Parliamentary Secretary that the 
Punjab Government is giving them direct 
as well as indirect help. May I know what 
is meant by 'indirect' help and in what 
form direa help is given ?

Shri Sadath AU Khans Indlfea 
help, of course, means traasport and c«he

facilities, and direa 
means money.

help, I suppose^

fnw  w r irtr

W W W  iW y  iW T  i i f i w u r f  

(*fV W U 'W W f ^

^  ftr qrwrsT w t  pBT «tt i m

I  •
^  TW  : *prr ^  ^  TPT

I vnjlfrr

eft ^ : WTK

t

AU India Khadi and Village Indastries 
Board

*73p. Thakur Jugal Kishore Sinhai
Will the Minister of Production be 
pleased to state:

(a) the programme prepared by the 
All India Khadi and Village Industries 
Board for the training of personnel; and

(b) what steps have been taken by 
the Board to funaion as a clearing house 
of information and expansion relating to 
these Industries?

The Parliamentary Secretary to the 
Mlniater of Production (Shri R« O. 
Dubcy): (a) and (b). A statement is 
laid on the Table of the Lok Sabha. [.Stf# 
Appendix IV, annexure No. 38].
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Stores PurchMe Com m ittee Report

•740. Shri K, C  Sodhlat Will the 
Minister of Works, Housing and Supiily
be pleased to state the aaion taken by 
Government on the recommendations 
of the stores Purchase Committee in regard 
to:

(a) the grant of price preference to 
indigenous suppliers;

(b) t\it formation of a Purchase and 
Development Board and the non-oflBcial 
purchase Advisory Council; and

(c) procedural recommendations re
garding improving the payment terms 
and other conditions of contract etc,, 
as also in regard to arbitration procedure 
in supply contracts?

Tb#i Minister of Works, Housing 
t i d  Supply (Sardar Swaran Singh)t
(a) rhc i^tAjmmcndation has been accept
ed by the Government.

fb) The recommendation regarding 
non-official purchase Advisory Council 
has been accepted by the Government and 
aaion is being taken to set up the Council. 
The recommendation regarding purchase 
and development Board, is still under con
sideration.

(c) A statement is laid on the Table 
of the Lok Sabha. [See Appendix IV, 
annexSMre No. 39].

Shr^ K. C  Sodhiai What is the range 
of price preference afforded to indigenous 
industries ?

Sardar Sfvaran S in ^ s There is no 
such uniform rate. This depends upon

each particular item. Care is always taken 
to see that the manufacture does not under 
this take exceptional profit.

Shri K. C. Sodhlai Who determines 
the amount of preference to be given ?

Sardar Swaran Slaght The pur
chase organisation.

Shri Dabhii May I know if a pilce 
preference is given to khadi?

Sardar Swaran Singht That is of
the order of about 25 per cent, or so, but I 
have not got the exact figure.

Shri K. C. Sodhlat With reference 
to the statement that has been placed on the 
Table of the House, in regard to item (b), 
it has been stated:—

**The recommendation has been 
accepted but Government have 
reserved the discrection that in 
cases where stores can only be 
obtained from foreign sources, 
advance payment may be per
mitted if price considerations or 
some special consideration may 
justify such a measure."

I want to know who is going to say diat 
the conditions are fulfilled and advance 
payments should be sanctioned ?

Sardar Swaran Singht Obviously, 
those who are in charge of administration, 
and in this, case, the respective purchase 
organisation, if it is a contract >\hich is 
with the ISM in the United States or with 
the India Stores Department in London 
or the DCS and D in India.
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Shrl I. K. Bhonal* : In about 15
or 16 States altogether.
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S h r l  O , P . S ln h a  : M^y I kiio v the 
number of refuiecs from W?st Pakistan 
who are still not rehabilitated ?

Shri J. K. Bhonsle : It is very diffi
cult to give that fijurc. But, I ca i state 
that vie have practically broken the back 
of this problem and a great majority of 
them have been settled.

FertUiBcr Plants

*74̂  Shri T . B. Vittal lU o : Will 
the Minister of Production be pleased 
to refer to the reply given to Unstarred 
Question No, 754 on the 5th September, 
1955 and sute;

(a) whether the Government of In
dia ^ ve since finalised the sites for the 
location of two more fertiliser plants pro- 
PJ?*®d to be installed during me Second 
Five Year Plan  ̂ and

 ̂ (b) if so, which are the sites selct- 
td and the reasons for such selectione?

n e  M lnistel* o f  P ro d u c tio n  (S h riK . a  RM ldy)! (a) No.
(b) Does not arise.

S h r l  T , B , Vhtnl R noi May I  know
when a firm and final decision will be taken 
TCgarding the site in view of the fact 
Mt t ^  draft plan for the Secod Five 
I  ear Plan ii likely tQ be finalised vithirr a month from now ?

S h r l  K. C. Reddyc Government 
are aware of the need to take an early 
decision regarding this matter. As the 
hon.Member is aware, adecision has 'a lr^ y  
been taken to establish one fertiliser fac
tory at Bhakra-Nangal with a capacity of
70,000 tons in terms of nitrogcMi. TThe 
Committee has recommoded that two 
more fertilizer factories should be located 
at certain localities. When the Govqmment 
was examining the recommendations of 
this committee, a fresh factor has c me 
into the picture and that  ̂is this The 
Hindustan Steel Co., at Rourkela has made 
a proposal that they would be able to pro
duce 70̂ 000 to 80,000 tons of nitrogen ' 
gas on account of the recent decision to 
adopt what is called the L D process for 
the produaion of steel and that is a very 
important proposal. The recommendations 
of the Fertilizer Committee will have to the 
examined in the context of this fresh pro
posal. That is being done now and it is 
expected to be finished within a month 
and then we will be able to take a deci ion 
with regard to the sites for locating the 
additional plants.

S h r i G ldw nnit May I know whethe® 
Trombay or Bombay was chosen for locat
ing one of the faaories as a large quantity 
of waste gases will be availabe from t he 
crude oil refineries there ?

S h r l  K. C. R ed dy : That is one of the
recommendations of the Committee under 
the examination of Government now.

S h r i T . B. V itta l R noi May I know
whether the report or the proposal submitted 
by the Hindustan Steel Co., will be referred 
to any committee or will the Government 
take a decision of their own ?

S h r l  K« C . R eddy : It will not be 
referred to a separate committee. It is 
being examined by an inter>ministrial 
committee of which the technical officers 
of the Govememnt are also members.

S h r lB h n c w n tJh n A sn d : May I know
in view of the answer to part (a), how do 
Govemmeiit propose to make up the shor
tage in the supply of fertilizers in the coimtry 
in the absence of the location of these sites ?

S h r l  K. C . R ed dy t The selection ofthe two sites is one step in the process of
meeting the requirements of the oountrv. 
An expansion scheme has been taken up m 
Sindri which will increase production of 
fertilizer thereby about 60 per ĉent. over the 
present production. Bhakra—^Nangal prô . 
feet haa been decided upon and we an
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going to take an]early decision, ts indicated, 
to locate the sites for additional factories.

' Dr« Lftnka Sundar«m! May I know
whether there is a proposal made to the 
Government of India that there should be 
a fertilizer factory set up in the Nagarjuna- 
sagar project area or any other place in the 
Andhra State?

-wrshri K. a  Reddyi Yes, Sir. It is
one of the recommendations of the Fertili- 
aer Production Committee that Vijayawadi 
may be a suitable site for the location of 
one of these fertilizer plants if  and when 
we are xmable to decide upon Neiveli.

Shrl Heda: In view of the fact that 
the need for fertilizers is growing are Gov
ernment thinking of starting a fertilizer 
factory at a sit/e where the factory can go 
into production early ?

Shrl K. C. Reddy: That aspect li 
Also borne in mind by Government.

Machine Tools

*745. Shrl Jhulan Slnhat Will
the Minister of Commerce and Industry
be pleased to refer to the reply given to 
Starred Question No. 167 on the 28th July, 
1955 state:

(a) whether the survey undertaken 
to assess the requirements of machine- 
tools in the country has been completed; 
and

(b) if  so how far the indigenous pro
duction is capable of meeting the require
ments of the country ?

The Minister of Commerce (Shrl 
lCarmarkar)t (a) The field work survey 
of the existing machirie tools in the country 
has been completed and is under tabula
tion.

(b) An idea about this could be formed 
only when the report is ready.

Bhakra Nangal Projects

*746. Shrl D. C. Sharmat Will 
the J^nister of Irrigation and Power
be pleased to state:

(a) the amount already si^nt by the 
Punjab Government amnst its share of 
the Bhakra Nangal Project; and

(b) whether this amount includes the 
loan by the Central Government ?

, The Deputy Minister of Irrigation 
nnd Power (Shri Hdthi): (a)
Rs. 66,98,06,597 upto the end of Septem
ber, 1955.

(b) The whole e^ n diture excepting 
Rb. 74,71 >376 incurred prior to partition of 
the Punjab has been financed from loans 
obtained from the Cenrtral Goveromextt.

Shri D. C. Sharmat How much 
loan has been advanced to the PBPSU 
Government on this account and how much 
to the Rajasthan Government ?

Shri Hathi: Rs. 3304̂ 50>ooo to the 
Punjab and Rs. 2,75,20,000 to Rajasthsn.

Shrl D. C. Sharmai May I know 
what are the conditions laid down for the 
recovery of these loans from the Punjab 
and other States ?

Shri Hatldt The loan is to be repaid
at the end of 15 years and the rate of interest, 
of course, various from year to year accord
ing to the rates prevailing then.

Shrl D. C. Sharmai May I know
if the Government has any idea of the total 
amount of loan that will be given to these 
Sutes PEPSU, Punjab and Rajasthan 

for the complete construction of the Bhakra- 
Nangal project? .

Shrl Hathli The total expenditure 
is estimated at about 159 crores of rupees 
ana the expenditure in each of the States 
would be nearly in the proportion of 59>2i 
and 19 per cent, but that will depend 
on some common works, of which de vision 
will have to be made.

Messrs. Travancore Titanium 
Products Ltd.

*748. ShH Chandak: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that Govern
ment have advanced Rs, 17,00,000 to 
Messrs Travancore Titanium Products 
Ltd., Trivandrum;

(b) if so, on what terms the advance 
had been made; and

Its
iucts

(c) who arc the sole Selling Ageni 
of Messrs Travancore Titanium Produci 
Ltd.?

The Minister of Commerce (Shri 
Rarmarkar): (a) No, Sir.

(b) Does not arise.

(c) Government have not got any 
precise information about the firm's dis
tributing arrangements.

Shrl Chandak: May I know what 
other pigment manufacturing company 
has been advanced financial assistance?

Shri Karmarkart Sir, I should like 
to explain my reply, ‘No* to part (a). When 
I said, ‘No ,̂ I meant that Government 
have not given any loan but I see that the 
Industrial Finance Cori>oration have given 
this firm a loan of Rs. 15 lakhs. No other 
firm is receiving financial assistance so £ur 
u  lean tee.
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Knm ui Annie MsMcmrtnitt May I
toow  whether any amount has been advanced 
to this company before this advance, and** 
if  so, any debt has been repaid on thâ  
account?

Shr) Knnnnrknr: I have no infor
mation; but, from the advance that has 
been made they have repaid Rs. 4 lakhs 
so far.

Kuninri Annia Msm nai May I
know wnat is the nature of the market of 
this industry within and without the country, 
and whether the profit is shared by the 
English firm’s representotive there ?

Shri Karmnrkar: I see from the 
•capital structure of the Travancore Titanium 
Products Ltd.. that the Travancore State 
Government W  about 51 per cent, the 
Titanium Products Co., 22 per cent., and 
there are some 5 or 6 units holding the 
remaining percentage. So, I think, these 
participants must be having these profits 
accordingly.

Shri Mattlien: The Travanvore
Titanium Products Ltd. manufacture 
some material for manufacturing paint 
Has the Government any proposal to start 
manufacture of the rare metal Titanium 
itself?

Shri Karmarknrs 1 should like to 
have notice for that.

Shri A. M. Thomaat May I enquire 
whether this concern is now running at a 
profit and whether it has been possible to 
rehabilitate this factory because of the aid 
^ven by the Centre ?

Shri Karmarkar: I have no infor
mation regarding the exact profits made. 
But, from the foct that they have paid Rs.4 lakhs back out of the loan advanced, 
I should think the firm is taking an 
encouraging turn.

Coal Minea

*749* ShH T. B. Vittal Raos will the 
Minister of Production be pleased to 
refer to the reply given to a supple
mentary raised on Starred Question 
No. 1858 on the 16 September, I955 
and state:

(a) whether Government have since 
arrived at any decision with regard 
to the nationalisation of Coal mines; 
and

(b) if not» the reasons therefor?

The Miniater Production (Shtl 
K. C. Reddy): (a) and (b). The Policy 
regarding coal production has been 
reviewed by the Government having
regard to the requirements of increased 
coal production during the Second Five 
Year Plan period and in the light 
of the Industrial Policy Resoluaon 
of 1948. While the decision is that the 
C^vernmcnt should expand the produc
tion in the public sector to the majumum 
extent possible it is realised there u 
room also for the existing, private 
collieries not merely to maintam but to 
increase their production to a 
extent. The additional 0)al 
proposed for the Second Plan
is 23 million tons per annum by 
'.nd h h«. been dedded that the .d d m ^ l 
coal production target for 
sector should be taken at >5 
and for the private aector at 8 n u l ^
tons per annum by the end 
PUn V i o d .  The figure for
the private sector it • .« « «  
production to be achieved from e « ^ ^
collieries and immediately
Stms It is not however mtended to 
be a rigid ceiling.

With regard S ^ ^ 's e 'w
Ueries Government do *^^^nalisa
give them any guarantee of no^ »*ked
fion for any definite p e r ^  «» *«^^for by fliem. In order, noweve , colUerie. may be able to ^  increase production to w  ex e ^
the private in the eventgiven the assurance ..J? * . cpit*l

depreciation.

Shri T. B. Vitt.nUof Ei^t 
tons extra will it is from

any new mines?

]l2d I made the position perfectlyp im  in the answer that I have now I have stated th« thisSdltional production of tons in the,private sector will be ^  iith  the pWriuction of easting ooUicries 2 d  ta im ^ e ly  contiguous area*.
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There is no intention on the part of the 
Government to allow private enterprise 
to start absoiutdy new collieries.

ShH T. B. Vittel Rao t In the
public sector we are going to raise five 
times more than what we are raising 
now. May I know which are those 
collieries in the public sector which will 
raise the 15 million tons of coal?

Shri K. C. Reddyt The Govern
ment collieries are producing at present 3 
million tons. It is intended to increase 
the production in those collieries by 
another half a million ton. We take 
into account the Singareni collieries also 
as production in the public sector because 
Ae Government of Hyderabad have an 
interest of about 94 per cent, in the collieries. 1*5 million tons is the present produc
tion and 1*5 million tons is the proposed 
additonal production in the Singareni 
collieries. With regard to the rest of 
the coal to be produced in the public 
sector, we intend to produce 4 million 
tons in Korba area, 4 million tons in

* v South Karanpura and North Karanpura
areas,about, 2 million and odd tons in 
the Central India area and about 2 to 3 
million tons in Raniganj and Jharia 
area.

Shrl ChattopadhyB3T«: May I
know if it is a fact that Govemm<^nt have 
recently made a categorical statement 
to the effect that there would be no national
isation of coal-mines during the Second 
Five Year Plan ?

Shri K. C. Reddyi So far as I am 
aware> Government have made no such 
categorical statement.

Shri P. C. Bose: May T kr̂ ow whe
ther Government are holding or propose 
to hold an enquiry into the working 
conditions of the coal-mines in the private 
sector to see whether they are working 
scientiflcally or not ?

Shri K. C. Reddyt That is being 
done and I do not think there is any need 
for a separate enquiry.

Shri S. C. Samontat May I know 
whether the decision taken by Govern
ment has been according to the recomenda- 
tions of the expert committee? I f  so, may 
I know whether there was any 
difference of opinion among the experts ?

Shri K. C . Reddy 1 Did the hon. 
Member in the earlier part of the question 
refer to the recommendations of the 
Estimates Committee?

ShH S. C. Samantet Expert Commit-
ue.

Shrl • C . Reddyi I do not know

which e ^ r t  committee the hon. Member 
is referring to.

Hindiittaa Shipyard Ltd.

*750. Shri D. C. Sharmat will the 
Minister of Production be pleased to 
lay a statement on the Table of the 
House showing:

(a) the number of ships built by 
the Hindustan Shipyard, Ltd.) Vishakapat- 
nam during 1955-56 so far; and

(b) the number supplied by foreign 
manufacturers during the same period?

The Minister of Production (Shri 
K. C. Reddy): (a) and (b). A statement 
is laid on the Table of the House. [Sse 
Appeendix IV, annexure No. 41].

Shri D. €• Sharma: May I know if 
the Government has any idea of the num
ber of cargo vessels, the number of passen
ger vessels and the number of overseas 
vessels that are required for business 
purposes till the end of the First Five 
Year Plan, and if so, how far this need ia 
gping to be met by the Hindustan Shipyard 
l id .?

Shri K. C. Reddy: As regards the 
first part of the question, I would suggest 
to the hon. Member to put the question 
to the Minister of Transport and not to 
me bccause I have not got the figures* 
with me. So far as the Hindustan Ship
yard is concerned, we are trying to do our 
very best to increase the capac ity o f  that 
Yard and it is expccted that by the 
time the development progranme is 
completed, we may be in a position to 
build bout six Jala type ships per year 
or four diesel type of Maerform type. 
every year.

Shri D. C. Sharma:. In the statement 
I find that two ships ^
the German Shipyard. May I toow i f  
this was done as a result of glol»l 
and if so, were the prices asked for by the 
German Shipyard more favourable than 
those asked for by other Shipyards?

Shri K. C. R«d«*y^That agwn is •  
question to be addressed to the Minister 
of Transport.

O r. Lank® Has My
programme been drawn up for construction

in tbe coming financial year?
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Slirl K. C. Reddyt Regarding the 
pw grm m s for the purchase of ships from 
joroad, I am sorry I have to repeat the 
tame answer that I have been giving 
namely that the Minister of Transport 
J^uld be in a better position to answer it. 
with regard to the programme of ship, 
b u y in g  at Vizag in 1956-57, the Ship- 
ya»d has a programme and it is taking 
Oecetsary sieps to adhere to that programme. 
I am sorry I cannot give the details of 
tne programme now.

. S h rl L . N. M it h w  May I know
whether it is a fact that the programihe of 
production of the Hindustan Shipyard 
^ s  been held up mainlv because of the 
failure of the French firm, namely, 
ACL, to keep up the contract, and if so, 
have Government considered the question 
of recovering the loss sustained by the 
Yard because of the failure of the correct 
technical advice and also the failure pf the 
Yard to keep up the business commit
ments?

Shri K. C. Reddyt The hon.. Member 
has raised a number of questions in one 
supplementary question. I would like 
to invite his attention to a full statement 
that was placed on the Table of the House 
in the last session of the Lok Sabha. All 
these aspects have been covered briefly 
in that statement, but I can say 
this much on this occasion, namely that 
there was some reason for dissatisfaction 
as regards the quality of the technical 
advice that we got from our French Col
laborators, but I am glad to say that within 
the last few months the position has much 
improved and they are trying to do their 
best to make up for the lost position with 
regard to the delivery of the Ships in 
recent months there has been fair weathei 
in Visakhapatnam and I think thisim prove- 
.ment will be kept up.

Shri Matthen: There was wide cd- 
ticism about the French experts last time 
and they were held responsible for the 
shortfall in the First Five Year Plan 
in the matter of building ships and were 
also criticised for not having given sufficiem 
ezperieDce and training to the Indian staff. 
Is the hon. Minister now staisfied with 
fhe performance of these French experts ?

Shrl K. Ci Reddyt I have air <8- 
indicated that judged by present develop
ment and standards, we are satisfied. 
As regards the past performance, Jhe matter 
involves some legal aspects also and 
I would not like to say anything about the 
•uggestions that have been made with 
regard to making a claim for compensation 
or enforcing the penalty clause; that is 
a matter which has got to be very care
fully gone into.' But the hon. Member 
may feel satisfied that recent development! 
have been on a satisfactory basis.

85s

Shri Smnmdmm Arising out of tiM 
0̂0- Minister,

M y  I know whether there Is any 00- 
ortination or consultation between the 
Alimstry of Production and the Mlnlstn 
of Transport with regard to the rtquiie. 
xwnts of ships and their production in 
this country.

Shrl K. C. R e d d r  Yet. There has bees
instant consultation. The Ministry of 
Production comes in only for ascertaining 
a§ to how many ships could be built 
in Vizag yard. The Aiinistry of Trans
port decides as to how many will be- 
purchased from outside.

Dr. Lanlui Sundaram: The Minister 
has just said that the present position is 
satisfactory. May I know whether his 
attention has been drawn to the speech of 
the Chairman of that yaid— Shri N. R. 
Pillai— delivered about four days ago 
where he has said that the company has inW-* 
ted a representative of the the French 
firm from Paris to enter into an agreement 
regarding the performance which apparent
ly was not satisfactory? How can he 
reconcile that statement and say that the 
position is satisfactory ?

Shri K. C Reddyi The Chairman’s 
statement has reference to the peat. 
I was referring to the present and (said, 
that position is satisfactory. There it 
no contradiction between the two.

Mr. Speaker: I do not allow any 
funher questions on this. We will take 
up the questions of those who were 
absent when called.

snrr iW T  * w

TTRiT

fITTo f t )  : ÎTPIT

P n r w  €r*TT 9T t c t  fiwr ^nir ^ i

lA  VUC STinC : fJTf ♦ QfR

fiTT T* «rt t?
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Textile Mills
*735. Shrimatl Ua Palchpndhiiryt

Will the Minister of Commerce and 
Industry be pleased to state;

(a) whether it is a fact that 25 Cloth 
Mills have closed down in ; the country 
during the last 13 months;

(b) if so, the names of States in 
which they are situated; and

(c) the reason for their closure ?

The Minister of Commerce (Shrl 
Karmarkar) : (a) No, Sir. Only 6 mills 
totally closed down during the 13 months 
ending October. 1955-

(b) Bihar, Bombay, Madras, Uttar Pra
desh and Rajasthan.

(c) The reasons for the closure are 
uneconomic working and financial difficul
ties.

Shrimatl Ua Palchoudhuryi May
I know, if the closure has been due to 
worn out machinery, and what steps 
are Government taking to replace such 
machinery to get new parts to enable the 
mills to work? ”

Shrl Karmakar: The question is 
under consideration and we are making an 
examination of all the important textile 
units. Some 77 textile units have b'cn ex'»rn- 
ined What measures to take will follow later 
on.

Shrimatl Ua Palchoudhuryi May
I know whether owing to the closure of 
these mills the [price of cloth has gone 
ufc ?

Shrl Karmarkar : No, Sir; it has 
niether gone up nor gone down.

Shrimatl 11a Palchoudhuryi May
I know how the handloom industry has been 
affected by the closure of these mills?

Shrl Karmarkar I The closure o f 
these six mills has not had any significan 
effect on the handloom goods which 
are prospering as my hon. friend knows.

Shrl Bansllalt May I know whether 
the Government is awarejof the fact that 
the mills at Kishenganj and Madanganj 
had remained closed for the last so many 
months and, if so what steps are Govern
ment taking to get them opened?

Shrl Karmarkar: I should like to 
have notice because the information that 
wm saked for was as to how many mills

had been closed during the last thirteenmonths.
Shri Bansllalt How many labourers 

arc remaining idle due fto the closure 
of the above mills for so many months ?

‘ Shrl Karmarkari I am only 
repeat my answer that I do not find that 
information here.

Shrl Joachim Alvat May I reauest
you kindly to waive the absence or the 
hon. Member who has put question No,723 
and alio wed to be put ?

Shri Karmarkar: I am prepared 
to answer if you allow it.

Mr. Speaker! I am seeing if it is of 
sufficient importance.

Shrl Karmarkari It is a question in 
which the House is interested and would 

like to know things.

IVlr.'Speakeri Yes. He may put it.

Shri Joachim Alva: Question No.
723.

Delhi Match Factory
*723. Shrl Joachim Alva (on behalf

of Shri *Barman)i Will the Minister 
of Commerce and Industry be pleased 
to state:

(a) whether the Delhi match faaory 
set up under the auspices of the Central 
Social Welfare Board has started produc
tion ;

(b) if so what is its motithly out 
turn; and

(c) the number of workers employed 
therein at present ?

The Minister of Commerce (Shri 
Karmarkar)! (a) Yes, Sir.

(b) About 1.530 gross 40*8 match 
boxes per month.

(c) 190 Women.
Shri Joachim Alva: How many such 

factories have gcen established in India ?

Shrl Karmarkari This one has been 
established. We have given financial 
•ssistance for establishing such factories 
in Madras and U. P. and Hyderabad— one,
I think, in each of these places.

Shri Joachim Alva : May i; know 
whether a factory has been established in 
Poona as well as in Andhra ! What 
conisdertions weighed with the Central 
Social ^ 'Ifare Board in establishing these 
factories in these places when there is 
plenty of raw material in North [Canara 
district.

'• Shrl Karmarkar t ' Presumably we 
received these proposals from the State 
Govrenments. If the Bombaty State
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makes t proposal we shall be happy to consider it.

8h r l  B u n l s  May I know what is the 
total gross production per month in value 
and if it is a fact that this factory is able to 
meet its. expenditure from its finances?

S h r i  Kmrmmrkmrt The installed capa
city, lam  toldJsCforthis faaory) rougniy 
125 gross match boxes per day. Regarding 
the actual production  ̂I should like to hahave

that information is notnotice because 
available.

Shrlsuitl Jsyaahrlt May I know how 
many women arc working here and whether 
work is distributed in their homes ?

S h r i K a rm a rk a r t  I said that 190 
women are working in the factory—90 in 
the factory and 100 in homes at Ramesh 
Nagar and West Patel Nagar.

S h r i  Slis*ce N a n iy a n  Daat How does 
the price of the match box manufactured 
here compare with the price of those 
manufactured on a large scale?

S h r i  K a rm a rk a r t  There has been no
diffi^lty to sell. But later on when r o- 
duction increases the sale would h be 
organised. At present they have made 
arrangements with private parties for salt 
of matches.

An hon. M e m b e rt How does it com
pare with the price of other matches? 
That IS the question.

S h r i  K a rm a rk a rs  We get them here 
at three pice and one anna. This will 
come to 2j annas.

S h r i  Dabhli Are there any accumula
tion of stock of manufactured match boxes ?

S h r i K a rm a rk a rs  There has been no 
complaint of accumulation and we are 
thinking of increasing the capacity."

W RITTEN ANSWERS TO QUESTIONS 
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O a n g a  R iv e r  C o m m iaa lo n
*733. S h r i  K . P . S ln h a t Will the 

Minister of I r r ig a t io n  aiNi P o w e rbe pleased to state:

(a) whether it is a fact that the Oang 
River Commission has suggested that 
a road and railway bridges committee 
be appointed to examine in detail the 
question of inadequate waterways under 
the railways; and

(b) if so, what steps, have so far been 
taken in this connection ?

T h e  D eq u ty  M in ia te r  o f  I r r ig a t io i ia n d  P o w e r (S h r i  H a th i) :  (a) Yes  ̂ Sir. 
The Ganga River Commission suggested 
the formation of State-wise Road Bridges 
Committees] and region-wise Railway 
Bridges Committees in U.P., Bihar and 
West Bengal.

(b)The recommendations of the Ganga 
River Commission have been approved 
by the Central Flood Control Board and 
the authorities concerned have been add
ressed in the matter. ,The Committees 
will be set up shortly.

A lu m in iu m  S tfu c tu re a

{S h r i  M . S . G u ru p a d a a w a m y t
S h r i  S . K. R a s m it

Will the Minister of C o m m e rc e  a n dI n d u s t ry  be pleased to state:

(a) whether Government have ex
amined the possibility of using Alumi
nium structurals in place of steel struc- 
turals; '

(b) if so, with what result; and

(c) the extent to which such subs
titution can be carried out ?

T h e  M in ia te r  o f  C o m m e rc e  ( S h r iK a rm a rk a r ) :  (a) to (c). Government are 
aware of the possibilty of using aluminium 
for structural work in place of steel. This 
question and the extent to which such 
substitution can be efToctivelv carried out 
will be inter alia examined by the Committee
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of experts set up recently for the Aluminium 
Industry. The Committee,s report is 
•waited. But it has to be remembered 
that price differential is such that a substi
tution cannot be easily effected.

Atomic Reactor

/Shri OopaU Raos 
Mohsuia Raox

Will the Prime Minleter be pleased 
to state:

(a) whether it is a fact that Canada
has agreed to supply Atomic Reactor 
to India; and ^

(b) if so> under what terms and condi
tions ?

The Prime Mtailtter and JMUnlater 
<of Extemal Aljfalrt (Shri Jawaharlal 
Nehru)s (a) Yes.

(b) The Reactor which will be of the 
NRX type, has been v)ffered to India by 
Canada under the Colombo Plan. The 
total cost of the Reactor, includixig all the 
auxiliary insullations, will be approxima
tely 1 14 million or Rs. 7 crores, out oi which 
Canada has undertaken a firm commitment 
o f $7 million. The Canadian Government 
have further generously indicated that if 
the external costs of the Reactor exceed 
I7 million, they will be prepared to meet 
this expenditure. India has undertaken 
« commitment of Rs. 3 crores and if the 
internal costs exceed Rs. 3 crores, then the 
additional expenditure could be met by 
the Government of India out of/counter
part funds under the Colombo Plan.

Diesel Engines

•741* Shri B. D. Shaatrit Will the 
Minister of Commerce and Industry
be pleased to state:

(a) the quantity and the value of 
Diesel Engines of Road Vehicular type 
imported during the period from January 
to October, 1955;

(b) whether all these imports have 
been from soft currency areas;

(c) whether it is a fact that importers 
have been experiencing difficulties to get 
their supplies from soft currency areas; 
and

(d) if so, «what steps Government 
have taken in this regard ?

Tlie Minister o f Com m erce (Shri 
Karmarkar): (a) and (b). Statistics re
garding the import of Diesel Engines of 
lload Vehicular type are not available, 
as they are not recorded separately.

(c) Yes, Sir.

(d) licence holders have been given 
the option to have their soft currency 
licences validated for import from dollar 
area.

Planning Commlstion

_  *742- Shri N. Sreekantan Nairt
Will the Minister of Plaimlng be pleased 
to state:

(a) the total number of employees 
in the social service wing of the Planning 
Commission;

(b) ^ow many of them possess a post- 
gradua gree or diploma in social work 
or social 3. ences; and

(c) how many among the degree or 
diploma holders are on executive and 
administrative posts?

The Deputy Minister of Planning 
(Shri S* N. Miahra)t (a)Prestmiably the 
Honourable Member refers to the Social 
Welfare Section of the Planning Commi
ssion. This Section has fourteen technical 
officers and five Secretariat Staff.

(b) Seven technical officers.

(c) There are no executive or adminis
trative posts in the Social Welfare Section.

AU India Khadi and Village 
Industries Board

fThakur Jugal Kishore Sinhai 
*7 4 7  ̂ Babu Ramnarayan S)nghi

\  Shri Asthana:

Will the Minister of Production be 
pleased to state the details of the budget 
of the All-India Khadi and Village Indust
ries Board for 1955-5  ̂^

The Parliamentary Secretary to the 
Miniater of Production (Shri R. G. 
Dubey): A statement is laid on the Table 
of the Lok Sabha. Appendix IV, 
annfcxure No. 43].

Coal IVlinee in Mohpani

421. Shri Kamathx Will the Minister 
of Production be pleased to state :

(a) whether it is a fact that in the 
second and third decades of this cen
tury, a coal mine was working in Mohpani, 
Gotitoria (Madhya Pradesh) ;

(b) who used to work it ;
(c) why it was closed down ;

(d) whether the coal seams are rich 
in quality as well as quantity ;

(e) whether Government propose to 
revive the mine ; and

(f) if not, the reasons therefor?
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Th0 Minuter «f ProOucdoii (Shri 

K. a  Reddy): (a) Yes.
(b) The mine was worked by the 

Na r̂bada Coal and Iron Company from 
1862 to 1904 and by the ex-G. I. P. Railway 
Co. frorti 1904 to 1926.

(c) According to th& Geological Survey 
of India the minfc was closed down due to 
to difficukies in mining in this area, 
connected with faults, water and incipient 
fire and also due to the better prospects 
of mining in the Bokaro Coalfield in Bihar.

(d) The quality of the coal was reported 
to be good. According to the Geological 
Survey of India about Seven million 
tons of recoverable coal is estimated to 
to be still available.

(e) There is at present no proposal 
to revive the mine

(f) Techinical opinion is that the known 
reserves do not justify the reopening of 
the mine, as the cost of the 
mine including the cost of reopening 
and re-equipment will be high, especially 
as hydraulic stowing has to be introduced 
in connection with the extraction of pillars.

Tea Cultivation

423. Shri Hem Raj : Will the Minis
ter of Qom merce and Industry by
pleased to state :

(a) the area under tea cultivation
in the country upto July, 1955 ;

(b) the new areas brought under
tea cultivation during the years 1952, 
I953» 1954 and 1955 (State-wise); and

(c) the new areas proposed to be
brough under tea cultivation during 1955
56 and 1956-57 (State-wise)?

The Minister of Comoierce 
Industry and Iron and Steel (Shri T.T. 
Kfishnamachari); (a) The figures of 
area under tea are recorded on annual 
basis as at 31st March of each year. The 
total area under tea cultivation in India 
on the 3ist March, 1955 was 791,568 
acres.

(b) New areas brought under tee cul- 
Qvation on the basis of financial years, 
ate as follows:—

Sute 1952-53 1953-54 1954-55
(acres) (acres) (acres )

99%40

Aseam .
West Bengal 
Tripura . .
Bihar . J
Uttar Pradesh. *
Punjab CICaDgra) 1 -,:i
Himachal Pradesh V
Madras . . r
Travancore- ^
Cochin 
Mysore .

1,999 3 ^ 7
300 887

81 III
M 25

nil nil

904 563
652

8
442 L.S.D— (2;

291
6

401
7

(c) It is too early to estimate the ex
tent of new areas that may be brought 
under tea cultivation in the diflfcrcni Stares 
during the years 1955-56 and 1956-57.
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Evacuee Propertiea

425. Dr. Satyawadi s Will the Minis
ter of Rehabilitation be pleased to 
state ;

(a) the number of residential eva
cuee properities under unauthorised 
occupation of (i) displaced persons and 
(ii) non-displsplaced persons in Delhi ; 
and

(b) the steps taken so far or pro
posed to be taken to get those pro
perties vacated and allotted to 
deserving persons ?

(The Minister of Rehabilitation (Sfari 
Mehr Chand Khanna : (a) The number 
of such units in the urban and rural areas 
of Delhi on ist August 1955 was —  (i) 3580
(ii) 1459

(b) Unauthorised occupations which 
occurred upto 31st December I953 will 
be regularised on payment of the arrears 
of rent by the ocaipant by the 15th January
1956. Persons failing to avail of this facility 
and those who occupied unauthorisedly 
after the 31st December 1953 are proposed 
to be evicted. Properties falling vacan  ̂
are not being( allotted but disposed 
of under the Compensation Scheme.

Administration of Evacuee Property 
Act

426. Dr. Satyanvadi: Will the Minis
ter of Rehabilitation be pleased to 
state:

(a) the number of applications pen
ding with Government for grant of 
certificates under section 16 of the Ad
ministration of Evacuee Property A a, 
1950 ; and

(b) the number of cases decided till 
now ?

The Minister of Rehabilitation 
(Shri Mehr Chand Khanna): (a) 6,977 
as on 1st November, 1955.

(b) 1,628 upto î t November, 1955 .

Water-Pumping Sets
427. Shri Jhulan Sinha: Will the

Minister of Commerce and Industry
be pleased to state the latest position 
with regard to the manufacture of water 
pumping sets in the country?
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Th« Minister of Commerce and 
Industry and Iron and Steel (Shri J.T. 
KrithnamacharJ); There arc at present 
27 firms on the Central Government list 
manufacturing water-pumping sets (Power 
driven pumps). The total installed capa
city of the‘firms is 66,520 pump-sets per 
amium; out of these, 4 firms with an annual 
capacity of 1800 pumps arc engaged in the 
production of Deep Well Turbine Pumps, 
and the rest are manufacturing horizontal 
spindle pumps. The production figures 
during the last three years are given 
below:

Year Production

Horizontal Deep Well
spindle Turbine

Nos. Nos.
1953 • • 24.757 514
1954 • • 28.054 561
1955 , • •. 24,766 637

(upto September)
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Journal—**March of India*’

429. Shri S. C  Samanta: Will the 
Minister of Information and Broad
casting be pleased to state:

(a) the number of copies of ‘‘March 
of India”  sold per month from Janxiary 
to September, 1955;

(b) whether the journal hag been 
printed on art paper or this paper has

been used only for photographs and 
illustrations i

(c) the printing cost and other essential 
expenditure incurred on the journal in 
those nine months and corresponding 
overall costs in the last year; and

(d) the staff engaged for the journal?

The Minister for Information and 
Broadcasting (Dr. Keskar): (a)

Issue No, of 
copies sold

January, 1955 
February, 1955 
March, 1955 . 
April, 1955 •
May, 1955 •
June, 1955 •
July, 1955 •
August, 1955 
September, 1955

3.728
3.6933»796
3,908
3»«72
4.463
4.400
4.663
4,641

(b) The whole journal is printed on 
Indian art paper as distinguished from the 
costlier imported art paper used before.

1954

(January - February 
issue to Septem
ber-October issue 
when the journal 
was-Bi-monthly)

1955

(January issue to 
September issue 
of the journal as a 
monthly)

(c)
Printing .cost and 
other essential 

expenditure .

(d) Editor .
 ̂ Assistant Fxiitor

Rs. Rs.

87.493 1.00,083

Visas For Nepalese Students

4%Q, Shri D. C  Sharmat Will the 
Prime Minister be pleased to state;

(a) the number of Nepalese students 
who have applied for visas to carry on 
studies in India for the year 1955*56; 
and

(b) the number of visas aaually issued
to them ? ^

The Prime Minister and M ini^r of 
Bxurnal Affairs (Shri Jawahartal
Nehru)i (a) and (b\ No visas are requir^ 
for Nepalese citizens to enter India. At 
present about 104 Nepalese students arc 
studying in India under the varunis S^olar- 
ship Schemcs. th e  Govemmem of India 
have no information about the nurnbcr 
Nepalese students studying m India a 
their own expense.
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Uranium In India

431. /  Shrl D. C. Sharma;
\  Shrl B. D. Shastrl:

Will the Prime Minister be pleased 
to state what departmental efforts are 
being made to discover the new deposits 
of Uranium in India ?

The Prime Minister and Minister 
of External Affairs (Shrl ' |awaharla1
Nehru): Seven geological field parties of 
the Raw Materials Division of the Depart
ment of Atomic Energy backed by 
physical laboratories at headquarters 
and at field stations are working in different 
States" of India inter alia for discovering 
new deposits of Uranium.

Onions
431. Shrl Bibhuti IVUshra: Will

the Minister of Commerce and Industry
be pleased to state: .

(a) the pames of the States from
which onions have been exported during 
the years 1954 and 1955 (till the 30th 
September, 1955) and the quantity there
of; and *

(b*) the nature of facilities provided 
for their export ?

The Minister of Commerce and 
Industry and Iron and Steel (Shrl T. T. 
Krishnamacharl): (a) Onions have been 
exported from the States of Andhra, 
Bombay, Bihar. Hyderabad, Madras 
Mysore, Pondicherry and Karaikal and 
Saurashtra. The quantities exported from 
these States are not available as statistics 
of exports of onions are not recorded sepa
rately for different States.

(b) No special facilites are provided 
for export of onions.

Macadam Road
433. Shrl BibhuU Mishra: Will the 

Prime Minister be pleased to stale whe
ther it is a fact that 79 mile all weather 
Macadam road linking Thankot and 
Bhainse-Dhorban will be completed this 
year i,e.y 1955 undertaken by the Indian 
Army in Nepal ?

The Prinie Minister and Minister 
of External Affairs (Shrl Jaw^arlal
Nehru)t The entire road formation was 
completed on the 12th May, 1955- The
remaining work, viz., metalling, sohng 
and construction of bridges and culverts, 
is expected to be completed by the end of 
E)ccember, 1956, the target date of conu>le- 
tion of the work.

Revanues for N.E.F.A.
434. Shrl Ibrahims Will the Prime 

MinisUr be pleased to state:

(a) the total amount of revenue estimated 
and collccted under different heads for 
N.E,F. Agency during 1954-55 i and

(b) the total amount of revenue col
lected under different heads in 1947-48 ?

The Prime IVIinister and Minister 
of External Affairs (Shrl Jawaharlal
Nrfiru)s (a) and (b). Due to the peculiar 
conditions in the N.E.F.A. a formal 
assessment of yearly revenue has not yet 
been possible. The revenue actually 
collected during 1954-55 and 1947-48 is 
as follows :—

1954-55 1947-48

1. Forest Receipts 10,71,564 23,718
2. Receipts from Ex

cise . 3,183 Nil*
3. Miscellaneous

Taxes . 24,339 5,319
t4. Other receipts . 5,07430 12,628

T o t a l 16,06,516 41,665

♦During 1947-48 opium shops in the 
N.E.F.A. area were under Control of 
the Assam Govermnent.

tOther receipts include such items 'as 
house-rent, grasing tax, firearms 
licences, judicial i^es, ferry receipts etc.

Community Project Centres

43<. Shrl Ibrahim: Will the Minis
ter of Planning be pleased to state the
amount spent on the personnel at each 
Community Project Centre under the \ 
head ‘recurring* in the State of Bihar in 
particular and in all the States of Indian 
tJnion in general during 1954-55 ?

The Deputy Minister of Planning
(Shrl S. N. Mishra): A statement is laid 
on the Table of the House. Appen
dix IV, annexure No. 45].

Films on Health Educati<m

436. Shrl Ibrahim: Will the Minis
ter of Information and BroadcMtlng
be pleased to state:

(a) the number of films on Health 
Education produced by his Ministry 
indicating the subjects on which they 
have been prepared;

(b) the average length and cost of 
production of such films; and

(c) the percentage of the total popu
lation of our country which has been 
benefited by the exhibition of these fflms 
so far ?

The Minister of Information and 
Broadcasting (Dr. Kesluir)i (a) A
statement is placed on the Table of the 
House. [See Appendix IV, annexure No. 
46].

(b) The average length of films released 
b the FWms Division is 1000 feet in 35 mm



873 'Vrittcn Answers 12 DECEMBER I95S Writien Amwets ^ 74

size. Both dircct and indirect expenses 
are incurred on the production of tllms, 
and in the absei ice of re ^ a r  cost accounting 
it would be difficult to state with precision 
what the actual expenses of a documentary 
are.

(c) It is estimated tlî it each lilm has 
been seen hy about 54 lakhs of people in 
the cinemas. The films arc also distri* 
buted to the mobile vans of l>tate Govern
ments and Central Vans; it is estimated 
that each of the special tihns on health 
education produced under the Five Year 
Publicity programme of which a large 
number of copieŝ  are supplied are thus 
seen in addition by about a crore of people. 
The estimated additional audience in rural 
areas for the other tilms on health education 
is about 32 lakhs.

Talcher Colliery

437. Shri T. B. Vittal Raoi Will 
the Minister of Production be pleased to 
refer to the reply given to Starred Ques
tion No, 1470 on the 24th March, 1955 
and sutci

(a) whether the Orissa Government 
have since granted prospecting licence 
and mining lease over the area adjacent 
to Talcher Colliery; and

(b) if 80, when Government propose to 
commence working these mines?

The Minister of Production (Shri 
K. C. R«Wy)» (a) No.

(b) Does not arise.

in Foreign Missions «nd Enai<* 
bMsies in New Delhi

438. Sardar Iqbai Singh: Will the 
Prime ZVIinitter be pleased to sute:

(a) the number of Indians empl^- 
ed as officers and subordinates in forcljp 
Missions and Embassies in New Delhi 
separately; and

(b) the nature of posu held by them.

The Prime Minister and Minister o( 
l^ernal Affairs (Shri JawiUiarlal 
Nehru): (a) A statement showing the
numbej of Indians employed by foreign 
missions in New Delhi has been placed on 
the Table of the House. Appendix
IV, annexure No. 47]. Information re
garding the number of Indians employed 
as officers and subordinates is not available. 
The number of persons of officers* status 
is, no doubt, small.

(b) Indian nationals arc employed in 
administrative, and clerical posts and as 
chaufTeur,s, messengers, gardners, chowki- 
dars and sweepers.

India’s Contribution tOj U.N.O.

439* Siiri M. S* Gurupadswamy 1 
Will the Prime Minister be pleased to 
state the amount of India's contribution 
made so far to United Nations Budget 
during the current year?

The Prime Minister and Minister 
o€ External Affairs (Shri Jawaharlal 
Nehrut (A total sum of Rs. 58.36,562/- 
(equivalcnt of US 1,226,098 00) has b^n 
paid by India lo  t h e  U.N. Budjĵ et during 
the current year as her contnbution â  
a Member State.

Film  on Hhoojan Movematit

440* Shri M. Islamuddini Will the 
Minister of Information and Broad
casting be pleased to refer to the reply 
given to Starred Question No. 2396 on 
the 29th September, 1955 and state:

(a) whether the documentary film on 
Acbarya Vinoba Bhave and on his Bhoodan 
movement is ready for release; and

(b) if so, what is its length, principal 
features and cost?

The Minister of Information imd 
Broadcasting (Dr. Keskai :̂ (a) and (y .
No; the completion of the mm will take 
some time. • *

442 US.D.(3)
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LQK SABHA DEBATES T T  .
(Part II—-Proceedings other than Questions and Answers^

M53
LOK SABHA

Monday, 12th December, 1955.

,T h e  L ro k  S a h h d  m e t a i  K U v e n  of
the C lo c k .

[M il Speakkr in th e  C h a i r ]

QUESTIONS AND ANSWERS
(See Part I)

1L 58 A.M.

PAPERS LAID ON THE TABLE

Statemknts showino action taken
BY CrOVKRNMENT ON ASSURANCES^ 

ETC

The Minister of Pmrlismentsry
Affain (Shri Satys Narajan Slnha):
1 bes to lay on the Table the follow
ing itatements showing .the action
taken by the Government on varioui
assurances, promises and under
takings given by Ministers during the
Tarious Sessions shown against each:

(1) Supplcm'^ntary Ststrmcnt No. Ill,
Tenth S-gaion. of L^k S«bha.

[See Appendix IV, arnexure No. 48J.
(2) S^pplcm ntary St' em'?nt No. IX* 

Nint̂ h Swsi^D, 19^5 of Lok SabM,
[S«« Appendix IV, ann xurc No. 49]-
(1) Suoplementtry Stat̂ ^ment No. X III, 

Eigh’h Sesfj^n, 1954 of Lok Sfxbha.
Appendix IV, annexure No. 5̂ ]̂

(а) Supplementary Statement No. 
XXTII, Sixth Sw’ssion, 1954 of Lok 
Sabha.

Appendix IV, annexuic No. 5TJ. 
(s'! Siipplrm<*n tary Statement No* 

X a VIII, Fifth Sciaion, 1953 of Lok 
Sabha.

Appendix IV, annexure No. 53].
(б) Snpplcmrntary Statement No. 

X X X V III, Third Session, 1953 of 
Lok Sabhli.

Appendix IV, annexure No. 53].
465 L.S.D. /
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(7) Supplementary Statement No.
XXXVI, Second Session, 1952 of Lok
Sabha.

Appendix IV, annexure No. 54]
(8) Supplementary Statement No* 

XXXIV, First Session, 1952 of Lck
8 ibha.
[See Appendix IV, annexure No. 55].

MESSAGE FROM RAJYA SABHA.
Secretary: Sir, I have to report the

following message received from the
Secretary of Rajya Sabha:

“In accordance with the provi
sions of rule 97 of the Rules of
Procedure and Conduct of Business
in the Rajya Sabha. I am directed
to enclose a copy of the Bar Coun
cils (Validation of State Laws)
Bill, 1055, which has been passed
by the Rajya Sabha at its sitting
held on the 8th December. 1955."

BAR COUNCILS (VALIDATION OP
STATE LAWS) BILL

Secretary: Sir, I lay the Bar Coun
cils (Validation of State Laws) Bill.
1955, as passed by Rajya Sabha, on tha 
Table of the House.

CONSTITUTION (EIGHTH AMEND
MENT) BILL

The Minister of Law and Bfinorlty
Affairs (Shri Blawas): I beg to movtt:

“That the Bill further to amend
the Constitution of India, be taken
into consideration.**
Mr. Speaker: Before the hon. Law

Minister begins I should like to have
the time table settled about this BilL
I think so far as the consideration
motion is concerned, the matter was
substantially debated for nearly two
hours on this very Bill practically.
When I say on this very Bill* I am not
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[Mr. Speaker]
conceding or denying as to whether
ttie Bill is identical or not. So let it
not be taken that I am giving my rul
ing or expressing an opinion on that
part of the question, tlie  point involv
ed in this Bill has been sufficiently
debated and it will be better, to my
mind, if this motion for consideration
is put to the House without any fur
ther debate, if possible, and then
more time may be taken for the
clause reading—I do not say clause- 
l^-clause because there is only one
clause. I find there are some amend
ments and more time will be required
to debate the amendments. Now,
what if 9f substantial importi^ce
is not the general principle ot the Bill
but the amendments. This is merely
a suggestion and 1 am jpreparea to go
ky the wishes of the House. 1 make
this suggestion particularly because, as
1 have been saying during the last
week, we are running against Umc;
that is the point. 8o, if the Hnim«» 
agrees we might go straight to voting.
If it wants some time, some time may
Ue ftxed but more time ^hcXild not be
takeu.
12 Noon

Dr. Laaka Simdaram (Visakhn
patnam): Sir, there are two amend
ments given notice of regarding refer
ence of this Bill to a Select Com
mittee. Will your suggestion cover
these two amendments 4!so? It will
be rather difficult, Sir.

Mr. Speaker: The two amendments
are practically the same seeking to
refer the Bill to a Select Committee.
Last time the motion was for reference
of the Bill to a Select Commltt-Hj, but
If hon. Members require some time to
tiay as to why the Bill should b  ̂
referred to a Sriect Committee I have
no objection to that. In fact, I am 
treating the consideration motim and
the amendments together; I am not
trisdlng them separately.

m . iM Ak  Sufliaram; In view of the
decision relating to su4 >ensi<m of
ttdes, is it your decision l^at these
two amendments are out of order and
they cannot be taken up?

Mr. Speaker; They can be taken up
now.

ih t i Kanalh (Hoshangabad): Sir,
yow have very wisely ruled that this
Bill may or may not be identical with
the other Bill which was thrown out
last time. The House is aware that 4 
hours were allotted for the other Bill:
2 hours before inference to the Select
Committee and 2 hours after that. So,
the minimum time that should be
allowed is 2 hours even on that basis.
But, we cannot whoUy fprg«t Um
sight of the fact that ttts i i  a
Bill for all practical purposes, and in
spite of the ruling given it is a new
Bill before us. Therefore, we have
again to consider whether it OuMd or
should not be referred to a Select
Committee. It is an important Bill
seeking to amend the Constitution of
India and the Government or the
Treasury Benches are seeking to de
viate, depart from all conventions set
up hot only here but in all democra
tic countries, by not referring the Bill
to a Select Committee. In some coun
tries* I am aware, the Bill even goes
before the country, but I do not want
to take up that question Just now.
Here this elementary procediire of re- 
ferrinI the Constitution Amendment
Bill to a Select Committee is being
violated without much ado. I would
therefore suggest that the minimum
time that should be allowed for ^ is
Bill should be 3 hours and I would be
happy if it can be allowed 4 hours.
But in any case because a motion for
reference to a Select Committee is
standing here in my friend Shri V. G.
Deshpande’s name and also ray name
that will itself take sometime I am
sure. I want to put forward certain
arguments as to why it should go to
a Select Committee. Therefore, 1 
would request you that not less than
S hours and if possible 4 hours should
be allowed for discussion and for
passing of this important Constitu
tion, Amendment Bill.

Mr. Sepaker: What I have under
stood is that the hon. Member means

4 hours in all including the third
reading and passing of this BUI.
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filul Kanattu Y « .
Mr. Speaker: Well, I am entirely, as

X said, !n the hands of the HOvtse, and
I only expressed what I felt. It wfll
be a repetition of the same argument^
again that we had on the last occasion
on the motion for reference of the Bill
to the Select CommiUee. I should like
to avoid r^[}etiiiQn of the sasne debate
which has taken place only very re
cently. In so far as the hon. Memter
vr«nt8 time to imprecs upon the Mem
bers the need of referring the BiU to
a Select Committee I am prepared to
give him some time. He is entitled
to have it and it is no question of my
being prepared only. But, if I may
remind the hon. Members ttf Hlb his
tory, when the motion first came I
had suggested—I believe the hon. Lnw
Minister also stated—that if ttiis Bill
goes straight to the consideration and
clause reading it cannot be taken or
should not be taken as a precedent
that any Bill for amendment of Uie
Constitution will necessarily go
straight through those stages without a 
reference to the Select Committee. I
beHeve he also conceded that ordinarfly
a Bill for amending the Constitution
should go to a Select Committee. In
the background of this I do not know
whether any farther time is necessary
for debating the consideration motion
and the amendments; by amendments
I mean those seeking a reference tea
Select Conunittee. However, the hon.
Member is entitled to have aoaie time;
i  quite agree.

Now, if it be 4 hours in all inclusive
of the time taken for the divisions 1 
do not know how we shall divide the
time because there will be. to my mind,
at least 3 divisions: one on the motion
for raferenc<p to a Select Committee,
one on the consideration motion and
one on the clause. Theare will he bbe
more at the filial stage for passing and
that makes 4 divisions in all. So some
t i»e  will have to be reserved for that.
Therefore, if we put in about half an
hour for consideration motion and the
•mendments mtkfrm a relarence a 
Select Committee that will give aome
time lor hem. Members to say as to
^  this BiU should be refened te a

Select Committee. The hon. Members
may state their reasons very shortly
in the background which I have al- 
stated because that Is not a very con
troversial point.

Slui Eanuith: I perfectly understand
you, Sir.

Mr. Speaker: Then, out of the remain
ing about 2 hours may be î et aside
for the clause r e a ^ g  with amend
ments. Let there be more scope for
the amendments and the rest of the
time will be for the dlvisiona. This
is what I am proposu^g but I am en
tirely in the hands of the Uouae. litoy
I know the mind of the Government
un the suggestion l have made?

The >rim e JOiMeter «n4  JOhdater
o| External AAain (Shri Ifwaharlal
Nehru): We abide by whatever pro- 
oedure you lay down on this matter
Sir.

Sfarinati ttenu CliakniTai^y (Basir- 
hat): May I seek a point of clarifica
tion, Sir? There are some rather
important points which we could have
considered in the Select Committee.
Por instance, very Important changes
are going to take place in certam
Part C States that have no legisla
tures and we want that there should
be some scope, whether in a Select
Committee—I am not pressing for
that point—or at some o]ther stage,
where we can have an Informal dis
cussion with the Minister concerned
and where we would be quite clear
as to whether they would be prepaied
to accept the proposition thatajt least
the electoral colleges of these Part C
States which have no legislatures
should be consulted Just as thope that
have legislatures in Part A and A
States have the right of letting the
Government know what is their opi
nion. In that sense I want to know
whether there was any scope for a f
infonnal discussion or woul4  it be
that we would }ust move our amend*
ments ^ d  the amendments would be
considered on merj^? Very prpbabtf
most of our amendments are generalr
ly considered “Noes*\ That is why
I want to know what will be the pro
cedure.

(Eighth Amendsntnt)
Bill ^
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Mr, Speaker: The procedure will
depend upon what the Members
decide it to be. Everybody knows
the object of the BiU. But I cannot
say what the mind of the hon. Law
Minister is as to whether the sugges
tion about having the opinions of
electoral colleges is acceptable to him
or not. So far as the informal dis
cussion is concerned I should prefer
that, but I do not know how we can
?pare the time for it now.

Shri N. C. Chatterjee (Hooghly): If
I may remind you, Sir, when the Busi
ness Advisory Committee met I think
you were good enough to make a 
suggestion that it may be communi
cated to the House that there may
be a hiatus after formal introduction
and the disposal of the motion for
reference to a Select Committee. So,
if we can get even a couple of hours
we may legitimately utilise that in
Informal consultations with the Law
Minister and if he accepts some of
our views that may shorten the
debate. That may be more fruitful
because with regard to this amend
ment of the Constitution we are
anxious that the hon. Minister should
know our minds and let there not b^
a mere Party approach to this
measure. Some of our points of view
should also be considered.

Mr. Speaker: I should like to know
the mind of the Government.

The Minister of Home Affairs
(Pandit G. B. Pant): So far as Part
C States which have legislatures are
concerned, we will certainly refer the
Bill to them and seek their advice
also. So far as Part C States with
out legislatures are concerned, we w^li
send the Bill to the local administra
tions and advise them to consult the
electoral college members, if it can
possibly be managed. I am not in a 
position to say more. But, if it l5 
feasible, I would ask them to do so.
They have their advisers and they
will certainly be consulted. We want
the opinion of everybody whose opi
nion can be,got. We want to be bene
fited by the advice of all those who
are in a position to help us.

Shri Biren Dott (Tripura West):
There are some recommendations pro
posing the merger of Tripura and also
about Manipur. Can we have an
assurance that the Commissioner will
be asked to consult the electoral col
leges in these places?

Pandit G. B. Pant: I have not beeft
able to understand the point.

Mr. Speaker: The substance of tfatt 
hon. Member’s question is whether in
Manipur and Tripura where there are
electoral colleges, the Comxnissioner
would be instructed to call them and
take their advice and opinion.

Pandit G. B. Pant: We will advise
the Chief Commissioner to make an
endeavour to ascertain the opinion of
the members of the electoral collegee
also.

Mr. Speaker: Now the question is
about some time being given for the
Informal discussion between the adop
tion of this motion—consideration
motion—and the taking up of the
clause-by-clause reading. I do not
know whether the House will be able
to spare sometime for this today. 1 
suggest that we may take up the con
sideration motion and after it is
adopted by the House, we may take
the remaining portion tomorrow. Will
that be convenient for the Govern
ment?

Shri Jawaharlal Nehm; That will
be convenient. That would mean that
it will be taken up roughly at 1?
O’clock tomorrow, and finished by 2
O’clock.

Mr. Speaker: Of course two liours
will be devoted for that; but we can
not take the vote before 3 O’clock.

Pandit G. B. Pant: We can start nt 
1 O’clock and finish at 3.

Slirl JawaharUl Nehm: I think ft
would be much better to have it from
12 to 2.

(Eighth Amendment) 2260
Bill

Dr. Laaka Simdaram: You will
recall that when the Andhra State
Bill was taken up, a similar situation
arose and it was resolved in a very
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bappy manner, if I am permitted to
say so. At that time, the motion for
reference to a Select Committee was
not agreed to—I had a motion, I
remember. The then Home Minister,
Dr. Katju, called on all of us from
either side of the House to «:ubmit
thexr amendments for informal dis- 
russions. So, if you are agreeable,
there dan be a short adjournment
after the first stage of disruK<<ior\ for
an hour or two and informal discus
sions may be held.

Mr. Speaker: That is exactly what
I am suggesting. I am suggesting
that this consideration motion mar be
put through and we can adjourn the
next stage for tomorrow. It will giy^
ample time to the hon. Members and
also t© Government

Shrl Jawaharlal Nehru: If I may
«ay so with respect, that is a very
•uitable suggestion; but the onV thing
I would like to add is that this might
be taken up rather early tomoirow.
The Bill can be discusred and : l̂spos-
•d of by 2 O’clock.

Mr. Speaker: We will take it ut> 
early tomorrow, but the difficultv will
be that voting is goirg to be taken
by going into the lobbies. Our con
vention is that betweeri 1 anj 2-30,
we do not take vote in the lobbl<w 
but the discussion on the Bill can go
on.

Shrl Bansal (Jhajjar-Rewari): My
suggestion is that the vjuestion Hour
*nay be dispensed with.

Mr. Speaker: No, no. That point
has now been practically decided.

Pandit G. B. Pant: y^y I submit
that if you inform hon. Members now
that voting will take place on this
motion at a particular hour, say, 2 
O’clock tomorrow, the convention need
not come in the way. Ordinarily,
when they have no intimation hon.
Members are not expected to be here
necessarily between 1 and 2-30. But
When the House is informed n time,
there need be no embarrassment to
anybody on that question. It will
suit a n .

Mr. Speaker: The suggestion is that
the lunch may be suspended. I take
it that the House is agreeable to i t
So, we can go straight to voting
tomorrow at 2 O’clock. Let us now
be clear about the programme. Even
after this arrangement, do Mr. Kamath
and Dr. Lanka Sundaram want their
motions to be discussed?

Shri Kamath: Yes.
Mr. Speaker: Then I think it is no

use making this arrangement. I will
give the hon. Member ten minutes....

Dr. Lanka Sundaram: I have no
motion in that case.

Shri Kamath: May I point out an.
other aspect of this matter? So far
as the availability of time is concern
ed, may I request that the Hindu Suc
cession Bill, which is not going to be
disposed of tbli may be posi
poned to the next session?

Mr. Speaker: We cannot settle this
question in a big House like this,
because all the implications of this
postponement have to be taken into
consideration. The only point is this.
As it now stands, if he is agreeable
to an informal committee where the
hon. Members can put forward their
views, I do not see any point in any
Member insisting on a motion that the
Bill be referred to a Select Committee.
Dr. Lanka Sundaram has already said
that he has no motion after this
arrangement is made. It is only Bftr. 
Kamath who wants-----

Shri V. G. Deshpande (Guna): I
have also got a motion. I think that
in view of this arrangement, it is pos
sible to have a Select Conmiittee for
this purpose.

Mr. Speaker: It iis not for him to
go into that question. The arrange
ment is that after the adoption of the
consideration motion, the hon. Law
Minister and if necessary, the hon.
Home Minister also, may meet infor
mally, not a committee consisting of
only a few Members who are appoint,
ed by this House but all the Members
who are interested in this, and have
a free discussion. After that, such of

(Eighth Amendment) ia 6s
Bill
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[ M r .  Sfpealrer]
ihe amendxnents as may be required
to be made be discussed and dealt
w i^  tpmorrow when we take the
Z f i ^ g  of the clauses, tbat is the
arrangement.

SUri Kamath: Will we be able to
meet the hon. Minister at any time
during the day or later?

Mr. Spealm: Certainly, ot course,
jmL can meet him any time <liusli  ̂
the day.

PaadM G. B. Fasli: I am free during
the day or the night. I am prepared
for both.

Mr. Speaker: It what time would
the hon. Minister meet the Memberi
infbrm i^?

Shrl Btoffcas:  ̂ luapt Inee. I am at
their disposal; any time they like.

Shri Jawaharlal Nehru: I would sug
gest, perhaps, if it would be con
venient to the Members, they may
meet immediately after the House
rises at Five.

Shri Kamath* The House rises at
Six to-day.

Mr. Speaker: The House rises at
Six.

Shri Kamath: We cannot go out
when the House is sitting.

Mr. Speaker: S^y, at Six o'clock.
Shri Jawaharlal Nehru: Five minutes

after Six.
Mr« Speaker: We agree that such of

the Members who take an interest
will meet informally the Law Minister
at 6 o’clock.

The Minister ef PatUameataiT
M alts (Shri Satya Narayaa Siaka):
In the Central Hall.

Mr. Speaker: Yes. In the Central
HaU.

I take it therefore that Shri V. O.
Deshpande is not keen to move his
motion.

fthrf ▼. G. Deshpande: No.

Shri Kmmalh: Nor do I in that case.
Mi. Speaker: It Is so good of S|ul

Kamath.
Dr. Lanka Sundaram: In view of the

happy compromise on this Important
Bill, may I have It from you on record
that this does not constitute a prece
dent for any future Constitution
Amendment Bills?

Mr. Speaker: I need not discust
how far it would be proper to make
a statement of that type. I have no
objection to make a statement that
this should not be treated as a prece
dent. That is very clear. It Includea
even that the informal discussioa
procedure will also not a prece
dent. We wni bear it in mind.

Now, the only course Is that I put
the motion to the vote of the House
but adjourn further consideration ot
it.

The Minister of Defence Organisa- 
thion (Shri Tyagi): On a point or
order. I want to get one matter clari
fied. I noticed that last time also
when such votes were taken, the pro
cedure prescribed for a division was
adopted. I want to know whether on
this occasion when the votes are taken,
on the consideration motion, it Is 
according to some rules that we should
strictly adhere to the procedure which
is prescribed for a division alone. I
would object to the two minutes^
restriction. As there are no rules for
a voting of this nature, in which the
numbers are to be counted. I would
suggest that in such cases, instead of
for two minutes, the bell may ring
for three minutes or so; you may
decide.

Mr. Speaker: I believe the sugges
tion will be duly considered by the
Rules Committee. I quite see the
force of the argument. I believe in
Bombay it was three minutes. But
somehow or other, it was two minute«
here, and it has been carried on from
olden times. But till the Rules Com
mittee revise the rules, it will be only
two minutes.
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81iri Ttscl: We are proceeding
Without rules in this matter.

Mr Speaker: Not without rules; the
House does not proceed without rules.

Shri Joadiim Alva (Kanara): May
I have a clarification regarding one
aspect of the *bell ruling’. Is the
sound of the bell heard in the farthest
limit of the entire House of Parliament
so that Members could rush in from
there?

Mr. Speaker; If the hon. Members
read the rules carefully* they will find
that the ringing of the bell is not at
all a necessity. The rules provide that
the moment a motion is put to vote,
and a division is called for, the doors
shall be kept open for two minutes,
and thereafter automatically closed,
without any ringing of the bell.

Shri Gadgll (Poona Central): Ring
ing the bell is only a concession.

The Lok Sabha divided:

Mr. Speaker: This is no doubt h^rd
sometimes. But this was done intan- 
tionally, because by experience it has
been found that sometimes the bell in
a particular room is not in order, or
sometimes the current fails and th«
bell does not ring. And we do not
want to give any Member an ppor- 
tunity to raise a point of order agaix  ̂
saying ‘Sir, the bell was not rung*.

Now, if this suggestion is accepted  ̂
a point may come that the bell was
not audible. So, this point also will
be considered by the Rules Committee.
It cannot be taken as a point of order
now.

The question is;

“That the Bill further to amend
the Constitution of Indi^ be
taken into consideration/'
A yei 345; Noes 1

(Eighth Amendment) n 66
Bill
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Mr. Speaker: The motion is carri
ed by a majority ot the total member
ship of the House and by a majority 
of not lees than two-third of the 
Members present and voting.

DEMANDS FOR SUPPLEMENTARY 
GRANTS

Mr. Speaker: The House will now
proceed with further discussion and 
voting on the Demands for Supple- 
nantary Grants in reapect of the

Budget (General) for 1955-56 axcept 
Demands Nos. 4. 22, 85, and 181 which 
have already been voted on the 10th 
December 1955.

The Minister of Revenue and Civil 
Expenditure (Shri M. C. Shah): May
I request you-----

Mr. Speaker: I am making a state
ment and then the hon. Minister may 
make his statement.

A point of order was raised the pre
vious day in respect of Demand No. 
87 being marked as a charged demand 

referring to the item of Rs. 11
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lakhs and not to the other item. Tht
total amount is Rs. 11,30,000. Out of
this, a sum of Rs. 11,25,000 is requir
ed to enable the Government to pay
interest, I believe-----

Shri M. C. Shah: Yes.

Mr Speaker:-----in respect of
shares of the Industrial Finance
Corporation. When the Government
come with a charged demand, natu
rally, as tlie hon. Deputy-Speaker ob
served, yijsterday, it does not come
before the House for voting. It can
be discussed. 1 do not wish at pre
sent to go into the merits of the (p i
nion which Government have receiv
ed from the Law Ministry. On the
surface of it I have no quarrel with
that opinion, because the Govern
ment are bound to pay interest in resr
pect of the shares and, therefore, if
Ihe Corporation is unable to earn
sufficient profits. Government ar«
bound to make up the deficit. In that
sense, the amount can be a charged
one. But the difficulty which I felt on
reading the grounds given by Govern
ment was that the Industrial Finance
Corporation did certainly make pro
fits. They made a provision in the
first place; but they did not credit
certain interests that accrued from
certain of the concerns to which
monies were lent. Perhaps, there may
be no quarrel with that decision, for
they felt that the interest was not
likely to be received. That is a doubt
ful position, however, and I do not
refer to that. But there is a distinct
item of Rs. 15 lakhs which they set
aside from the profits on the advice
o f auditors, for bad and doubtful
debts. That means, profits are appro
priated to meet a certain contingency
which may or may not arise in future.
The debts may or may not be bad and
they may be realised; and perhaps
the auditor was perfectly right in
making this recommendation. But so
far as this House is concerned, the
question arises, to my mind, that it
amounts to an appropriation of pro
fits for a certainly good purpose, but . 
it has got the effect of taking the en
tire amount from the vote of the
House. 80  this adjustment of accounts

in that manner does not satisfy md
that the amoimt could be said to be
properly charged. Hon. Members will
see that Government have already
got Rs. 7,00,000 provided for in the
General Budget— the House has vot
ed that amount—to meet the Rs. 11 
lakhs and odd. They want now, in
effect, Rs. 4 lakhs. The proc^ure
that they propose is to have this
amount of Rs. 11 lakhs sanctioned
and surrender Rs. 7,00,000. So far as
actual rupees, annas and pies are
concerned, it makes no difference,
but so far as the Parliament is con
cerned, I feel that it has got the effect
of taking out of the jurisdiction of
the House a vote on certain affairs oi
the Industrial Finance Corporation.
This amount of Rs, 11,30,000 is includ
ed in the Appropriation Bill. So my
suggestion would be that whenever
there is occasion for changing a “vot
ed'* item into a “charged” one, it is
better—this is only a suggestion I am
making; I am not giving any ruling
because the matter requires further
consideration—if the Comptroller and
Auditor General and the Public Ac
counts Committee are also consulted
in the matter, and then the item is
taken either to be a charged item or a
voted item. My only point is that
Parliament should have some kind of
say m the matter and some control In 
matters of finance. I am, therefore,
suggesting to the hon. Minister that
he may reduce from the Appropriation
Bill this amount of Rs. 11,30,000 or Rs.
11,25,000—^whatever it may be—and
then there is no occasion for any dis
cussion on that point. That is the
procedure which I would suggest, at
best, to have what the Government
want without touching the Consti
tutional rights of the Parliament. We
will then examine the matter further
and adjust the procedure whenever
any such point arises for adjustment
of accounts.

Shri M. C. Shah: I accept your sug
gestion. We will withdraw that sum
from that grant—the sum of
Rs. 11,25,000. We have already got
Rs. 7 lakhs. We have also taken
from the Contingency Fund the re-
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[Shri M. C. Shah] 
m^ining Es. 4:25 lakhs and, in tlie 
meanwhile we will follow the pro
cedure that has been suggested by 
you just now. From the Appropria^ 
iion 9 ill also we will take out that 
sum and then, later on, after -consul
ting the Auditor-General and the 
Public Accounts Committee, we will 
bring that forward again, if we are 
advised that it should be voted, in 
the next supplementary demands 
within the present budget year.

Mr. Speaker: That means that thit 
Appropriation Bill will be altered to 
this extent

Shri M. C. Shah: Yes, Sir; Rs.
11.25,000 will be taken out of that.

Shri Raghavachail (Penukonda): 
Shall I take it that this additional 
î um required to make up Hs. 11,25,000 
will be subjected to the vote of thia 
House?

Mr. Speaker: The point is that that 
sum of Rs. 11,25,000 altogether dis
appears now from the present Demand. 
The House has already voted) Rs. 7 
lakhs and as regards Rs. 4 lakhs they 
will come again.

Shri Raghavachari: It will be kept 
in suspense and we will decide it later 
on. Is it?

Mr. Speaker: Yes. The hon. Mem
ber had made that point yesterday 
and I went through the proceedings. 
That is what will be done.

D emand  N o . 65— M inistry op Irriga
tion AND P ower

Mr. Speaker: Motion moved:

‘That a supplementary sum not 
exceeding Rs. 0,87»000 be granted 
to tbe President to defray the 
/barges whk^ will come in course 
of piqrment during the year end
ing the 31st day of March, 1956, 
in respect oi the ^Ministry of Irri
gation and Power’.**

Expenditure on Mission of Interna^ 
tional Bank,

Shri N. B. Chowdhury (Ghatal): I 
beg to move:

**That the demand for a supple
mentary grant of a sum not ex
ceeding Rs. 6,87,000 in respect of 
•Ministry of Irrigation and 
Power* be reduced by Rs. 100.'"

[M r. D eputy Speaker in the Chair]
I have moved my cut motion. It ra-̂  

lates to the expenditure for the Mis
sion of the International Bank. This 
Indus Water dispute has continued 
for a long time and last year also we 
had to vote for certain supplementary 
grants in connection with the ex
penditure that would have to be in- 
Qurred on account of the staff to be 
sent to Washington. Even the typists 
und stenographers and such other 
people had to be flown to Washington 
and a large amount of expenditure 
had to be incurred on account of this. 
Our suggestion was that Govenmient 
should make efforts to see that these 
negotiations are carried on some
where in Pakistan or India—it may 
be in Karachi or Delhi or some other 
place in either of these two countries. 
How is it that it has not yet become 
possible for this Mission to hold 
these protracted and long continued 
negotiations in either of these count
ries where they might be near the 
place of dispute? We find that so 
many lakhs were voted last year and 
now for the current year they 
say that there has been an unantici
pated extension of the stay in USA of 
tiae Indian Delegation consisting of 
six officers sent to Washington last 
year for the Indus Basin Working 
Party Tallcs. Hie total expenditure 
during the current financial year is 
estimated at Rs. 3,40,000. Besides that, 
tftiere is another item relating to the 
visit of the Mission of the Iratema- 
tional Bank and that is estimated 
to be some Rs. 62,000. So, we should 
Ulse to have some clarification about 
the present position of this dispute 
and how it is that it has not become 
possible for the two countries to hold 
discussions anywliere in Pakistan or
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in India and for what time we have
to send so many people—̂  large num
ber of people—connected wilh this dii*-
pute to Washington and pay a largB
amount fay way of transport and other
necessary expenditure

Hr, Deputy-Speaker: Cut motion
moved:

**That the demand for a sup
plementary grant of a sum not
exceeding Rs. 6,87,000 in respect
of ^Ministry of Irrigation and
Power* be reduced by Rs. 100."
Tempo of work in River Valley

Projects

Shrl Kamath (Hoshangabad): I
beg to move:

**ThSLt the demand for a supple
mentary grant of a sum not ex
ceeding Rs. 6,87,000 in respect of
‘Ministry of Irrigation and Power’
be reduced by Rs. 100.”

You will be pleased to see the foot
note under this Demand that this is
required mainly because of increas
ing the tempo of work on River Val
ley Projects, during the last year of
the first Five Year Plan. I have tabl
ed this cut motion with a view to dis
cuss this particular aspect of the
matter—increasing tempo of work. I
am not going to discuss the various
river valley projects that Government
has taken in hand. But, I will con
fine my remarks mainly—or I may
say solely—to the Damodar Valley
Project I do not know to which par
ticular project this remark refers—
the increasing tempo of work in the
projects during the last year. I have
got here an informative booklet pub
lished by the Publications Division on
the Damodar Valley. It is entitled.
Developing the Damodar Valley, pub
lished, I believe, in 1954. I would like
to invite the attention of the hoa.
^iinister, who is at the moment busily
engrossed in a discussion with the
Finance Minister, to certain observa
tions in this booklet. It is not fair
to the House that the Minister con
cerned Shri Nanda, should be discus
sing something with the Finance Min
ister and not listening.

BIr. Deputy-Speaker: No, no; they
are Ustenac. They art looking into
the notes and listening to the h/om, 
Member^s xemarks.

S M  KMiath: The point is this. Sir.
if he is not listening he may not be
able to reply to the pomts raised and
then you may refuse to let us put
questions at the end. That is wtuit
happens.

lM(r. Qeputy-Speaker: They are only
looking into the notes which have
been referred to by the hon. Mem
ber.

Shrl Kamath: I do not think they
are doing that. I am referring to a
booklet. I do not know whether they
have that booklet at all. They may at
least note down the points and if they
cannot answer now they can note
them down.

Mr. Deputy-Speaker: The hon.
Member has got a book, which I
think the hon. Minister has also got

Shri Kamath: It is not the same.
Sir.

Mr. Depu«y.Speaker: Yes, I think
it is.

Shri Kamath: Developing Damodar
VoZZ«y—has he got that?

Xte Minuter of Flanalnf (Shri
Naadn): Not here.

Shri Kamath: I could see that from
here. Probably, you could not see
from there.

I^r. Deputy-Speaker: It does not
mean that every book from the Li
brary should be in the hands of the
hon. Minister. I thought it was the
memorandum he was referring to.

Shri Kamath: I am referring to this
booklet issued by the Publications
Division. Here, on page 37 of this
booklet the Panchet Hill Dam is refer
red to. It was said in 1954 that the
work on Panchet Hill Dam had
started, tiie earth had been removed
from the diversion channel and load
ers and dampers had been at work
for some time, and that it was expect'
ed that the work would be conArlet- 
ed before schedule by the end of
1955. If the foot-note 'increasing
tempo of work refers to the Damo
dar Valley at all, then we should have



[Shri Kamath.]
Been the completion of this dam 
this month, the end of 1955. I would 
like to know from the hon. Minister 
whether the Panchet Hill Dam, which 
according to this booklet was to have 
been completed before schedule at 
the end of December 1955, has bt̂ en 
completed. If it has not been complet- 

I cannot subscribe to the obser
vations given here that there has been 
increasing tempo of work. The ten»po 

lOf work, whether it is decreasing or 
increasing, can be borne out by facts,
1 p. M .

In the same booklet at page 42, 
"there is a reference to the Durgapur 
^Project. It says:

*The Durgapur project has 
been designed and constructed 
by Indians. As at all other dam 
sites and at the Thermal Power 
Station, a colony consisting of 
about 400 quarters has grown up 
for the staff. Meanwhile, the cons
truction activities have develop
ed the countryside and given it 
six modem townships contain
ing more than 2,000 buildings— 

3okaro, Maithon, Durgapur and 
three others. Although the colony 
was started only a few months 
ago, all modem amenities are al
ready available at Durgapur. 
Houses, hospitals, roads, shops, 
schools and electricity are all at 
the disposal of these towns. In 
addition, the DVC has built 11 
bridges and 160 culverts as well 
as 100 miles of first class roads 
in those parts of the valley which 
were least accessible. It has given 
employment to more than 40,000 

liands, reclaimed 6,000 acres of 
badly eroded land and brought 
to the valley the benefits of the 
modem system of medicine hither
to practically lanknown to i t . . . .  
As the Prime Minister said in his 
inaugural speech at Tilaiya and 
Bokaro, “A new India is being 
bofti in the valley. It is the India 
of our dream”. ”
This was written in 1954. You will 

TPrQember when the then hon. Min
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ister— n̂ot now—Shri Gadgil moved 
for consideration of this Bill in the 
last Parliament, he had made a solemn 
assurance to the House that all persons 
displaced as a result of this project— 
the DVC— ŵOUld be given land for 
land house for house, and these 
were the very words used by him. 
Here on page 47 of the same booklet, 
it is stated:

*The displacement of people in 
the reservior areas is pre-plann
ed and arranged in stages as 
each reservoir fills. According
ly, the displaced are settled and 
rehabilitated just as the reservoir 
start to fill. The policy has been 
to give the people better houses, 
better land and, more important 
still, a better way of living.”
Acording to this, tke old promise is 

completely broken. The promise of 
land for land and house for house has 
been broken and scftnething else has 
taken its plac«.

I have not the time to deal with 
other river valley projects on this 
occasion as I am racing against time, 
but with regard to the DVC I would 
like to know from the hon. Minister 
what exactly he means by **the in
creasing tempo of work” with regard 
to the Panchet Hill Dam and whether 
the Dam, which was to have been com
pleted by the end of December 1955, 
has been completed. If it has not 
been completed, with what face he 
can say that there is increasing tempo 
of work in the DVC. I do not know. 
If he cannot answer this question, 
this Demand’ cannot be voted by us 
and I hope he will convince the 
House that there is really increasing 
tempo of work in this project and 
that it is not merely for paying 
foreign experts and what not that 
this Demand is being voted by the 
House. We are getting more ai^ 
more white elephants from outside 
and any foreigner who comes here is 
called an expert whether he is well 
qualified or not. In fact in one of 
the factories some years ago a mere 
landscape architect was engaged as
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an engineer and it was found two 
years later that he was just a land
scape architect and not an engineer. 
I would like to know from the hon. 
Minister whether “the increasing 
tempo of work*’ is a more camouflage 
for paying these so-called experts, 
and not for the benefit of displaced 
persons and others who are im
mediately affected by this river valley 
project.

Mr, Depvty-Speaker: Cut motion
moved:

'That the demand for a supple^ 
mentary grant of a sum not ex
ceeding Rs. 6,87,000 in respect of 
‘Ministry of Irrigation and Po
wer* be reduced by Rs. 100.”

Shri Biren Dutt (Tripura West): 
In para (a) it is stated that to cope 
with heavy increase in the volume 
of work mainly arising from inten
sification of flood control measures, 
etc., this amount is required. I want 
to know the flood control measures 
undertaken in Tripura. So far as I 
know, no officer works there at all.
I would like to know whether this 
officer submits any report at alL 
Has he submitted any report for last 
year?

Slirl Nanda: I am unable to fol
low the hon. Member.

Mr. Deputy-Speaker; He wants to 
know if any flood control measures 
were undertaken in Tripura, and 
whether there is any report received 
from the officer concerned regarding 
the work done at Tripura. Is there 
an office or section working there at 
all? There are some complaints 
against the officer. That is what the 
hon. Member is saying. If there is 
an officer at all there, then it does 
not appear that he is doing any flood 
control work. What is the kind of 
work that he is doing?

Shri Blren Datt: Yes,. I am refer
ring to Item (iv) of paragraph (a) 
which states ^'intensification of flood 
control measures” . Docs it refer to 
any flood control work in Tripora?

(1) Failure of Government to safe^ 
guard Indians interest in Canat 
Water Dispute.

(2) Failure of Government to im
plement First Five Year Plan in; 
respect of River Valley Projeets.-

Shri S. L. Saksena (Gorakhpur' 
Distt.—^North): I beg to move:

(1) *That the demand for a 
supplementary grant of a sum 
not execeeding Rs. 6,87,000 in 
respect of ‘Ministry of Irrigation 
and Power* be reduced by 
Rs. 100.*'

(2) “That the demand for a 
supplementary grant of sum not 
exceeding Rs. 6,87,000 in respect 
of ‘Ministry of Irrigation and 
Power* be reduced by Rs. lOO.”
In this booklet on pages 13 and 14 

a nimiber of grounds are given for  ̂
this Demand. I find that this amount 
is required for many things, includ
ing the additional staff for the work 
relating to the Canal Water Dispute. 
The amoimt seems to be Rs. 2,26,500. 
Besides this, I find at the end of this 
note that to provide board and lodg
ing and other requisite facilities to« 
the Mission, an expenditure of Rs.
62,000 was incurred during the cur
rent year. It is the Mission of the 
International Bank with regard 
the Canal Water Dispute. This is 
one of the disputes we have with 
Pakistan. I want the hon. Minister 
to tell the House exactly where we 
stand in the matter of the Canal 
Water Dispute. In fact, I thought 
that when a river flows into our 
territory, so long as it is in our terri
tory, we have full rights over the 
waters, and when it goes to the other 
territory, they can use its water. I 
de not think that we should limit our 
rights to thA use of the water flowing 
inside our territory (Interruption),
I am surprised that this Mission Is 
coming here and spending a lot of 
money on staff etc. I would like to- 
know where we stand in this matter 
and the terms of the agreement that 
is being arrived at. In fact, what
ever concessions that we make to* 
Pakistan do not seem to satis^
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them; they want more and more. 1 
would like the hon. Minister to tell 
us exactly where we stand in regard 
to the Canal Water Dispute and why 
w e are spending so much money on 
the staff and also 86 lavishly on the 
board and lodging of the MiM&on. 
1 would ttke also the hon. Minister 
to let us know about this Five Year 
Plan and how far we have succeed- 
*ed in f la ilin g  it. In regard to the 
rural credit, have we completed the 
target which we had put forward 
for ourselves or are we behind the 
target? If we are behind we should 
know ̂  why we are so and what steps 
are being taken to try to complete 
the target by the end of the Plan 
period. I would like the hon. Minis
ter to reply on this point.

Slirt Rmmatli: With great deference 
to the Prime Minister, I would re
quest him not to stand with his back 
to  the Chair.

Sbrl 8. L. Saksena: I would also
like to know whether some of the 
projects which we are including in 
the Second Five Year Plan can be 
executed with the help of the Soviet 
^gineers. In fact our engineers 
went to China and saw some river 
valley projects. They say that they 
have done it vei'y cheaply and eco
nomically. We have all along been 
getting American engineers. The 
Government should also try and see 
:hovtr the Soviet engineers can help 
tis in building up our projects. If It 
1$ possible to build these projects 
much more cheaply and economical
ly, we should also have the same ad* 
vice; we must have the best techni
cal advice that is available in the 
world.

Shri Nanda: I did not follow the 
last portion.

Sitti 8. L. SakMiia: Our men -went 
**10 China to inTestigate into the flood 
'Mntrol projects in China; the Chineae 
people built them. They have aaM 
Itat ^eae projects which they have 
•completed have been more econo- 
aaioal thah ours. T^ey have done 
them with Russian help and Russian 

Crald we alao not try
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some of our projects with the help 
of the Soviet engineers. So far we 
have tried in our big projects like 
fihakra-Nangal and Damodar Valley 
project, etc. only American engi
neers. 1 was asking whether some 
of our projects cannot be done with 
the help of Soviet engineers.

Mr. Depttly-Speaker: Cut motions
moved:

(1) 'That the demand for a
supplementary grant of sum 
not exceeding Rs. 6,87,000 in res
pect of 'Ministry of Irrigation
and Power’ be reduced by
Rs. IW.* ]

(2) 'That the demand for a
supplementary grant of a sum 
not exceeding Rs. 6,87,000 in res
pect of ‘Ministry of Irrigation
and Power’ be reduced by
Rs. 100.**
Shri Naada: I ^ a ll take up the 

points in the reverse order as th ^  
aroae in the discuBsion. China is 
saqapotod to have done some marvel
lous feats in flood protection. It is 
so. Some of our engineers visited 
China sometime back and brou^t 
us rei^rts. We have got very de
tailed reports of what they saw. It 
is quite true that with the help of 
public co-operation, co-operation of 
large masses of people who were 
mobilised for the purpose of cons
truction of flood protection of works, 
they were able to expedite the cons
truction of those works. But there 
was nothing in an engineering or 
technical sense very particular in 
what they saw there. We have been 
doing big works ourselves but we 
felt that there was something good 
in what was being done there—in 
the methods of getting work done on 
a large scale and therefore very ex
peditiously. I believe the work that 
was done on the Kosi project recent
ly is some kind of demonstration of 
the possibilities of those methods and 
the usefulne^ of these methods. We 
have applied these successfully there. 
I believe and it is our intention thal 
in the caae of other large p ro je ^  
that we are undertaking we shall be
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able to have recourse to similar me
thods of securing public participa
tion, particularly in the simpler
itypes of works.

Regarding the canal water dispute,
1 think there is nothing really very
much to add to the information that
has already been given to the House
ttirough various statements that have
'been laid on the Table and the
various communiques that have been
issued. It is rightly a matter of
jfreat concern to us all that we
should be placed in a position as
quickly as possible to make the ful
lest use of our water resources to
which we are entitled. But there
are certain international obligations
and we have to see ttiat we dis
charge them in a proper manner.
In pursuance of that object, these
negotiations have been going on for
some time and I personally feel that
the time taken has been a little too
k)ng but when you once enter into
negotiations you have to see that
you utilise those possibilities in the
best possilrie manner so that there
need be indecent break of any nego
tiations so far as we are concerned.

Shri S. L. Saksena: How long will
it take?

Sliri Naiida: I shall explain. A
Jtage arose when with the help of
the International Bank we worked
hard for a settlement but the parties
were not able to come to any agreed
‘conclusions and the intervention of
the Bank for that purpose did not
fructify. Then the Bank made its
•own proposals; they are familiar to
xis all. They were given very care
ful consideration by us and although
they involved tome sacrifice on our
IMirt, in the larger interest of a
friendly and amicable settlement of
ttie dispute we agreed to accept in
full the proposals of the Bank.
However, we found that the other
party did not signify its prepared-

Therefore, we had to say
that we could go ahead as we want-

Again the President of the In
ternational Bank approached both
the parties— t̂he Prime Ministers of

the two countries—and made a 9Ug« 
g^stion that we should make another
effort. On our side we made it clear
that that effort will necessarily have
to be on the basis of the Bank’s pro
posals. But at this stage the per
sonnel was changed. The Bank con
veyed to the concerned parties that
they were going to take a more posi
tive part in this work and therefore
they attached more personnel, engi
neers and others and the personnel
changed on both sides to some ex
tent.

Mr. Depmty-Speaker: Did the Bank
propose any middle course?

S M  Nania: We are not prepared
for any middle course.

Mr. D«|iiity-8peaker: The Bank
has made its own proposals but the
Pakistan Government has not accep
ted them. Have we not riverted to
our own proposal?

Shri Naa4a: We stiU stand by our
proposals. The question was to
frame or formulate a proper scheme
through which these proposals could
be given effect to and also to give
such satisfaction as was possible to
Uie other side. Whether a scheme
could be prepared in consonimce
with those proposals whidi can also
satisfy the other side—that was the
qiiestion. It meant that again, be
cause of the new personnel and be
cause of fresh efforts to find out
effective methods of dealing with
the matter the party visited the areas
both in Pakistan and in India which
were concerned in this dispute.
*

Shri K. K. Basa (Diamond Har
bour); I want to know whether the
function of the Bank is merely to
negotiate between the two partial
and give some suggestions or is there
an ailbitratlon clause that In ca«es of
dispute they can arbitratet

8kri Nanda: There is no arbitra
tion at all. The Bank cannot impoM
on us any decision of its own chol^
and which is not acceptable to us.
Ttke Bank can only approach the
parties in order to find out the |Nre- 
dse ftacts ct the situation from which
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[Shri Nanda.]
a mutually acceptalDle solution can be 
evolved. it is a kind of mediation 
and not arbitration.

Therefore, recently these parties— 
on account of which some expendi
ture had been incurred—had to visit 
Pakistan and India to see what the 
requirements of both sides were in 
relation to our various projects and 
to find out a way in which they could 
be met. That is the stage where we 
are at present. Meanwhile we have 
not been ne^ecting our interesti. 
There are those ad hoc transitional 
agreements being made in order that 
from season to season we are able to 
withdraw waters from our rivers for 
the purpose of irrigation here to the 
extent replacements on the other side 
are possible. That is, 1 believe, an 
improving position.

So, for the present this work of 
negotiation is still proceeding and 
this expenditure, as I pointed out, 
was incurred in order to facilitate a 
proper study on the part of the Bank 
personnel and the repreaentativaa 
of both sides on the spot so that they 
can apply themselves to the question 
of elucidating the position and bring
ing about a settlement. This was an 
expenditure which could not be 
avoided. The interests are so large, 
the stakes are so high and vital in
terests of the country are concerned 
that we would certamly like to pro
mote a settlement by all means 
which are available to us and which 
could help us in aecuring an early 
settlement.

Shri S. L. Saksena: For how long 
will this expenditure be incurred— 
one year or for more?

Shri Nanda: As 1 indicated before, 
at one stage we had felt and we 
communicated to the Bank also that 
this was to be the end of the matter 
because we did not see any further 
U9e in prolonging the negotiations as 
the proposals of the Bank were not 
acceptable to the other party. Then 
another effort was taken up at the 
instance of the Bank and to that a]«o

we have said that there should be a 
clear limit. I cannot say the exact 
month now, but I think—that is my 
impression—that in another 4 or 5 
months we would like to see that the 
things come to some kind of a con
clusion.

Shri Kamath; What about the prc>> 
gress of Panchet Hill Dam?

Sardar Iqbal Singh (Fazilka-
Sirsa): In the first proposals of the 
Bank the waters of Ravi, Beas and 
Sutlej were given to India and India 
had accepted those proposals where
as Pakistan rejected those proposals. 
After that this interim agreement
has been signed which, I must say, 
is not favourable to India. Even 
those areas which are to draw water 
from Sutlej and other canals are 
feeling great difficulty. Can we 
have an assurance from the hon. 
Minister that this interim agreement 
will not be made a pattern for the 
future because this, I must say, la 
not favourable to India and is not in 
the spirit of the first proposal which 
has been accepted by India and not 
accepted by Pakistan?

Shri Nanda: The position in this
respect is quite clear. Whatever ia 
being done now as an interim 
arrangement is without prejudice te 
the final settlement, and the final 
settlement, so far as we are concern
ed, is to be based on the proposals of
the Bank. The basis of that as is
well known is that the waters of the 
three western rivers Indus, Jhelum 
and Chenab should, except for such 
uses as are made in the State of 
Jammu and Kashmir, should be ex
clusively for Pakistan while the 
waters of the three eastern rivers 
Ravi, Beas and Sutlej should be 
drawn exclusively for the use of 
India. For a very small period India 
would continue to give supplies to 
Pakistan canals taking off from the 
eastern rivers in accordance with an 
agreed schedule. These are Hi* 
basic things. Whatever obligations 
we have accepted, or the restraint 
that we are placing i ^ n  ourselvaa
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In the matter and in the interests of 
our neighbour, are again subj^t to 
a certain clear condition that on the 
•other side arrangements will conti
nue to be made so that we can with
draw waters to which we are en
titled. They may make their own 
alternative arrangements by which 
they can draw water, to feed those 
canals from other sources available 
to them in Pakistan. Therefore, 
these replacement arrangements are 
being made. We are insisting and 
we are trying to hasten those ar
rangements. We are insisting that 
they should be expedited and the 
shortest time should be taken for the 
purpose of replacement of those sup
plies which they are having from us 
and which we require for ourselves. 
That is the position now and the in
terim arrangements have absolutely 
no bearing on what in a few months 
will be the final solution which we 
are trying to expedite.

Shri Kamath: May I ask one
question, Sir?

Mr. Deputy-Speaker: He wants to 
know about the tempo. With regard 
to Panchet Hill Shri Kamath has 
asked why it is not completed?

Shri Nanda: There were two
'questions. One was about the tempo 
in general on our works in connec
tion with irrigation and power. I 
believe one can draw some gratifica
tion from the fact that with regard 
to irrigation and power on the whole 
the implementaion of the program
me is practically 100 per cent, in 
relation to the Five Year Plan period. 
Whatever was the outlay that was 
Intended, whatever was the work 
that was intended to be done, com
pared with any other activity, that 
has been, I should believe, as good 
^  could be anticipated. In some 
^ ses it is complete and In other 
cases it is just a little short of full 
implementation. For example, my 
latwt figures are that in the States

is about 97 per cent, and as far as 
the Centre is concerned it is full im
plementation. That is the general 
picture of works on irrigation and 
V>wer in the cotmtry in the period 
^ 5  L.S.D.

of the Five Year Plan. But, I can
not say that no particular project has 
been delayed, possibly, to some ej -̂ 
tent. I have my apprehension that 
in the case of D.V.C. the Maithon 
project has been delayed somewhat 
and that had its repercussions on the 
Panchet Hill project also. I am being 
shown a part of my last budget 
speech where I had said that the 
progress on the Maithon Dam has 
been behind schedule and that has 
also affected the programme for 
Panchet Hill Dam which has to de
pend very largely on the equipment 
released from the Maithon project. 
This is what I stated then. Although 
the conditions have improved there 
and now the factors which cause the 
delay and retard the progress have 
been brought under control very 
largely what happend for some 
period there which created difficul
ties has left its mark on the sche
dules. But, as I have stated we have 
now full control of the situation and 
I hope the work there is being ex
pedited now as much as j>ossible.

Shii Kamath: I am constrained to 
say that the Hon. Minister is only 
beating about the bush. I asked him 
where the tempo has increasd. I 
want to know from the Hon. Minis
ter whether it is increasing here or 
increasing there.

S M  NalMla: It is increasing every
where except in one or two places.

Slui Kamath: Give me a concrete 
instance.

Shri Nanda: Then I will have to 
make out a list of all the projects.
I can give him a list of all the pro
jects and say the expenditure in
curred in terms of programmes. 
Things are goirtg well. But it will 
mean that I will have to give details 
of each individual projects.

Mr. Deputy-Speaker: He only
wanted to know about the programme 
of works in the Panchet Hill.

S M  Nattda: That I have said.
iSbA Kamath: When it will be

completed? Any idea?
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Mr. Deputy-Speaker: Has th^ time 
be«n exceeded?

Shri Nanda: My own appreciation
and estimate is that we have lost 
about six or seven months.

Shri Kamath: One year.
Shri Nanda: It may be a whole 

season. But there is no question of 
beating about the bush. ,I have said 
it in categorical terms. I have put it 
in very clear terms when I gave all 
the details of the projects. I can 
again give details of it.

Mr. Deputy-Speaker: It is not
necessary. So far as that particular 
sub-item in clause (a) is concerned, 
he wants to know where the tempo 
has increased. Take the Panchet Hill 
for instance. There may be several 
instances. He wants to know one or 
tWL by way of illustration wher6 de
finite progress has been made.

Shri Nanda: For example, take
BUrakud. I am giving informatiou 
about other projects. Hirakud is in 
advance of schedule. Bhakra Nangal. 
is in advance of schedule and I can 
say so about most of the other pro
jects also. In the case of this project 
I had said that the D.V.C. appointed 
an experienced engineer to examine 
the causes of delay to enable the 
Corporation to take remedial mea
sures. The progress of Durgapur, I 
am glad to say, is much ahead of 
schedule. The progress of work is 
generally satisfactory. Even in the 
D.T.C. it is not in every section of 
that project that the work is behind 
the schedule. In some of those sec
tions the work is in advance and 
TCry much better than it was before.

Mr. Beputy-Speaker: After 1954, 
there is a Quarterly Report or so to 
which an Hon. Member has referred. 
If there is any Quarterly Report 
which is T>eing published, it could be 
circulated. They may be given to the 
Meml>er or placed in the library.

JSbri ILamath: On the Table of the 
House.

Mr. Dfputy-Speaker: In the library 
will do. Now what about flood con
trol in TDripura.

Shri Nanda: Information was re* 
quired about Tripura. Regarding this 
investigations are in hand. Schemes 
will be formulated only after the 
essential technical data are available.

Shri Iqbal Singh: When this In
terim Agreement was signed with. 
Pakistan, did the Government of India 
receive any representation from the 
Punjab Government? People and 
peasants were complaining that in 
previous years they used to get 
40 days of full water supply and 
40 days of half water supply whereas 
last year they received only 40 days* 
of full water because water had to 
be diverted to the Bhakra canal for 
other purposes. Will the Government 
of India make provision in this year’s 
interim agreement? Whereas our 
supplies are shortening and their 
supplies are given at the full rate. 
If this is so, will the Government of 
India make provision in the next year 
to see that they get their full quota?

Mr. Deputy-Speaker: Whether it
is proportionately reduced or full 
quota is given?

Shri Nanda: The number of days
for which waters are available, do 
fluctuate according to the condition of 
the season and, therefore, nobody can 
guarantee for how many number of 
days the canal will run. It is only 
the proportion of water which we can 
claim that we got, and then we can 
distribute that amongst the various 
systems according to the priorities o f 
the case.

Sardar Iqbal Singh; May I give one ■ 
more information? In the canal 
there were three branches., One 
branch had a full supply of water for 
first ten days; another branch got 
water for next ten days and other 
also got water for another ten days by 
rotation. In the last winter we ex
perienced difliculty in this rotation 
because water was given to Pakistan 
and our Bhakra canal has , already run 
for 15 days for drinking purposes of 
that area. In this way, under the 
terms of this agreement we got water* 
only for 40 days in four months o^‘
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ten days per month. If this experi
ence is going to be repeated this
year, it will create a lot oi difficulties.

Shri Nanda: In fact representation
has been received. Last year the
position was this. That was the lirst
year in which we ran the canal, for
a time it had to be done at the ex
pense of some other system partly.

Shri L. Jogeswar Singh: (Inner
Manipur): Last time there was a 
meeting of the representatives of the
Tripura and Manipur States with the
Ministry of Irrigation and Power to
consider the projects and the power
to be generated in those areas. I
want to know what has happened
to the proposal for having a dam on
the Thoubal river which will have
the capacity of generating 4,000 kw.
I want to know from the Minister the
action taken with regard to this
proposal.

Shri Nanda: Now we are in the
midst of a number of various pro
posals and schemes for irrigation and
power, from all the States in the
country. These are being examined
and this matter has not been finalized.
Therefore, I will not be able to say
about any particular scheme as to
whether it is going to be taken up
or not.

Shri L. Jogeswer Singh: What
about Manipur.

Sliri Nanda: Until the provisions of
the plans are finalized, I cannot say
what the position will be about Tri
pura or some other State.

Shri S. L. Saksena: Have investi
gations been started in Nepal on the
rivers Rapti and Gogra to control the
floods in them.

Sliri Nanda: So far as Nepal and
other countries art concerned, there
are two things in view. We have
made arrangements for study of data,
collection of data, which will help us
in formulating our own scheme on
sound and proper lines. That has
been done. But the investigations
have to be carried on in our own
area. We have the River Commissions

which are dealing with these matters.
All the steps that are neces
sary for these rivers Rapti and
Gogra are being considered for the
purpose of effective flood control pro
grammes. All the necessary investi
gations are being carried on by us.

Shri S. L. Saksena: I saw in the
papers that a team of experts have
been sent to investigate. I want to
know whether it is a fact.

Shri Nanda: I shall have this parti
cular detail examined.

Shri K. K. Basu: Last time we dis
cussed about the rate at which the
consumers get electricity from the
actual supplier. The rate at which
the actual supplier purchases in bulk
is very low. But when it is actually
given to the consumers, they have to
pay a very high rate. The Hon.
Minister has promised to look into
the whole matter. Has it been in
vestigated and at what stage it is
now?

Shri Nanda: Of course, I am quit«
prepared to answer all kinds of ques
tions though they do not necessarily
form part of this Demand. The ques
tion of rates is now going to be dealt
with by an Electricity Board. There
fore, the interests of the consumers
are going to be protected and safe
guarded properly.

Shri K. K. Basu: The Hon. Minister
had promised last time that he Was 
going to look into the matter. We
are interested to know at what stage
that ^ l̂ooking into'* is. • Has the Board
been constituted or is it going to be
constituted?

Shri Nanda: The Board has been
constituted.

Mr. Depaty-Speaker: I shall now
put the cut moti9ns to this Demand
to the vote of the House.

The question is:
‘That the demand for a supple

mentary grant of a sum not
exceeding Rs. 6,87,000 in respect
of 'Ministry of Irrigation and
Power* be reduced by Rs. 100.”

The motion was negatived.
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is:
Mr. Deputy-Speaker: The question

^That the demand for a supple
mentary grant of a sum not
exceeding Rs. 6,87,000 in respect
of ‘Ministry of Irrigation and
Power* be reduced by Rs. 100/*

is:

The motion was negatived,
Mr. Deputy-Speaker: The question

'That the demand for a supple
mentary grant of a sum not
exceeding Rs. 6,87,000 in respect
of ‘Ministry of Irrigation and
Power’ be reduced by Rs. 100.”

The motion was negatived.

Mr. Deputy-Speaker: The question
is:

“That the demand for a supple
mentary grant of a sum not ex
ceeding Rs. 6,87,000 in respect of
‘Ministry of Irrigation and Power’
be reduced by Rs. lOOr

, The motion was negatived.

Mr. Deputy-Speaker: The question
is:

“That a supplementary sum not
exceeding Rs. 6,87,000 be granted
to the President to defray the
charges which will come in
course of payment during the
year ending the 81st day of
March, 1956, in respect of ‘Minis
try of Irrigation and Power'.”

The motion was adopted.

D emand  No. 46— M̂inistry op Health

Mr. Deputy-Speaker: Motion mov
ed:

“That a supplementary sum not
exceeding Rs. 1,27,000 be granted
to the President to defray the
charges which will come in
course of payment during me
year ending the Slst day of
March, 1956, in respect of *Mlni»
try ot Health'.”
Shrl M. C. Shah: According to the

Business Advisory Committee, thin 
Demand is not to be discussed.

Shrl N. B. Chowdhury: I had sent
notice of one cut motion, but I am not
moving it in view of the fact that nu
time has been allotted by the Busi
ness Advisory Committee for this-
But, I would like to have only one
information with regard to the not** 
that has been provided. It has been
stated that in view of the increased
tempo ̂  of certain works, particularly
water supply scheme and starting of
health centres in rural areas, tnis
additional amount has become neces
sary. But I would like to point oui
that according to the progress reports
on the first Five Year Plan, out of a
total provision of Rs. 90 crores to be
spent by the Central Government, only
Rs. 3 crores were spent and aftei
that we have not yet received any
annual reports. So, it appears that
there is a marked short-fall in the
expenditure, particularly with regard
to the rural water supply scheme and
also rural health centres. I would
like to have information as to the
exact position now, how far we have
proceeded with regard to the fulfil
ment of the targets set in the first
Five Year Plan with regard to the
two items I have mentioned and also
what amount has been spent.

Shrl M. C. Shah: The hon. Member’s 
question does not arise out of the
demand here before the House. In
the original Grant only Rs. 50,000 
were provided for certain additional
staff and that has proved inadequate.
So, the Ministry of Health wants
something more. That is all. *nie
hon. Member’s question does not
arise out of this Demand. If neces
sary, I will convey his question to
the Health Ministry.

I
Mr. Deputy-Sjl^aker: As no pro

vision was made for time, the hon.
Minister evidently thought that there
would be no question to be put to her
for answering. Of course, if the hon.
Minister of Health is present here  ̂ I
will allow the hon. Member to haye
some information, whether the ques
tion arises out of this Demand or not

Shrl M. C. Shah: I have got a very
big note here with regard to thm 
Health Ministry’s progress in respect
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of the first Five Year Plan. I will 
read it if the hon. Member so desire«

Sbri N. B. Chowdliurj: Yes.
Mr. Deputj-Speftker; The hon. 

Minister may pass it on.
The question is:

‘That a supplementary sum not 
exceeding Rs. 1,27,000 be granted 
to the President to defray ihm 
charges which will come in course 
of payment during the year end
ing the 31st day of March, 1956, 
in respect of ‘Ministry of Health'.”

The motion was adopted.

D emand No. 76— M̂dostry  op N atu
ral R esourcbs and Scientific 

R esearch

Demand  No. 82-A—Exploration op 
O il  and Natural G as

Mr. D^puty-Speaker: Demand No.
76 and Demand No. 82-A will be 
taken up together. One hour is allot
ted for this. I want those hon. Mem
bers who want to speak to stand up. 
I see Shri Kamath, Shri S. L. Saksena, 
Shri N. B. Chowdhury and Shri C. R. 
Narasimhan standing. I will give ten 
minutes to each hon. Member.

Lala Achint Bam (Hissar): Some
time may be left for the Jtehabi* 
litation Demand also.

Shiri D. C. Sliarma (Hoshiarpur); 
My name may be put down for Re
habilitation Demand.

Mr. Deputy-Speaker Motion moved:
<i) **That a supplementary sum 

not exceeding Rs. 8^0>000 be 
granted to the President to de
fray the chaiiges which will come 
in course of payment during tht 
year ending the 31st day of M an^ 
1M6, in respect of ‘Ministry oi 
Natural Resources and Scientific
Evyeeexvyi.

(2) “That a supplementary 
sum not exceeding Hs. 41,76,000 
be .granted to the President to 
defray the charges which win

come in course of payment dur
ing the year ending the 31st day 
of March, 1956, in respect of ‘Ex
ploration of Oil and Natural 
GasV*

Shri N. B. Chowdhury: I have given 
notice of cut motion No. 12. I want 
to ventilate my grievance with regard 
to Governments policy regarding de
velopment of mineral oil and the in
adequacy of their measures. This is g 
new demand and I think we have a 
larger scope for discussion. During 
the Budget Session, while discussing 
the Demands of the Ministry of 
Niitural Resources and Scientific 
Research, we had to say a lat about 
the manner in which the mineral oU 
industry is being develbped in our 
country. It has also hAn  stated in 
the note as follows:

“India produces only a fraction
of mineral oil requirements.........
the major prospecting work for 
oil in India has so far been done 
by foreign firms in areas where 
they have been granted explor
ing and prospecting licences.”
We know that this industry is en

tirely under the control of foreigners 
in India—the Stan vac, The Assam Oil 
Company and the Burmah-Shell com
pany and we are depending on them 
for our requirements for our defence, 
aeroplanes, and automobiles. We are 
depending upon them for this vital 
strategic material. It is very unfortu
nate that, whatever might have been 
done during the British regime, even 
after the attainment of independence, 
we did not pay particular attention 
to the development of these industries 
in the public sector. I would draw 
your special atteiftion to the sentence 
in this note:

“In the absence of any private 
enterprise in the count^ with 
the neoessary resources and 
“know-how”, the Government 
have decided to take up this 
work,’’ .
From this, it seems that the Gov

ernment is rather apologetic that be
cause of the absence of any private
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enterprise in this industry, and in
▼iew of the large amounts that are
necessary in this industry, Govern
ment has decided to take, it in the
public sector. I do not think that the 
Government need be apologetic about 
it and append such a note under this 
demand. According to the First Five 
Year Plan and according to the In
dustrial Policy statement of the Gov
ernment, this is one of the basic in
dustries over which the Government 
■hould have complete control. This 
is certainly one of the things which 
should be under the strategic control 
of the Government. But, up till now, 
no particular attention has been paid 
to this industry.

Here, it is said that the amounts 
needed would be spent for the explo
ratory work and prospecting work in 
Jaisalmer areas. In the notes given 
at the time of the Budget discussions 
also, the same places were mentioned. 
We are wondering why the Govern
ment do not come forward with pro
posals to carry on investigations or 
survey work in areas about which 
prominent scientists in our coimtry 
and also scientists from other coun
tries say that there is a great pos
sibility of the existence of high qua
lity petroleum.

During the Budget discussions, I 
referred to the Stanvac project in 
Bengal and questions were raised so 
many times about 10,000 square miles 
of area which has been practically 
given on lease to the Stanvac Project. 
They are carrying on all sorts of seis
mic refraction survey work and other 
work, developing road communica
tions, etc., in thos6 areas. It means 
that we shall have no particular con
trol over that area. We know from 
the note in the explanatory memo
randum given during the Budget dis
cussions that the Government has a 
certain share in it, that they are go
ing to havc! 25 per cent, of the shares. 
ThaV is the only information which 
we have with regard to that work of 
the Stanvac project. We demanded 

and again in this House that the 
terms of the agreement with the

Stanvac project should be given to us. 
After repeated demands, we have 
been able to secure the agreement 
with the oil company and the Stan
vac about the refineries. We find that 
there are certain terms vThich are not 
in the best interests of the country. 
This has been partly admitted by the 
Minister of Production also during 
the Budget discussions. It is • very 
necessary that this agreement, etc., 
which are available to the share hol
ders, and directors of those compa
nies, foreign firms, which may be dis
cussed in New York and London, 
should be provided to the Members 
of Parliament. At least a copy should 
be laid here so that the country and 
the Members could know that. Other
wise, we have a shrewd suspicion that 
there is sorpething anti-national about 
it. Otherwise, why should the Gov
ernment hesitate to make the terms 
known to us? That is one thing.

My demand is that the Government 
should more closely associate them
selves with regard to exploration 
work and seismic refraction survey 
work that is going on in West Bengal. 
After repeated demands, it has been 
conceded that compensation will be 
paid to persons whose property will 
be affected during course of the sur
vey. The Government did not care at 
the beginning; but because of the agi
tation of the people, it has been con
ceded now. Although it has been con
ceded, what we find in practice is, 
proper compensation is not being 
paid. Somebody's house collapses 
during this survey; a bungalow falls; 
or some paddy is destroyed; jeeps go 
across the fields. The result is, they 
do not get adequate compensation for 
the property damaged. We feel that 
the Government should be particu
larly associated with this work. From 
whatever we have come to know 
about the agreement from the cryp
tic and very small note supplied, we 
find that the Government have a stake 
in it and that they have certain rights 
of association with them. In spite of 
that, we find there only people be
longing to the Stanvac project It is
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said that the Government of India
personnel would be associated with
them. Complaints have been made by
many people and by Shri Meghnad
Saha here, that in the course of the
work, sometimes, people are not al
lowed to go near the magnometer
machine and things like that. This
point should be made clear. We have
nothing to objq9t to the amount^of
money that is going to be spent be-
-cause this is a very important, thing.
In fact, we want more money to be
.spent for the purpose of developing
mineral oils. But, our work should
not be confined to the Jaisalmer area
or some area in Saurashtra or some
other places. Our activities should
extend to the existing areas and other
areas where the existence of oil of
high quality is being emphasised by
noted scientists in our country. This
is what I want to say with regard to
this demand. I hope that the Govern
ment would give us at this stage at
least a copy of the agreement which
they have entered into with foreign
firms, particularly regarding the stan- 
vac project and also their idea of
participation in these ventures in
West Bengal and certain other places.

Shri C. E. Narasimhan (Krishna- 
giri): Let me first refer to the natural
gas affair. The other day, when I put
to the Minister of Natural Resources
and Scientific Research a question
about places where this natural gas
occurred in this country, he gave a 
list of 10 or 11 places.

Shri K. K. Basu: Did he exclude
the Parliament?

Shri C. R. Narasimhan: That is
unnatural.

Sliri Kamath: Parliament, unnatu
ral?

Mr. Deputy-Speaker: Let there be
no remarks about ourselves and Par
liament It takes away the dignity of
the House.

Shri Kamath: Parliament is sove
reign.

Shri C. R. Nanwimhan: He said
that they occiured in 11 places and

that the possibility of economic ex
ploitation of the gas available in the
places was not fully investigated.
Since we are now on supplementary
demands, I wish to have an assurance
from him that this aspect of the mat
ter will be attended to. Because its
occurrence has also been reported
from my State. I am particularly an
xious that the machinery should be
used to assess as to how these oc
currences can be economically explo
ited.

Mr. Depaty-Speaker: Where is that
in Madras?

Shri C. R. Narasimhan: South Arcot,
near Tanj ore, etc.

Mr. Depaty-Speaker: Lignite?
Shri C. R. Narasimhan: Natural

gas.
Dr. Saresh Chandra (Aurangabad):

Much is produced in South India?
Shri C. R. Narasimhan: If these

questions about the quantities, etc.»
are put to the Minister rather than
to me, the matters will be explained.

About the enlargement of the Oil
and Natural Gas division, I would like
to utter a word of caution. It is all
right to strengthen this division. But,
I want to know as to how it is being
done. If the nucleus of this organisa
tion is to be created by inviting peo
ple from other departments, natural
ly, those departments get poorer. For

vv. instance, if the Oil and Natural Gas
division is to be manned by people
drawn from the Geological Survey of
India, what happens to geological sur
vey? It is all right to continue oil
prospecting. It is important. But,
there are other parts of the country
where there are other minerals which
have not been fully investigated. If
in this process, the Geological Survey
of India or the Indian Bureau of
Mines get weakened in . man-power,
something must be done to replenish
them with proper qualified people.
There is no use in dragging the b^t
men here and putting second rate
men there. When this money is bei-ag 
granted, I want to have an assurance
from the Government that that aspect

Supplementary 2298
Grants



a299 Demands for 12 0BCSMMQR 1955 Supplementary
Grants

[Shri C. R. Nara^imhfiin.] 
of the matter would also Isve attended 
to namely that the other departments 
from where this man-power is drawn 
will be quickly and properly rtplsn 
nished with suitable people.

We had the pleasure of listening to 
the Minister’s survey about the oil 
position and the difficulties inherent 
in the exploitation and exploration of 
oil» and that it was essentially a kind 
of a gamble. He also explained to us 
the other day as to how the gamble 
element could be reduced. Therefore,
1 would like him to continue to have 
a great deal of caution in this matter 
and see that money is not wasted on 
100 per cent, gamble and that due 
caution is taken and proper assist
ance invited from experts.

2 P.M.

Finally, I would say a word about 
the Vigyan Mandirs. I am glad to find 
the Vigyan Mandirs included in the 
foot-note. So far, we have not heard 
much about it. I hope we shall get to 
know more about them after we have 
granted these Demands.

Dr. Suresh Chandra: I do not want 
to deal, as the previous speaker has 
done, with natural gas, of which he 
is a specialist. But I only want to ask 
a few questions from the hon. Minis
ter. From the foot-note, we find that 
money has been demanded for the 
creation of an organisation and me
thods unit, the creation of an Oil and 
Natural Gas Division, and also for the 
taking over of the work of Vigyan 
Mandirs from the Council of Scientific 
and Industrial Research. I do not 
know why these kinds of transfers 
occur in the Ministry. We know the 
same thing had happened in the 
I,C.A,R. also; in connection with col
lection of statistics, some sample sur
vey was being conducted in the 
LC>A.R., but all of a sudden on thf? 
recommendation of some foreign or 
Indian expert, the whole work was 
t^ en  over and added on to some 
other Ministry. This sort of transfer 
completely upsets the work of the 
Ministry. I do not know why the

work ctf the Vigyan Mandirs has beeu 
taken over by the Ministry from the 
Council of Scientific and Industrial 
Research, I would very much like to 
know from the hon. Minister the rea
sons why these have been taken over 
by the Ministry.

There is one other point I would 
like to mention. In the statement giv
ing the details of the posts for which 
provision could not be made, I find 
that there is a very highly paid offi
cer on special duty. It has become a 
sort of fashion in our Ministries to 
have some officers on special duty and 
also special officers, besides a secre
tary, some deputy secretaries and 
some under-secretaries and others. 
This officer is being paid Rs. 3000.

m .  Deputy-Speaker: I3 it Rs. 3,00a
a montlh?

Tte Mlnlfter of Natund m m om m
(Shri K. ]>• IVIalavlya): Yes.

Mr. Depaty-Speaker: Who is that 
gentleman?

Shri K. D. Malaviya: He is ex-di
rector of the Geological Survey of 
India, Dr. Krishnan. We have just 
transferred him from the Geological 
Survey of India to remain closer or 
nearer with Government.

Dr. Suresh Chandra: So, we leara 
from the hon. Minister that this 
officer also has been transferred from 
another Ministry. We should like to 
know more particulars about the 
special officer who is being pa|d'such 
a huge amount
Need for employment of experts and 

their qualifications

Shri Kamath: I beg to move:
*That the denuuid for a sup

plementary grant of a sum not 
exceeding Rs. 3,50,000 in respect 
of- ^Ministry of Natural Resources 
and Scientific Research* be re
duced by Rs. 100.*'
I shall confine my remarks to De- 

n»and No. 76 only, to wihich I have 
moved the above cut motion. I would 
refer you to the foot-note under ibis 
Demand.
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Before I proceed to read that out, 
I hope the Treasury Benches in ge
neral have noticed this observation 
made by the sub-committee of the 
Business Advisory Committee with 
regard to the printing of these foot
notes and the get-up of these book
lets. All my colleagues who were on 
the Sub-Committee, namely Pandit 
Thakur Das Bhargava, Shri Asoka 
Mehta, Shri Tulsidas and Shrimati 
Renu Chakravartty have unanimous
ly observed that the get-up and prin
ting of the Books of Supplementary 
Demands for Grants and the Excess 
Demands for Grants left much to 
be desired. The sub-committte ex
perienced difficulty in reading the 
foot-note. I myself feel difficulty in 
reading this foot-note, because it is 
in microscopic type. I wonder why 
this economy is being practised by 
Government, when they could easi
ly have had a better type, so as to 
enable Members to easily read wfhat 
the foot-note contains. If the hon. 
Minister is of the idea that we need 
n|3t read it, and that we should not 
read it, then, of course, I can under
stand this printing.

Mr. Deputy-Speaker: The hon. Mi
nister of Natural Resources is not 
responsible for that.

Shri Kamath: Whoever it may be, 
he should take note of these re
marks of the sub-committee. And I 
hope that next time at least we shall 
have a better booklet and better 
printing, so that we may be able to 
read easily and clearly the foot-iWT&.

Mr. Deputy-Speaker: I do not think 
this (has been printed by the Lok 
Sabhft Secretariat.

Shri K. D. Matovtya: I shaU make 
eiiquiries, andi pass €ui tkit sugges
tion to my Secretariat.

Shri Kamath: To all whom it may 
concern.

The total Demand is for a sum of 
Rs. 3,50,000. Out of that, a sum^of 
Rs. 2,20,000 is for ‘Other ch a rts ’. And 
‘Other charges* refer to the visits only

and not to the actual remuneration 
paid to the experts and others. We 
find that this item refers to visits 
only, for we find in the footnote on 
page 16 of the booklet:

“The provision under ‘Other 
Charges’ includes Rs. 2,20,000 on 
account of (1) Expenditure in 
connection with the visit of Ru
manian Vice-Minister of Oil In
dustry and Foreign Trade and 
party (Rs. 20,000) and (2) Ex
penditure in connection wHh 
the visit of Russian Mining Ex
perts etc. and interpreters 
Rs. 2,00,000)....»

I do not know what this ‘et'c.̂  
means. It is wrong for Government 
to have used this little word—Greek 
or Latin, may be ‘etc.’ and cover up
everthing else as if it is a cloak for
so many omissions etc. I hope our
Russian friends will not take It
amiss.

Shri K. D. Malaviya: I agree that 
the note should have been more ela
borate. In the future, I shall see 
that it is put in a more elaborate 
form.

Shri Kamath: The assurance is*
welcome. I hope our Russian friends 
would not take it amiss that they have 
been clubbed as ‘etc.' I hope it is not 
deliberate___

Shri K. D. Malaviya I am sorry I 
could not give you satisfaction now.

Shri Kamatli: It is no good satisfy
ing me. You have to satisfy the 
Rssuian experts, that this word ‘etc.* 
is not intended for them, but it is 
another item___

Mr. Depoty-Speaker: The hon. Mi
nister has given the assurance alrea
dy. .

Shri Kamath: We shall take the as
surance at its face value. (Intermp-
tions) . *
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Shri Kamath: How can we explain
without talking?

The foot-note goes on to say that
{•even of these experts are for some
projects, and two of them are for
investigation in connection with some
•other projects. In all, there are 9. I
suppose I am right. So. we have 9 
^experts, plus interpreters. I do not
know how many interpreters there
are.......

Shrl K. D. Malaviya: Three.
Shri Kamath: I am told there are

three; I do not know how many this
-‘etc.* includes.

Mr. Deputy-Speaker: The hon.
Member need not spin about the
word ‘etc.'.

Shri Kamath: The hon. Minister
does not give us the information.

Mr. Dcputy-Speakcr: He has said
that it is now cryptic and hereafter
he will take care to see that it is more
elaborata

Shri Kamath: How can we pass tlhe 
Demand without knowing how many
are being catered for here. We wel
come them here, b u t .. . .

Shri K. D. Malaviya: I am expected
•to take my turn.

Shri Kamath: The hon. Minister
is not making a note of the points at
all; he will forget.

Mr. Deputy-Speaker: These remarks
will be in their minds unless they
leel that they are such big things
that they ought to be noted on pa
per.

Shri Kamath: The Russian lea
ders are here. I hope they would
not take it amiss that the word ‘etc.’
has been used here with regard to
them. (Interruptions) .

I hope the hon. Minister will give
us some information either today or
later on about this.

I would like to make a brief obser
vation on another aspect. The other

investigations referred to are—it is
difficult to read the foot-note....

Mr. Deputy-Speaker: I am afraid
the hon. Member has reached an age
when he must wear glasses.

Shri Kamath: I can read well
without glasses thank God. But a»
the Sub-Committee has observed, it
is bad printing (here.

The foot-note reads:

“Seven of these experts are
specialists in non-ferrous metal
mining and ore dressing, mining
geology, drilling engineering, oil
geology and geophysics and mec
hanical engineering for planning
manufacturing units for drill and
associated mine machinery.**.

I can understand all this, because
Russia is well-advanced. And Rus
sian experts are therefore welcome
here to tell us how things should be
done in India. She is one of our
great neighbours. But I find fur
ther in the foot-note that the remain
ing two experts will help in the
investigation of the diamond mines.
I do not know—I am rather ignorant
about this matter—whether there
are dimond mines in Russia. At least
I have not heard of diamond mines
in Russia. The hon. Minister may
perhaps be able to tell us whether
diamond mines are there in Russia
or whether these Russian experts
have been elsewhere to investigate or
explore diamond mines in any other
part of the world. If they have done
so, then I can understand their
coming here to help us in regard to
the investigation of the Panna Dia
mond mines. Otherwise, I do not
think there is any justification for
employing Russian experts, simply
because they are Russian experts, for
diamond mines also.

far as I am aware, as I said,
there are no diamond mines in the
USSR from Europe to Asia. Any
way, the Minister will clarify this
point.
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The other aspect of the matter is 
this. In the last Parliament,’ you 
will recall that one of the senior 
Ministers—the Prime Minister himself 
or Sardar Patel—told as that when 
foreign experts come here to our 
country, the understanding, if not the 
written agreement, is that they will 
train Indians here in that job, and 
not merely do the j6b and leave us, 
as it were, as ignorant as Statua quo 
ante. I do not know how the Ameri
can, Biritish and West European ex
perts have done in this mater. I hope 
they have trained some of our In- 
<iians in those particular jobs in arts 
and science of these various matters. 
But we expert better of our Soviet 
experts. I would like to know whe
ther there is an understanding with 
these experts who are coming here 
that they will train our countrymen 
in these various arts and sciences 
when they go round the country, visi
ting, investigating and exploring all 
these things.

Then the items given are; Rs. 20,000 
for the Rumanian Vice-Minister of 
oil Industry and Party—I suppose 
his position corresponds to that of a 
Deputy Minister in our country. I 
do not know how many were in the 
party; that is not given. It must be 
a big party. I do not know if the 
Minister will be able to tell us how 
big the party was. He is silent; nor 
is it given in this note. I must pro
test against this. This is treating the 
Howse in *a perfunctory manner. It 
is a force and a mockery that we 
are having here. They take the vote 
for granted, and leave every demand 
as vague as they like. I am sure 
you appreciate this.

Mr. Deputy-Speaker: I agree. The 
hon. Member has raised a point. The 
hon. Minister will explain to the 
Houge what are the details.

Shri KamaAh: Then there is an item 
of Rs. 2 lakhs, ‘^Expenditure in con
nection with the visit of Russian 
Mining experts, etc. and interpre
ters” . We do not know on what 
(basis this expenditure is computed.

It may be, according to me—I may 
be wrong—only in regard to the visit 
It is not given in the note. So I do 
not k:ijw on what basis it is compu
ted. I would like to know whether 
their'passage to and fro is paid by 
us, or they come as citizens of our 
very friondly neighbour countries at 
their own expense to train us and 
give us all the aid they can. If they 
come at their own expense, I suppose 
a poor country like India will wel
come it. She will be saved so much 
expenditure, and Russia also won't 
grudge sending us a few experts. 
They can fly easily and come over 
here. Some have, I suppose, come 
with Mr. Bulganin and Mr. Khrus- 
chev. But I would like to know on 
what basis this expenditure is com
puted, whether it includes passage to 
and fro by air, or hotel expenses here 
and their train fare here; what ex
actly is paid to them, whether their 
families’ expenses are also paid. All 
these details will have to be given by 
the Minister. I wonder whether he 
is in a position to enlighten us on 
these points today. But it appears 
from the very meagre information 
given in this note that he is not at all 
in a position to explain these matters 
further and in the face of this dark 
ness, made further obscure by this 
note, I wonder how we can be called 
upon to vote this demand. Of course, 
the majority is there; it will be 
voted___

Mr. Deputy-Speaker: So far as
these matters are concerned, details 
regarding Rs. 20,000 and so on, they 
may go into a big list. Wherever 
possible, more details might be given. 
The hon. Minister has said that fTiey 
will be fuller, hereafter. But even 
if all the details are given, still there 
may be some miscellaneous item for 
R«. 10, Rs. 100 and so on̂
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[Mr. Deputy-Speaker] 
than are provided for are necessary, 
he may pass on a note. Shri Kamath 
might have easily said, ‘I want ela
borate dstails; these are the points, 
details about Rs. 20,000, details vabout 
Rs. 2,00,000 and so on\ before he gOf 
up to speak. If he had done so, I 
would have requested the hon. Minis
ter to give the details. These 
amounts must have been spent on 
this or that. . These experts are 
necessary for a particular purpose. 
We may have to pay them up and 
down charges, they may have to live 
here for a long time in which case we 
have to allow them to bring their 
people also. There is no particular 
rule with respect to any of these 
things. It depends largely upon the 
need for experts and the time for 
which we want them, the amounts 
that have to be paid and so on and 
so forth. Therefore, I would urge upon 
hon. Ministers to do this: with res
pect to new demands, the statements 
must be as full as possible. Of course, 
if all the minute details were to be 
furnished, a whole book will have 
to be placed before the House. If, 
however, hon. Members, at the time 
of the debate or earlier, want to have 
fuller details in respect of an item 
or items, they may send a small 
note—‘I am going to ask this; let me 
be supplied with it.’ As soon as 
such particulars come, the hon. Mem
ber may get up. Thereafter, we can 
proceed. For the future, we can 
have this procedure, if an hon. Mem-* 
ber is not satisfied about the details 
given and wants more details.

Shri Kamath; Am I to understand 
that this procedure will be adopted in 
future? 11

Mr; Peputy-Speaker: Yes.
Shri Kamath: Passing on a note to 

the M inistot
Mr. Deputy-Speaker; There is no 

harm in doing so. That does not pre
vent him trom putting a question. It 
is open to every hon. Member to ask 
on the floor of the House. Ministers 
will hereafter—this applies nat only 
to one Minister but all Ministers—see

that whenever there is a new demand, 
as many details as possible are sup
plied, that is, what, according to them, 
are enough to carry conviction to the 
House. After all, it is a question o f 
opinion. A whole book cannot be 
imported into these matters. There
fore, whenever an hon. Member feels 
that greater details than are furnished 
are necessary, ordinarily he may send 
a note; otherwise, on the floor of the 
House, it is open to him to ask as 
soon as discussion on a demand starts. 
The hon. Member may say before 
further discussion proceeds that he 
wants such and such details. Then 1 
will immediately call upon the Minis
ter to give the details. I am only 
trying to avoid statements which may 
be easily explained.

Shri Kamath; You and I know each 
other very well, and I am sure you 
would realise that all these details- 
are necessary and the word ‘etc.* is 
put here perfunctorily and casually.

Mr. Deputy-Speaker; I will ask th» 
hon. Minister to avoid 'etc.*

Shri Kamath; Who are the ‘etc.,* we 
want to know.

One more word and I have done. It 
is stated here that these experts will 
study the existing organisation and 
educational facilities for oil and 
mineral exploration and help on tech
nical aspects. Have they already 
come? Or how many have come, how 
many have not come, how many are 
expected in the near future, whether 
the Vice-Minister of Oil Industry has 
come or not? All this, we would like 
to know. *

Mr. Deputy-Speaker: Cut motioa
moved:

“That the demand for a supple
mentary grant of a sum not: 
exceeding Rs. 3,50,000 in respect 
of ‘Ministry of Natuml Resources 
and SdenUftc Researdi* be reduced 
by Rs. 100.’*.

(1) Present siUmtion of oil and M  
resources in the country
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(2) Policy regarding development of 
mineral oil and inadequacy of 

measures

Shri S. L. Saksena: I beg to move:
(1) “That the demand for a

supplementary grant of a sum not 
exceeding Rs. 3,50,000 in respect of 
•Ministry of Natufal Resources 
and Scientific Research* be reduced 
by Rs. 100,”

(2) ‘‘That the demand for a
supplementary grant of a sum not 
exceeding Rs. 41,76,000 in respect 
of ‘Exploration of Oil and Natural 
Gas' be reduced by Rs. 100.”

I heartily congratulate the hon. 
Minister on having taken pains to
set up this new department. I can
Irom this conclude that now explora
tion for oil will be done on a more 
extensive scale, and attempts will be 
made to find out all the oil resources 
that exist in our country.

I would like the hon. Minister to 
give us, in brief, a survey of the oil 
requirements of the country, and a 
statement as to how far we have suc
ceeded in exploring oil resources so 
far. I am ver>̂  glad that he has been 
able to enlist the services of Russian 
experts. They will be here noi only 
CO find out and survey but also to 
study the existing situation regarding 
fticilities for oil and mineral explora
tion. I hope they will train our young 
men also so that they can themselves 
explore in future. My own experi
ence is that in our country the 
American experts and others who 
come here are not very helpful to 
train our young men (Interruption), 
I have seen in our own country— 
have been to the Damodar Valley and 
to Bhakra-Nangal—that there have 
been complaints that the attitude of 
the officers was not very communica
tive and they were not helpful. In 
Russia and China those who come to 
teach them try to make them learn 
and see things and they leave them in 
a better ^position. I want that our 
young men should also leam and 

experts in their turn. I

want to know from the hon. Minister 
as to what is happening with regard 
to the proposal for taking oil out of 
coal. I had been to Dhanbad and 
other places and saw some projects 
for extracting petroleum and petrol 
out of some qualities of coal. Of 
course, it may be costly—-I do not 
know. But, I want to know how far 
we have progressed in that. The
House should be glad to know how 
far we have progressed and whether 
we are going to manufacture petroleum 
out of coal also.

Mr. Deputy-Speaker: That relates 
to the Production Ministry.

Shri K. D. Malaviya: That mostly
relate to the Production Ministry but 
we have also something to do.

Mn Deputy-Speaker: He can say we
have got the raw material here and 
further production or extraction
belongs to the other Ministry. The 
hon. Minister can only unearth
things.

Shri K. D. Malaviya: Research is 
also our work.

Shri K. K. Basu: Production is with 
another Ministry but research is with 
this Ministry.

Shri 8. L. Saksena: I want to know 
whether it is going to be fulfilled or 
not so that we can know how much of 
petrol we can produce.

I also want to know how. long these 
experts will stay in our country and 
which portions of the country they 
are at present exploring. I was sur
prised to hear my hon. friend Kamath 
asking whether Russia has got any 
mines. It should be clear from the 
map. I can show. There are a good 
lot in Siberia. (Interruption).

1 am also glad to hear that the 
Rumanian Oil Minister has come here. 
It is good that we have experts from 
all these countries. We have also 
crude oil in our country for our neefls.

Mr. Deimty-Speaker: Cut motions
moved:

(1) **ntat the demand for a
supplementary grant of a sum not
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[Mr. Deputy-Speaker]
exceeding Rs. 3,50,000 in respect
of 'Ministry of Natural Resources
and Scientific Research* be
reduced by Rs. 100/’

(2) ‘That the demand for a sup
plementary grant of a sum not
exceeding Rs. 41,76,000 in respect
of ‘Exploration of Oil and Natural
Gas* be reduced by Rs. 100/*
Shri K. D. Malaviya; I am sorry the

short time at my disposal is not
perhaps enough to elaborately des
cribe the programme and the details
of the policy that is envisaged by Gk)v- 
emment in connection with the oil
exploration programme.

Mr. Deputy-Speaker: The hon.
Minister has 20 minutes; he can speak.

Shri K. D. Malaviya: I will try to
satisfy the hon. Members on the main
points raised by them. As my friend,
Shri Nanda did, I would start from
the reverse order.

I would take first the remarks of
my hon. friend Shri Saksena, who has
raised the question of production of
oil from coal. That is synthetic oiL
The prospecting of natural oil is our
concern as also of applied research in
connection with the conversion of coal
into oil. But, as has been rightly
pointed out, the commercial and the
production aspect is not our concern.
But, I might give this information to
my hon. friend however that the
question of production of synthetic oil
from coal is under the active con
sideration of the Government and
they are considering whether this big
scheme can be included in the next
Five Year Plan. This involves a cost
of about Rs. 100 crores (Interruption),
Whether we can purposefully set
apart this money for this programme
is a point that has to be considered
by the Government. So far as we
are concerned, we know that we have
gdt adequate quantities of low -g^de
Goal for conversion into synthetic oil.
We also know that the more important
aspect of the research work is being
to a large extent handled by our own

workers in the Fuel Research Insti
tute and one other place. But the
experience which goes to produce this
oil in an economic way and the parti
cular fabrication of the plants that are
needed for the sjmthetic project is not
there. There are two processes, for
conversion of coal into oil. But
whether we can produce economically
oil from coal by these processes is not
an established fact. The Germans are
greater experts in it and we are con
sulting them and we have got some
project reports. A committee was
appointed by the Government with me
as the Chairman. We decided to call
for project reports. We have received
two and we are waiting for the third.

Mr. Deputy-Speaker: Are there not
• some plants in Germany manufac- 

turmg this?

Shri K. D. Malaviya: These plants
were, unfortunately, workinjg during
the emergency of the war. They had
not given any adequate consideration
to economy question. Now, we have
to consider whether under peaceful
conditions we can produce oil from
low-grade in an economic may and

‘ competition rate as cost may go. Oil
exploration economy is going lower
and lower and other fuels are coming
up. Whether the conversion of coal
into oil and various other products
will be an economic proposition by
itself or not is the question. That is
why Government are to take some
time for consideration before coming
to a decision.

Shri T. B. Vlttal Rao: (Khammam):
On the 5th or 6th of this month, a
conmiittee headed by Prof. J. C. Ghosh
examined the project reports submit
ted by the two German firms. The
American firm which was also asked
to submit a project report before the
31st October have not submitted it.
Could we know something about what
has been decided on this particular
occasion when they examined these
project reports?

Sliri K. D. Malaviya: I was referring
to those meetings and conferenceis
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when I said that the project reports
have been received and one of them
has still to be received an4 that our
experts in the Planning Commission
and other committees are considering
these reports. It is a question of
whether we can invest these Rs. 100 
crores for this scheme of coal into oil.
There are many other considerations,
the economy of the project, the
amount of oil that we are likely to
get, the question of transport, the
location and all that which have still
to be considered.

My friend Shri Saksena incidentally
referred to the diamond mines of our
country. Of course, my friend Shri
Kamath has also referred to it by
giving me information that Russia
does not possess diamond mines. I do
not know. He may be knowing more
about Russia or America or any other
country. But, so far as I am con
cerned, my information does not speci
fically relate to any other country and
I am sorry I am unable to give away
information to him in this regard.
But, I must tell my friend that the
two experts that are included in the
list of nine experts, came here not to
exploit the diamond mines for us but
merely to assist the Government of
India with regard to the detailed
prospecting of the diamond mines
which are located in Panna.

There is a small history behind it.
The Russian exi>erts were already
invited by the Diamond Syndicate of
Panna sometime back and their as- 
se ‘̂?ment of diamonds of those
mines was a question which was not
gone into by * us. When I went
to Moscow, this question was
also raised by us and we said
that it was not definitely known
whether the diamond mines of Panna
contained that amount of wealth which
was claimed by the Panna Diamond
Syndicate. So, it was considered pro
per that the detailed prospecting, the
assessment of the quantity of the
diamond mines might be gone into
again. Our suggestion was that they
would come and assist the Govem- 
nient of India experts. What we
«pected  was a revision and reinvesti

gation of the entire detailed assess
ment value of the Panna diamond
mines and we, in our judgment, came*
to the conclusion that it Is worth while
having a detailed investigation of the
Panna diamonds with a view to con
sidering whether it has to be expanded
on the scale that has been proposed
by the present private body or pro
posed by somebody else. ^

Shrlmati Rena Chakravartty (Basir- 
hat): There was an Enquiry Commit
tee which was set up. Has the report
been submitted?

SKri K. D. Malavfya: There were
many more questions referred to that
committee. One of the most important
questions in connection with diamonds
is what we call the smuggling of
diamonds from the mines and that is
a difficult problem to control. We
wanted to know what was happening^
in other countries where diamond was
found in large quantities and in what
way we can regulate and conserve
the diamond mines we have got.
Therefore, a special committee was
set up. I have only seen a summary
of the report, but the details of the* 
report are still being compiled. We
will have the opportunity of consider
ing them later,

Shri Kamath rose.

Mr. Deputy-Speaker: The hoii.
Minister in an indirect manner has
tried to answer Shri Kamath who has
put a question. It is expected that he
puts a question only when he does not
know the position. He now wants to
know whether there are diamonds in
Russia for the purpose of finding out
whether these people are experts. The
straight answer will be that there are
diamonds in Russia, otherwise they
would not have been brought out
here.

Shri K. D. Malavlya: The question
that has been put by Shri Kamath is
wholly irrelevant. If he can hav^ a 
little patience, I am sure even Shri
Kamath will be convinced of what I
say. The geological Investigation of
natural resources is not confined
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diamond alone; it is a big and com
prehensive subject and diamond or 
coal or iron or manganese or mica or 
chromite or any such thing could be 
investigated by one set of geologists. 
They do the detailed prospecting by 
a common method whether it is 
diamond or many other minerals. The 
question whether those very people 
bad offered some equipment to the 
private limited company___

Mr. Deputy-Speaker: Is diamond
mining equipment the same as other 
mining equipment?

Shrl K. D. Malavlya: They are 
mere mechanical appliances which 
could very well be employed for 
lifting stones, whether it is a dia
mond mine or a coal mine, and also 
for clearing earth.

Mr. Deputy-Speaker: Who
these experts?

selects

Shri K. D. Malavlya: It is not our
job. The Panna diamond mine is 
owned by a private company and 
those people negotiated for some ex
perts .........

Mr. Deputy-Speaker: How do we
come in the picture then?

Shrl K. D. Malavlya: We come 
into the picture because those people 
offered the equipment to this pri
vate company and then that company 
applied for loan from us. We said 
that we are not going to recommend 
it because we do not know whether 
this mine is really going to give that 
amount of diamond. Incidentally this 
question came up before us and we 
wanted to re-investigate the qualita
tive and quantitative assessment be
fore recommending a loan.

Mr. Deputy-Speaker: Why , does
not the Syndicate bear all ^ is  ex* 
j)enditiiret

Shrl K. D. Malavlya: The Syndl< 
cate is satisfied that the mine con
tains that amount of diamond. 
When we are not satisfied, we must 
Jcnow whether it really contains that

much diamond as is claimed by the 
Syndicate. It is our duty to satisfy 
ourselves about the wealth available 
in these mines before advancing an) 
loan to any private parties.

Mr. Deputy-Speaker: Let it be
charged from the private industria
lists and they will have to bear all 
this expenditure ultimately.

Shrl K. D. Malavlya: That is a 
question which will have to be con
sidered. Syppose we take over the 
mines.........

Mr. Deputy-Speaker: Would not 
the mines people be anxious to 
before bringing in anybody as ex
pert that he is really an expert? 
After all, coal is coal and diamond is 
diamond. The one is a precious 
substance and the other one is less 
precious. Under those circumstances, 
is it not proper for an hon. Member 
to know definitely here that the 
man who has been brought over here 
as expert has at least seen a diamond 
mine? *

Shri K. D. Malavlya: The ques
tion of diamond identification is not 
before us as much as the geological 
investigation of whether it contains 
diamond or not.

Mr. Deputy-Speaker: What
the sub-committee consist of?

does

Shrl K. D. Malavlya: If you per
mit me, I will finish my speech and 
then I will answer the questions, be
cause there are so many other points 
that I have to cover.

Shrl Kamath: Let him say that he 
does not want to answer this point 
or that he cannot answer.

Mr. Deputy-Speaker: Hon. Mem
bers can only do this much; they 
can raise points and they must wait 
for answers. If they put a question 
or two and if the hon. Minister does 
not answer them, that means that he 
cannot answer,

ShH K, D. Malavlya: A question 
was raised about these experts who
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have come from Russia and Rumania. 
The hon. Member wanted to know 
the details of the reasons indicated 
in this booklet. If I had seen it ear
lier, I would have surely seen that 
more elaborate information is given 
to my hon. friends. With regard to 
the sum of Rs. 2,00,000 this sum in
cludes the passage fare, board and 
lodging, estimated on the basis of 12 
weeks* stay in India, and also the 
remuneration of the experts, which 
is probably based on what they are 
getting in their own countries.

Anyway, this contains all those de
tails of passage money, travelling al> 
lowances here, board and lodging 
expenses and the daily remuneration. 
"With regard to the Rumanian Vice
Minister, a sum of Rs. 20,000 has 
been asked for in the Demand, which 
includes his travelling expenses in 
this country and lodging and board
ing charges. We requested the 
Rumanian Vice Minister, who came 
here, to go and visit certain places of 
oil exploration and after that he left 
the country. Our estimates was that 
•we may have to spend about 
Rs. 20,000. This does not include any 
passage money or any remuneration. 
The Rumanian Minister was accom
panied by three people—I am not sure 
if there was a fourth man— ‘

Shrl Kamath: What is the remu
neration paid to the other experts?

Mr. K. D. Malaviya: The daily re
muneration for a Russian expert will 
probably come to Rs. 90 or Rs. 05. 
Some small adjustments are still to 
be made with regard to insurance 
premium calculation etc. However, 
it will roughly come to a figure 
which is less than what we are pay
ing as maximum salary to our own 
technical experts in this country; it 
is less than Rs. 3,000 per month, 
'Which we pay to our own experts.

Shri Kamath: Is that the prole
tarian scale? I do not think they 
pay so much in Russia.

Mr. Deputy-Speaker: The hon.
Member can draw his own conclu- 
*ions.
-*65 L.S.D.

Shrimati Renu Chakravartty: What
is the proletarian scale in Russia?

Shri Kamath: I can answer that if 
she wants it

Mr. Deputy-Speaker: I am not here 
to settle differences between Member 
and Member.

Shri Pumioose (Alleppey): If he
can enlighten us, we would be grate
ful.

Shrl Kamath: I shall do so, if you 
will let me.

Mr. Deputy-Speaker: This is not 
the forum where each can enlighten 
the other. They can do so ouiside 
the House on any platform

Shri K. D. Malaviya: I do not
think it is possible for me now to 
answer Shri Kamath’s point because, 
it remains only the purpose of satis
fying Shri Kama+h’s irrelavent 
curiosity but nothing relevant to the 
discussion here

Shri Kamath: Let him be articu
late; I do not hear him ov foMow 
him.

Mr. Deputy-Speaker: The hon.
Minister meant to say that Shri 
Kamath does not expect nn answer.

Shri K. D. Malaviya: The general
question rf ised by Shri Thowdhury 
was about the piecemeal oil explor
ation programmes. It is right that 
he referred to the Jaisalmer oil ex
ploration work. We started with 
Jaisalmer exploration project and it 
is now being expanded We propose 
to enlarge this programme and start 
oil exploration work simultaneously 
at more than one place—four or five 
places. Our experts who are iust 
now accompanying Russian experts 
in the country will specifically have 
to decide at how many places we 
will handle simultaneous oil explo
ration programme in the country. 
But it is a decided fact that in the 
next Plan we propose to start an oil 
exploration wprk and undertake this 
important work not only in Jaisaf- 
mer but in many other places like 
Bengal, Saurashtra and perhaps in 
Kangra also. The present amount
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[Shri K. D. Malaviya]
that is asked for merely relates to 
the expenditure that is involved in 
Jaisalmer. We started there and we 
have to purchase equipment and 
make certain other arrangements for 
technical training and all that. 
Therefore, we included this in the 
Supplementary Demand. That is 
why we have not mentioned about 
the places other than this one place.

I entirely agree with my hon. 
friend that this work of discovering 
oil in our country cannot be handled 
unless it is done in a very big way. 
Ho referred to the 1948 resolution. 
It is not a fact that we are apologet
ically referring to this exploration 
work on Government account. There 
are certain foreign companies which 
have already undertaken this work. 
We had not started work at that ttme 
also and therefore, we want to do 
this now. There was no apology in
volved here.

Now he mentioned the agreement 
entered into with Stanvac. That 
agreement relates to the prospecting 
of oil in West Bengal. The final 
agreement for the mining of oil has 
not yet been reached. But so far as 
exploration is concerned, the share 
of the Government of India is to the 
extent of 25 per cent, and the rest is 
that of Stanvac.

He referred to our disinclination to 
disclose the terms of these agree
ments. On one or two occasions 
questions were put in this House and 
I briefly mentioned some of the 
terms that were incorporated in it. 
Government still consider that it will 
not be in the public interest to give 
all the details or all the terms that 
have been incorporated in this agree
ment between the Government of 
India and the private company, 
namely, Stanvac. It is not from any 
larger point of view that I am with
holding this. But generally it seems 
dpsirable that agreements arrived at 
between two parties are not disclos
ed to rivals. Is it not possible that 
we may get better terms from the 
others. —

Shri N. B. Chowdhury: May I
know from the hon. Minister___

Mr. Deputy-Speaker: Let him
w ait till the end.

Shri K. D. Malaviya: It is not
proper to disclose them.

Shrimati Renu Chakravartty: There 
is just one point.

Mr. Deputy-Speaker: I have al
ready said that hon. Members may 
note down their questions which 
they want to ask; I will allow them 
to put their questions.

Shri K. D. Malaviya: Another hon. 
friend—Shri Narasimhan—referred to 
the question of natural gas—ex
ploitation. The question is still far 
off from that stage. Unless the quan
tity of liquid oil along with the 
amount of gas from a particular area 
is investigated, the question of ex
ploiting merely gas from a particular 
area is not taken up. There is ano
ther thing. The gas which he is
referring m the south of the coun-« 
try is not the oil gas with which we 
are concerned. Gases are of two
kinds—one generated by coal which 
is of a later stage geologically and 
the oil gas which is a mixture of 
liquid oil and gas. Now the gas in 
the south is the gas from coal like
methane or ethane. It is not also
established whether it will have an 
economic exploitation value. So it is 
separate from the natural gas which 
we are dealing along with the liquid 
oil, known as crude oil. '

Mr. Deputy-Speaker: What is this?
Is natural gas opposed to the other?

Shri K, D. Malaviya: It is not op
posed to it; it is differently constitut
ed.

Mr. Deputy-Speaker: What are the 
uses of this and the other?

Shri K. D. Malaviya: Both are used 
for burning but that gas does not 
rightly come within the project of oil 
exploration and therefore, I have ex- . 
eluded it.



2321 Demands for 12 DECEMBER 1955 Supplementary
Grants

2322

My friend referred to vigyan rmin- 
dir. In the early stages this pro
gramme was being handled by the 
C.S.I.R. and they set up one vigyan 
marvdir here for observation. When 
we are satisfied with that scheme, 
it could be extended further. We 
then put forward proposals for in
creasing the number. The research 
and pilot work in this connection was 
the first phase and is now practically 
over. We have created in the Minis
try a separate nucleous so that we 
may look into this work in a more 
proper way and give more attention; 
it is now shifted from the research 
field to applied field.

There is nothing more which I have 
to mention except that all these de
mands which are related to the cur
rent year are relevant to the work 
that we have undertaken or we pro
pose to take in on hand very soon.

Shri N. B. Chowdhury: The hon.
Minister mentioned that the work of 
exploration would be undertaken in 
West Bengal. May I know whether 
the areas in West Bengal—this parti
cular area—will be outside the area 
regarding which already some agree
ment has been reached between the 
Government of India and Stan vac or 
it would be within that area?

Shrl K. D. Malaviya: It will not be. 
within that area; that area has been 
given over to a particular company. 
There are certain other very promis
ing areas outside that compact one 
and we propose to have some in
vestigation done in those areas.

Shrimati Renu Chakravartty: There 
are two questions. Although we 
do not want the disclosure of the 
detailed terms of the agreement, the 
hon. Minister should be able to as
sure us that the terms of the agree
ment for the exploration of oil do 
not include any terms whereby, upon 
the finding of oil explorrtion or the 
positive indication of oil in a parti
cular area, we are committed to give 

contract or the right to extract 
the oil or mine the oil to the particu-

f lar oil company under certain terms 
I and agreements.

Shri K, D. Malaviya: Obviously, 
when a company spen^ crores of 
rupees to prospect and discover the 
oil, we cannot ask them to get out. 
Under the present petroleum con
cession rules it is clearly laid down 
that when oil has been successfully 
prospected, it is an obligation on the 
part of the Government to give 
priority consideration to the party,
who has prospected for oil in the 
field.

Mr. Deputy-Speaker:
exploration comes from 
ment.

Shri K. D. Malaviya;
tire cost comes from
companies
pecting.

The cost of 
the Govem-

No. The en- 
the private

which undertake pros-

Shrimati Renu Chakravartty: If it
is a question of a particular oil 
company spending certain money for 
oil prospecting, is there any clause 
in the agreement whereby, if the 
Government of India so choose, by 
giving some compensation, they 
could take it up themselves on their 
own conditions and to start com
panies to mine oil or are we tied 
down that we could not enter into 
that field at all?

Shri K. D. Malaviya: We have to 
take every factor into consideration. 
When we have invited some foreign 
company to come for the prospecting 
of oil, thereafter having discovered 
the oil, if we just tell them that we 
are not going to have anything to do 
with them, that is surely not the 
method to invite capital from outside 
or from any other concern. There is 
always the occasion for us to consider 
all aspects of the question as and 
when they arise. When they are 
prospecting for oil they are surdy 
entitled to get the full advantage of 
the rules and laws that are laid down 
after full consideration.
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Shri S. L. Salueaa: Will the
Rtissitns also get the same conces- 
gion?

Shri K. D. Malaviya: The Russians 
have not asked for any 'concession.

Shri S. L. Sakaena: Are they not
coming on these terms?

Shri K. D. Malaviya: We are
getting assistance so far as the 
technical ‘know-how’ is concerned 
and then we are going to do it 
ourselves.

Shrimati Renu Chakravartty: Now 
I have a question about this aeroma- 
gnetic survey. We have been told 
by the hon. Minister that we shall 
be having personnel trained imder 
this Division with the help of 
experts. We would like to know 
whether the machinery that is 
needed for aeromagnetic survey and 
other seismic surveys and which 
have been denied to us by the 
American and British companies so 
long will be at our disposal and 
whether we can buy them, set them 
up and have our technicians trained 
in them.. They have been denied to 
us so long and the matter has been 
discussed already in this House.

Mr. Demity-Speaker: Three-fourths
of the hon. Member’s question is a 
statement by way of a speech and only 
one-fourth is a question.

Shrimati Rena Chakravartty: It is
a straight question, Sir.

Mr. Demity-Speaker: That some 
other cotmtries have not given and 
this country alone has given and so 
on cannot be considered as a ques
tion. If the hon. Member wanted to 
speak she must have risen in her 
seat; I would have noted down her 
name and then called upon her to 
speak. Now, the simple question is 
whether the material, plant and 
machinery will be kept here.

Shrimati Renu ChakravarUy: I
was Just giving the background.

Mr. Deputy-Speaker. But the
background is a full speech and not 
a question.

Shri K. D. Malaviya: This is the
last question I will answer, Sir. With 
regard to aeromagnetic survey there 
seems to be some confusion. I want 
to inform the hon. Member that this 
aeromagnetic survey is not a very 
important process in oil exploration. 
It is not a very vital part of the 
entire oil exploration programme. In 
very big areas aeromagnetic surveys 
may have to be taken up. This entire 
task which is undertaken by a aero
magnetic survey can be handled by 
foot parties. That is the usual way 
but it is a question of time. If we 
can do it by an aeroplane we can 
complete it in three or four months 
but if we do it by foot parties it may 
take four times the periods or more. 
The expenditure may be something 
less. Therefore, it is not a very 
important thing for our considera(tion 
whether we will get the machinery 
from America or Canada. Now, our 
friends the Canadians have offered 
an aeromagnetic survey programme 
for us under the Colombo Plan at 
their own expense. They are coming 
here to arrange for it.  ̂ They will 
come with their experts and equip
ments, perhaps use our aeroplanes 
and survey the area to give us the

• data. We may get the data inter
preted by some other party as weli 
if we like. If we do not have magne
tometer we can get our survey work 
done by our geologists through foot- 
parties and thus go ahead with our 
progress of work.

Shri K. K. Basu: My question is 
this. Do we get every detail of the 
data that is being collected by these 
exploratory parties so far as this 
aeromagnetic survey or other surveys 
conducted by these private foreign 
parties are concerned? May I also 
know whether we have our experts, 
Indian counterparts Ued to them in 
collecting every detail? I am asking 
about every detail and not just the 
overall report because there was a**
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accusation last time that the details 
are not being supplied to us.

My second point is, if after this 
survey they find that it is not
possible to extract oil on a com
mercial scale is the money which the 
private firm has spent going to be 
reimbursed by our Gk>vemment  ̂ or 
do they just spend the money and 
not ask for any compensation?

Shri K. D. Malaviya: So far as 
aeromagnetic survey is concerned it. 
is a very small part of tfie 
programme.

Slurimati Renu Chakravartty: He is
asking of any survey.

Shri K. D. Malaviya: This is a very 
small part of the whole thing; 
perhaps about Rs. 5 lakhs or Rs. 10
lakhs will be spent in the entire
Jaisalmer area. Therefore, it is not 
very relevent to the entire pro
gramme, I do not know what other 
programmes my hon. friand has in 
mind. If he means whether 
we satisfy a company which 
comes to prospect for oil by 
returning them all the 'hioney when 
they go back, surely we do not do 
that.

Shri K. K. Basu: My point is.........
Mr. Deputy-Speaker: His point is 

whether if after exploration the 
company does not find oil the money 
which they have spent is t6 be reiin- 
barsed by Gk>vernment?

Shri K. D. Malaviya: No, Sir, the
risk is theirs.

Shri K. K. Basu: My first point he 
has not answered, Sir.

»Ir. Deiinty-Speaker: Order, order.
I am not going to allow any more 
questions. The hon. Me^nber cannot 
go on putting questions. There is 
no end for answers if there is ques
tion all the time.

’ Shri K. K, Basu: I cannot under
stand these things, Sir. We are not 
allowed to speak nor we we allowed 
to put questions.

Mr. Deputy*Speaker: The hon.
Member came late.

SIM K. K. Basu: I had come here 
in time. I was all along sitting her«. 
You said: “This is the end of the
discussion and hon. Members may 
put questions. ’̂ I do not understand 
these things. You should see that 
the Opposition is allowed to speak.
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atr. Deputy-SdeiAer; As soon as I 
took up thi« Demand I asked allhon 
Members who wanted to speak to 
rise in their seats. I have noted 
down here the names of. Shiu 
Kamath, Shri S. L. Salksena, Shri 
N. B. Chowdhury and on this side 
Shri C. R. Naraslrahan. Then some
body asked; what about the Minis
ter? I said I was allowing 10 
Mmutes to hon. Members and as an 
hour was aUotted for this Demand I 
wUl allow 20 minutes to the hon. 
Minister. SUU the hon. Minister went 
on saying: “I have so much to unload 
and therefore 20 minutes may not be 
.sufficient. I have so much material 
to say." Both Shrimati Renu 
Chakravartty and Shri K. K. Basu 
were not in their seats, n  I am right. 
Even if they were in their seats they 
did not get up and so I thought they 
did not want to speak. There is some 
limit to this kind of interruption. If 
any hon. Member wants to put a 
question at the ead a question is not 
a speech. It is not a cross-examina
tion. After all a MemUer can put 
one or two questions. Tfle time limit 
has already been exceeded by 15 to 
20 minutes. I must have closed his 
already. In as much as this is an 
important subject and of
rupees are being spent in prospecting 
for oil I allowed on this side not one 
Member but two or three Members.
I am not limiting so far as the 
discussion is concerned td any parti
cular party or group. I am prepared 
to allow anything but there must be 
a limit. He may not be satisfied with 
the answer at this stage. If he had 
wanted to speak I would have allow
ed him to speak but he was not here 
or he did not rise in his seat. 
Shri N. B. Chowdhury from his
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[Mr. Deputy Speaker.]
Party stood and I not only allowed 
him to speak but also to put some 
questions. In the end also some 
questions have been put. How am I 
to imagine that the hon. Member 
would like to put all those questions 
which he might have introduced in 
his speech if he had been allowed 
some time?

Shrimati Renu Chakravartty: Are
we to understand that we are not 
allowed to put any questions and that 
we must either make a speech or put 
no questions?

Mr. Depttty-Speaker; A question 
can be put and immediately one or 
two questions can be allowed. I am 
not going to allow Members to put 
questions after question! If at a 
moment the answer is not satisfac
tory 1 am not going to allow a series 
of questions like this.

Shri K. K. Basu; I only make a 
submission, Sir. You must see to the 
answer also. He says; “I do not 
know” . He does not care to answer 
or sometimes he evades answers to 
questions. I asked him a question 
about survey and he says something 
about aeromagnetic survey about 
which I am not concerned,

Mr. Deputy-Speaker: There is no 
machinery by which I can compel a 
Minister to answer. The hon. 
Members may kindly look into the 
rules and then they will agree with 
me. These questions are put because 
they are not only in the interest of 
Members but the whole countey is 
anxious to know about this oil 
exploration. If there is a question of 
such nature which has to be answer
ed the Minister must certainly try 
his best to answer that question. If 
he does not answer, evidently it 
Appears that he has not got the 
material to answer that question.

Shrt K. D. MaUviya: If you will 
permit me. Sir, I am willing to 
answer any question.

Mr. Deputy-Speaker: When as
soon as a question is put he gives a 
different answer that evidently 
shows that he has no answer for that 
question. Therefore, as soon as a 
question is put if the Ministers are 
not able to understand that question 
they may ask for an explanation 
regarding that question and, what
ever direct question is put, say “Yes’’ 
or “No** to that question. What is 
there? There is no question of hidiivg 

'things. It is not a private party. The 
hon. Minister must not flinch from a 
question. He must stay ‘ ‘Yes** or 
“No.**. No hon. Minister should 
create an impression—absolutely 
there is no intention to create an 
impression but sometimes an impre* 
sion is created—that a question has 
not been directly answered and that 
there is something witheld.

Shri K. D. Malaviya: I do not plead 
guilty, Sir. If you will permit me I 
will answer every question that is 
put.

Mr. Deputy-Speaker: Unfortu
nately some other occasion must 
be taken advantage of and not thfe.

Shri Rairhavachari: May I put only 
a flinched question for answer? The 
whole doubt and difficulty that we 
feel is as to whether, after the 
company has successful!^ completed 
the explorations, the Government has 
any control over the commodities and 
their prices and as to how they 
should be distributed in the best 
interests of the country. *That is the 
only point.

Skri K. D. Malaviya:
in the affirmative.

My reply is

Mr. Deputy-Speaker: Further de
tails about the kind of control exer
cised etc. arise from this question. 
The hon. Member Mr. Raghavachari,. 
has advisedly stopped with that. He 
can certainly pursue this matter also.

I shall now put the cut motions to 
vote.
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The question is:
‘That the demand for a sup

plementary grant of a sum not 
exceeding Rs. 3,50,000 in respect 
of ‘Ministry of Natural Resources 
and Scientific Research’ be re
duced by Rs. 100.”

The motion was negatived.

Mr. Deputy-Speaker: The question
is :

“That the demand for a sup
plementary grant of a sum not 
exceding Rs. 3,50,000 in respect of 
‘Ministry of Natural Resources 
and Scientific Research’ be reduc
ed by Rs. 100.”

The motion was negatived.

Mr. Depnty-Speaker: The question
is:

“That the demand for a sup
plementary grant of a sum not 
exceeding Rs. 41,76,000 in respect 
of ‘Exploration of Oil and Natural 
Gas’ be reduced by Rs. 100.”

The motion was negatived.

Mr. Deputy-Speaker: I shall now
put the Demands to vote:

The question is:
“That a supplementary sum not 

exceeding Rs. 3,50,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year end
ing the 31st day of March, 1956, 
in respect of ‘Ministry of Natural 
Resources and Scientific Re
search’.”

The motion was adopted.

is:
Mr. Deputy-Speaker: The question

“That a supplementary sum not 
exceeding Rs. 41,76.000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year end
ing the 31st day of March, 1956, 
in respect of ‘Exploration of Oil 
and Natural Gas’.”

The motion was adopted.

Dem and No. 90— ^Ministry o f  R e h a b i 
l it a t io n

D emand  No. 91— Expenditure on D is  ̂
PLACED P ersons

Mr. Deputy-Speaker: Motions mov
ed:

(1) ‘That a supplementary sum 
not exceeding Rs. 2,93,000 be 
granted to the President to defray 
the charges which will come in 
course of payment during the 
year ending the 31st day of March,
1956, in respect of ‘MinistV-y of 
Rehabilitation’.”

(2) “That a supplementary 
sum not exceeding Rs. 2,85,00,000 
be granted to the President to 
defray the charges which will 
come in course of payment dur
ing the year ending the 31st day 
of March, 1956, in respect ef 
‘Expenditure on Displaced Per-

For these two Demands one hour 
is allotted. Hon. Members who want 
to take part in this by way of spee
ches will kindly rise in their seats.

Shri K. K. Basu: What about ques
tions?

Mr. Deputy-Speaker: I will allow
one question or, at the most, two 
questions; not more than that. Who 
are the Members who Â ant to speak? 
Shrimati Renu Chakravartty, Shri 
Kamath, Shri S. L. Saksena, Shri 
Chowdary, Babu Ramnarayan Singh, 
Shri Gidwani, Shri Nand Lai Sharma, 
Lala Achint Ram, Shri D. C. Sharma, 
Shrimati Ila Palchoudhury, Th. Laksh- 
man Singh Charak and Shri B. K. 
Das. How many minutes does the 
hon. Minister require?

The Minister of RehabiUtatlon 
(Shri Mehr Chand Khanna): I require 
15 minutes.

Mr. Depaty-Speaker: I will give
three minutes to each hon. Membfer. 
If three or four Members have one 
spokesman, he will be given more 
time. I am prepared to give ten 
minutes to Shrimati Renu Chakra-
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[Mr. Deputy-Speaker]
vartty. But if all the other hon. 
Members want three minutes each, I 
will have to restrict it.

Shiimati Renu Chakra vartty: I
would like to say something about 
Demand No. 90 and Demand No. 91. 
The major portion of that amount is 
to be spent on East Pakistan refugees 
and also for the seMing up of a 
branch Secretariat in Calcutta. As 
you know, it was one of our demands, 
which the Government finally conced
ed, that we should have a branch of 
the Secretariat of the Central Gov
ernment for refugee rehabilitation in 
Calcutta. Now we have had that 
Secretariat for almost a year. A l
though it is alleged that there is 
quicker pace of passing of the vari
ous schemes, I should like to point 
out that still we find difflaulties in 
getting the schemes sanctioned. We 
have difficulties in getting money as 
loan for house building as well as for 
land purchase. I can cite numerous 
instances to the hon. Minister in this 
House. I know case after case where 
the refugee peasants have actually 
spent their earnest money to get land. 
The refugees have also spent money 
for getting loans for houses. After 
three months’ period, their earnest 
money lapsed due to the fact that 
their house building loan or the land 
purchase loan has not been sanction
ed by Govemxjient. There are num
berless cases which we can place 
before the hon. Minister and I think 
he knows about it.
[PANDrr Thakur Das Bhargava in the 

Chair ]
There is also the question of grant 

of cash doles to the various camps. I 
want this House to take note of the 
fact that there is always a sort of 
divergence between the Central Gov
ernment Secretariat and the West 
Bengal Secretariat. We submit a 
scheme to the West Bengal Secreta
riat. They say after one month has 
elapsed **Oh. Yes. This is a good 
scheme. We have submitted it to the 
Central Government.** When we rush 
to the Central Government, the Cen
tral Government will say “We have

not received ft. We do not know 
anything about it.” Then they take 
another month or two. After great 
pushing and jostling they get the 
scheme sanctioned. So I feel that 
there is still this rather rtisty wheel—  
two wheels of the same machine, that 
is, the West Bengal Secretariat and 
the Central Government. There is 
still lack of co-ordination. Of course^ 
the hon. Minister tells us that he had 
the greatest co-operation between the 
two. But I feel that as yet there is 
delay which means great hardship for 
the ordinary refugee, who has been 
trying to get his small loan, who has 
b^ n  trying to get house building 
loan, who has been trying to get 
cash dole. A little delay means so 
much to him. We cannot really un
derstand that unless we know 
the plight of these people. That is 
why again I say both in the claims 
as well as in the loans, that is, grant
ing of loans, still there is inordinate 
delay. Still there seems to be fric
tion and not proper co-ordination 
between the West Bengal Secretariat 
and the Central Secretariat.

Then, of course, I want the hon. 
Minister to go into the various allega
tions that are made by almost every
one who works amongst the refugees 
that in the West Bengal Secretariat 
there is corruption and there is bad 
behaviour on the part of the staff in 
the grant of these loans and in accept
ing even the applications. All those 
things are still being neglected. For 
several years we arc hearing this and,
I am sure, if proper investigation is 
carried out, the whole machinery can 
be tightened. The real reason why 
we wanted to set up this new Secre
tariat at Calcutta* was that it will 
have certain good effects. But, we 
have not been able to do much. It is 
all very well to say all things are 
moving smoothly, and everything is 
provided for. But when you go down 
to the refugees you find how little has 
changed, as far as the individual 
refugee is concerned, and also in the 
settlement of his claims. I will not 
say anything more on Demand No. 90,
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But I want to say something about 
Demand No. 91, specially on the ques
tion of the camps. We are now going 
to give more money to the camps be
cause of the new influx of displaced 
persons. I have not enough time to 
go into the various categories of 
camps that there are. But I want to 
bring before this House the wretched 
condition of those who are in work
site camps. I want to know very 
specifically from the hon. Minister 
whether more allocation will be made 
and better conditions will be ensured 
for these who have been living in 
work-site camps month after mo;ith 
and, in some cases, even year after 
year. Two years ago, in my constitu
ency these refugees were utilised for 
the cutting of canals. There are still 
about ten or twelve camps there. You 
should come and see the tents in 
which they live. The tents are 
nothing but torn pieces of cloth under 
which six or seven people live—the 
husband, wife, son, daughter-in-law, 
all of them huddled together. There 
are also T.B. patients among them. 
There is only one kind of work that 
is given to the refugees and that is 
cutting of mud in these work-site 
camps. This cutting of mud has been 
going on for four five years. You 
should see the conditions in which 
they live. I went there six months 
ago and I begged the Secretary of the 
West Bengal Rehabilitation Director
ate to see that separate tents were 
provided for the T.B. patients; but 
even today there is no seggregation 
there, and there is no provision for 
preventing the T.B. patients from 
infecting others. Whenever there is 
monsoon, the camps are nothing but 
a muddy pool. In that muddy pool, 
they cook, eat and sleep. There is no 
fuel for cooking with the result that 
they go into the villages and cut the 
trees and there is friction between 
the refugees and the local population.
I have asked that fuel should be given 
to these refugees at subsidised rates. 
Sanitation is so bad that there is 
always a stench in those camps. 
Therefore, I feel that a greater 
amount has to be spent on these work
site camps for giving the refugees

better sanitation and houses built of 
corrugated sheets or bamboo, so th^t 
thev mav be housed in a human way.

^  fhwwpft ( « t r t )  : A' f^irhr 

(»TR ^m r) to  ^  ^
«nr̂  n p i  I I

Mr. Chairnuui: I will give 3 minutes 
to each hon. Member.

Lala Achlnt Ram;
be too little.

3 minutes will

Mr. Chalqnan: The total time allot
ted is one hour and there are many 
speakers.

fnvviin ; j w r r t ;
"the entertainment of extra 

staff and increase in contingent 
expenditure in the Pay and Ac
counts Office consequent on the 
change in the mode ot payment of 
compensation to displaced per
sons.”

^  «rrr ^  I
if WfKl T f

^  V75TT 3ft ^  SPPT

«irT # 3ft
t  o t

^  g, im
t  ^  5 ^  *ITfWiT (ft ^  I  gfr gvT# 

^  f  I ^
%  t  I ^  m  ir ^  , 7 ^

^  #  P 5  I

^ ^
wit ^ I #  w*TPT %■ f i t  ^  imnmr 
^ wtr %■ ant ^
>1!^ f  aft iTFmm #
^  ^  j  I irnrf

fiw  iTOT«rT9frPp
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[«ft Hiw h I ]

^  «fT I ^
(?ftr»r > rm ) m  cp?

*rr I ^  ^
^  JTm- 'm  Jto ifl-o
(«nr ?̂TR5T frr ^TTOTRT) 773T
11 ^ ^ ST̂ -STRT ^n?5rr i

^ ftt T̂TT ^  
^  ?n ^  % i i m H  ^  xfTT:
*r ft 3 ff  spV ? R ? f  ^  ^  #  I 5̂  spr 
T̂'Tsft w » r  ?ft ^  ^  ^  jfTT̂ n

^  f ^  ^r f%  ^ to  sfto ^  ^ ' V  ^  I ^ n R  
«it?T t  A  ^  ^
i ^ i w r r  ^n irfT, %f*p5T t  j p m f  
^  s tp r tt  A  ri?P m a t t  >j;5t 
5 1^  w  ^  I 4  ST u ? ?  A
m  ^  «ft I *ftf%  4 ' A  ^  ftp s  v w
■*î !)'1 ^  *T ?nft
>j5rT ^  i  I 5fr * m  ?>fTT q ?  |  f«p
^o  ^ o  ^  T t^  % g<!>r<fl'< *WR
^  *ik T̂HT ^  I
^ 51  ̂ f  *fh: ?ft^ #wff #
«n +ii ̂  ^  ^  I T̂TT ^ *nr % ^wrsr
%  ftP T  s fiT  « P ^  A  WS W T W H  

^  1 ^  W T W  g??mT 
^  H ^  $ wt 9r>ff ^
^  TTjfW f*T  ̂ ifTT^ ^ I

<fl?Tft arm 4  ?ftT v rftrs ff
%  ^  ^n??rT I  I A  ^ d T  i
ft: ?TN % ?n«fr «fV ?n?<f
an^ 4  ^  ^  ?rr«r s p R  «frT

f  I ^  H  %  fs m  ^rnBt ^
ap^ vp n f)^  (^i%5H) t  xftx

«fhr spTftnff %  %  f ? R
W I T  ^  ^  t  I A

g wrr trap ^  t̂ p̂ ^  (?Hraw) 
^  5 ftM  ftf T?r t,
^  ^  f ,  ^

H  ^  T ?  ^  f  I #
%  f t i 4  »pr^t «PPT ftn rr ^  i R k  ^
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A #  f f  t  I iTfff%
^ ^  ^  fer?r̂ f«ft-

5ft t  I A  ^  ^  ^

» f h : W I T  #  * f l T  «TTT %  755̂
^  ^  ^  %  q ? %  ^ tttt  w if
C ' 5rPT ft r  s p ^  ^  f ^ j f t  If, 
^  |, 5fk ^
% Phm *ti>i»i ^  3iTT I ?r»rr
^  | r  d> ?JTPa- ^  ? T ^  % i t
'STTT I

^  ^  4  t^w>T«)M< ?rnT
$ fh lW T  A z A  ( 'd ^ K H  %fsff T?: arJT) 
%  VT^ 4  ^ ? I T  ^  ftr  3̂̂
%  ftr q  ft fr H T  ? n 7  %  ^  ?r% i
4  f T 3 ^  ^  ^T»PT ^  %?rr i
A  ^  ft? ^  4  ? jt7  s q r r r  A
5^TT?T ? T T ^  I

v w m  9nrf ( ? f t ^ )  : 
. vftniH ^sw 'w n tf5 R W 7  ^rrf^ftriT.

H H ^ < 4  ^THTTfir T̂5>?JT, ^  * r ^
%  ?H5(nr 4  J|7T  m f t m  ^

^  JT t^ R  SRkTlfl) I  I

4  ^  t f l T R  ^t?STT j  P f  ^
A  ^  #5T2T 5 1^  ^  ^  wnr^r
%  5ft 5TT<irnff I  ^  %  f?T^ fsr^fTT 
«lf« R r 4 w f ^  ^ n a rrr ^  ?<Tf fe jT
^5TT '^ F T ^  I ^ f T  A  ft W T  >mT |
Pp ^  % tftt yx»nf<nfr % «rnr %
H ?  ^  %<TT i m  ^  I 9T?%
’BTT ^  ^ r w d  f t q t f  % F T  ^ » i |ir<<4T 
%  ? n 4  ^  ¥ W T  V9 ? 3 n r m ^jiT 
P?.c Jl? «. !W TT  ^  » j f  q ) 7  P f t :
?3rn: ^  » i f  i w n r  ? *n ^  m ^ A  
JRT«T *n?ir ^  ^Jii< « j P m 4H
^  S R ? ^  # » f1f 4  «TT ^  q<|i 
? n w  c v  ^ ir r r  >»tt srip^ T f  t ? t  |
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K fSTTT 'ttftr TT s m

i r f W  V T  snpw  IT V T H T  "IT
7 ^  I  n f h c  H I  3ft «rT3TH  e.o ^  
^   ̂ ^rfr? =:v 51T« I  ’?’T 
#  5mrar»nTTt i 5  f r  ^  w

5 ? ! ^  *HY
^  I 'd’l  %  ^

ITPT ^f4T ^  vffl«ir*< c< l I  f r  3ft  ^  
% ^  ^  «n% I  ^  ^  5r«F«r «p ,̂
« f K  ^  s r w ^  Tft ?FT t  I
w *ft  <nfa ^ g T«f %  5n.'irrf<raf
^  ^  *Trf
«ft P f  ^  V t  ^  C »ITH  ^iTHT 'T?T w k  

^  'if< « iir  ^ T  ’H5T t  ? ? R r
*ETT»r sra >Tirr t  I 4  ^mF?iT g f% 

STT v n r  » T  m T T  v r r o fh r
^  t  f t r e  sfft j f f f f a  s f k  

5ftfir %  5 F K ^  5 ^1 s fm n  %  s f ^  
^  StTT W R: »TTT ^  fs T O %  T̂T X% 
t  « v + u  cM F̂ c?fV flwsftm 
^  f^T5f ^  s ftr  ^  ^  ^ n rs fK
'f t f h  5®. » T ^  ^FT *11 ^  I ^

5FT I  Hff
n̂ror r̂ni

% sal- V{ ^T5H It
*T^ '!(%»iT I ?rr5r tf»;+TT ^  ?rw
1^ *(^sff % 4^?ft ^ ^  ¥t
^nftsT ^  ?ft 3TT ?Ricft
^ ^  n rrr^ *T ^  ^fWrf^wt
^  ^  >PT ^  r?JTT «TT I

m  ^  -pfffir %  <fTT>v # JT^r 
% 5r>ff ^  ^  =?r% 3TT
1 1  t  f t .  ’STN ^  ^r ffT  ?f1»ff
% ŝnftsT ^  irnr ^  I ^  r̂

amr̂ T
% ^ *ffr sqftrT %nt»r ?ft
f ?  <rrr % <j«^t fs ^ r r f
’ TT ? I»R  # T T lft Hf ^  5ft ^  %  w n r

^  x m j  5F3SJT ^raiRft t  5f
^  V t  ^  ^  W  *PTHT I

* 1 ^  ilTT  ^T»PT îr?»T ^  ^
sffVr «r€t ^  > 5 ^ ^  « w  ^
>lrf«rT ^  s f t ^  « f t r  5T Wt5HT

^  irt^n, fspjq 4  5 1 ^
^  ^  g f t f  m  ^  ? rrfft ^ J T H  
•ilin  V T K T  ^t*TT
%  sr%  i m T H TC
5 > n , ?nft p i  T P T  3 1 ^  ftraj«rr ^  
5ft #  ? t ft»r r  ft? w m  w  ^ jft

<!î l ^  1 T̂T̂ f
3fT^, «rPT ^  ^t^nft ?f?fr *T?ft ĵrnnft 
*w lft> H TT'^ftrr i^ id M  %
I  i f t r  # 5fT5!^ f  f t ,  J j f t  # )̂!T
spt | j ^  * f t r  < ftf^  ?rt ^r < ftr  %  1
? r̂f5ra *K m rr % TO ^ ftr w n

»nT »i?r *nf srft
^rfq ^ «TT5ft ^3iT H  5iftrT H r n r  ^  
?rtT * m  wfv^ffTT » i t i R  ^  f t w t  s r ^  

>̂T ^f+1'^ *RT + 0  I ^  *T T^fHT ^  ^  
spT *m r ?f*rRr f: 1

w w  n f% ?f m  : ? m n f ^  *tft? JT , 
*TtfT3rH5T 1 T F J  (JJW  m n )
% ftnr ( HTV-szfUV) % 1FST ?*
« F ^  n  ?ira sftr vs=: p m  w g  
^  «ft I * i H  ^  « f t r  fJTfsTO T 
«i^*! ^T srarf ?̂TT g ftr f<^r»H4?i*i 
( ^ s p r k )  %  ^ T R t  q r  ^  ^r fq f«rv

3JT Tip ^ ^
( i r M W  ^ )  ^  *ftH: 

( ^ )  ^  ^ ¥ T t ?  c x  ? im
^  ^  v r z
9 p t ) «p V i f f f t  %  ? r 3 ^  (^ m n )
%  X T R  t  J??
f i R » % ^  q ^ S R T  (ftp ? T ft? r R r f w f f )  

.%  I  1 f K  ? ^ r d ? ‘ ^  ^
'«Pt jftsr ^  VT3T »nrT t  I ^p c tf
e?  w n  f r o  % ft>
*Tt>ft 5(T T ^  ^  ^  r i ^ r * H « i * i  f i r f N ^  
(5 5 T ^ k  ihfT»ra ) %  f i m  t  I 3(S; w t t  
% ^ rw d  % firr 5?i n vT 5^
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[WRT t r ]!
(Irarr v m f ^ )  % |

«ftT ^n#ir (<rf*r %
t   ̂ ^  Tini

«Ft ?Pr  ^  f w  *n»T
I  I *iT5n w  t  f«H 3ft 
1T55RT *TT ?• JTT ?ni 
^  «JT ^  ^  ^  «ftT
^  ^  H?  ̂ V d ?  e:<t 5IW
^  ^  *r n ft  ^
I  I >ft Tf:*r ̂ Pff I?? SlfVFTPT
%ttK *(lPli^K  % (5TW -
ftwt)
r*l(HWT <Hipr If *1̂  VT*TT
■Miijcii g ftp ^  tj

«TT ir?T
% ̂ t;,ooo ^  XS>̂  f̂ TSrft 5^ ^

*n: s . s « » »
f ’? t .  ^  ^  5iflf <rPTT Pf

^|?ff % «P5T WT ^  t  ^  ^  5
ft; fafqw ?: ^  3t»rnr w
^  r̂ra; ^  i ’p r r f^  ji?  |
ftp  ̂ fi^ t* '̂ n. ^TW 3ft ftw
TO f  *1? W IT ^  Ir ? ^ttr
« jtm  ^
t j\r  ?*T w  v t mft««in 
% ^«ffift9r % ^  ^  ^  (^^)

«ftr ^  ^  ^  ’WH X'it ^f^tf w
ift I  f ^  ^  % <00 ^  5ft

s rm it (ftmiiHr w ^ )  t t  
^ iftr  <fVt
IPT t  ^  ^ ftf ^  >RTT«>

t̂ o H 5rft 51^ Pn>T I  ^  w n  
Hi I  I M

fi? snr®
1^0 t»® ^  <ifl *ltl« î f f  <ft IlftT

<ft» n.Tftr^R|feT flw T̂T # 
gft ^S^fa: fwT «ir, 3?r^*r(fr«p: 

f  I

’KTtmrr «tt Pp ?iko t ^ o  ito % ?!??<: 
Ro f5nr ’f w  * n ?t^  ^  «r<’^  

(<Bmg v v ^ r t t ^ )  It 
Pp *R R f ^  |W Pi:  ̂ V* 

^  TT r ^  «n: *r«5W 
?̂ CT5i ^ f^ro% Pf 'tfb’ ^?tf 
^ %Pf< 'TT ^  ĈT5R g'*n’ ^
^  w  ^  (?nw rff
^ > t) ^  wrer ^ irr !IT«jt
3rr ^ I ^^<1 f^d^fd 9«TVT Jl^
I  Pf TT? ?ft ^  f i T ^  ?sra> I  ffTK 
# #TR  1^ f  «i>T |;?rd cR'R *r?r ' 
••< spftT ^  ^
1 ^  ?in» % »nift 3ir 
^ I 5T WT («»<1̂ T ^ )  #  W

?TV 3Rir’5fprr 
«T5i I  I ^  ^*Rt ?TOB 3ft ?2TC 
X̂ IT 3TT ^
^  ^ W t , .  ipiftPWT
i?k  eiftro?5 ^ qw ^-d« «nPRW

fit 4?>5T (»ftT ffsnfe). 5TrFW
Pf fTIT^ % w P i ^  ^
!nft^»T fV^i ^ I
<̂ iTT« #  irl̂ n . . . .
Mr. Chaimuui: The hon. Member’s-, 

time is up.
tiala Achlnt B u b : This is an im

portant point that I would like to 
bring to the notice of the House.

.fl^R *»T<T ^  ^Rt<m ^ens ^  w  ?«t «  
VWr ^  trpR'TH'
T̂ J»T % Pro 3n?ft
^  % f!TO?R ^  <TT ?nr
3(1% I T̂̂ T ^ Pf %rn^ 
5ft erv iTTsfti^w <3ftPmr
tjfiT
stPiist t»s\ t  '̂ ft t  g»T ^ttnerr g 
Pf sjTRRrr Pif^rJ^ (>r«Rf)
^  ^nr Hif^^i<T % vi*i ^iwl % 
Pmft% T?T ^ ^qx ?r? ipriVT 
fr^ <n' Pr iiaftPT̂T̂  f̂t jmi-
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5R IJT «r ?r ti’fr, ?T IVT

T<><T 3ft ^  ’TT
»!r  ̂ ar? r̂pft i A'

^ f̂ P WITT <TTT ^’TT VK
?  5^T# ^  Jftnf
?iWt t

^  3ft *RT ^T#5r % 
^  (?W ) V ? r m  ?e:,ooo ^  

1 ; «FTWT ^ f% T̂TT
^nR?r ?n? imsr 5ft ^  
^mHT ?»T » '̂ aro y r  f r
^t;,0P0 ^  T!P»T iwt îr¥ft ^ I %ftpST
'Sti^ T̂| n!W>vl *TIT *r?fT 
nn?ft t  I Ji? 3ft H  ^

rent of office buildings which had not 
been paid for ever 12 months as the 
rate had not been beltled. 
% ^  ^ 
W Nm : ^  5?ttt filter (faremr)
^ ifi'dfl (^r*rr) v t ^rrf^ i

*jT*r itn r^  *T«rT y  ^ 
Expenditure on the repairs of the 
new premises rented by th».*
Branch Secretariat at Calcutta.

%  T m  »PTT
^ I Jirt ?nw  ’nr *n?iT 

^  finn »PTT t  ?ft frW?: Pp̂ t 
r̂n f »if ? t  

f  fi(> ?iw? w i%  'Tre'
^  3Rnw ^  xftr A f  f%
*TPT ?TT# ^414 ^ ^
WiT ?  *wTift> ^  ^
3^ t, ^  *1? ^  ^  »n?ft t  I ^  
^  § iftr f T ^  TT ^  JT?f55
^  T̂RF , #  *nft T̂PTT »iVt uniTT

5 f% if ̂  ^nmr
%  '5̂ 1% WT »rrft t' I

4  37*?! n̂wT ^ I tfw -
q k  T755Rr (f?i*»npRr

aqftm f trc 5«pt) f  >Rr?# ito  4to 
% t̂ «P9q n i-«  w

(^ fe )  TT fipfi fvST ^ I >f
’̂ TT??!! f  fp  ^  I?? %
^T»iJ#ir TT ^ ITT %

TH 1 anpm  ^
f f  ftr *T<W % 5 T ^  % 5 ^  

'3»I+"V 'Jf*+fl'1l (5 5 ^ )  ^  ^t
P̂p5T ?HTO 5T5^ JT? t  f r

^51^ ^  (?T?ni?TT) iiiff fir^Rft xftr 
^  3nrai t  %  jpTT̂  'TRT 5!^ 
^ I ir^t JT̂  ^ *rrT <tth
r<R*MnO (fj(if<i^i> f’rft')
#  1( 5TW fTTT»r ^  Tfis#
cnfr r(%%^nr #  f̂irt ftf
5*RT  ̂ % rftr TT TTm
f»T?rTT t  ^  •

^WT ftl> <! WFWi
3TRft ^ ^  hIcTI I^T
?TT5r T̂R' ^  'snVl ^lc*i (JRftWT* 
f^ t )  TT Tprr t  ^  
i  ^  *ft5TT «PT rto <to ^  iiftir
#fir»T TT t ?  i>T T?: »nrr <rtT

5lft!RTT 5 ^  TPTT I
^  TT ^  ^  frW?ft ?ft 
t  >W»»TT ?> T̂Tm I

3T?r It ftr ^  *rfhr f  f^PTv f«P 
an^ ^  ?  ?rin^ ^  W  t  •
t?«r WjfFft *nT5nr)
^  f% ?f*I% 3ft ^  H ^cil T>T T5  

f  I ^  '»mI<;I ip r 5 ®! STl̂ t *PT

T̂JTT t  I *TTT ^*Wt
T îfT  ̂ % r«*4 frf^sRPT^ Thr 

îfr# I ?nT^ *t!Tfwi^ «i5t 5
3ft WTT 5T OT ?T^ «TTiT (WTTO)
pTî T̂̂TT f r  IT# ?ITf!T<t »ni)Tsft 
vr ( f ^ )  ^  I iTd̂ T
«T^finTt % ( w )  «nft ew T i

f ,  ^  TT ^  ( ’5*raT’T) ?>
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'TPTT t  i ^  ^
I  ^ f  rftr

5mr^> g ;^ )  ^
?TT̂  ,

f3(?r ^  ^
«fhc STTT̂ T̂ t

^ ^ îTt  ̂ w f im f
^ ^ V.

«fk  i|Tr IT? ^ 5TFT
?TT# w  M^-^prrt ^

^ ^Vo sfTr
?rC5 ^  I ^ ^
ITTT̂  ^  «TIH»i ^

I

Mr. Chairman: I am very sorry;
this has nothing to do with the cut
motion.

Shri'N. B. Chowdhury: I want to
have a clarification.. I have also
given some cut motions. May I move
them now or at the end?

Mr. Chairman: All the time has
already be^n taken by bhrimati Renu
Chakravarcty.

Shri N. B. Chowdhury: I do not
want to speaK. I want to move the
cut motions.

Mr. Chairman: He can move the
cut motions. What are the numbers?

Shri N. B. Chowdhury: Nos. 14, 16,
24, 25, 26 and 27.

Delay in Construction of Houses and
Tenements for Displaced Persons in
Setting Up Industries and Regularisa- 

tion of Colonies

Shri N. B. Chowdhury: I beg to
move:

“That the demand tor a sup
plementary grant of a sum not
exceeding Rs. 2,93,000 in respect

of the ‘Ministry of Rehabilitation'
be reduced by Rs. 100.”

Condition of Displaced Persons in
Camps and Expenditure on T.B.

Patients

Shri N. B. Chowdhury: I beg to
move:

“That the demand for supple
mentary grant of a sum not
exceeding Rs. 2,85,00,000 in res
pect of ‘Expenditure on Displaced
Persons’ be reduced by Rs. 100.”

Expenditure on Additional Posts

Shri N. B. Chowdhury: I beg to
move:

“That the demand for a sup
plementary grant of a sum not
exceeding Rs. 2,93,000 in res- 
of ‘Ministry of Rehabilitation* be
reduced by Rs. 100.”

Additional Expenditure on Camps

Shri N. B. Chowdhury: I beg to
move:

“That the demand for a supple
mentary grant of a sum not
exceeding Rs. 2,85,00,000 in res
pect of ‘Expenditure on Displaced
Persons’ be reduced by Rs. 100.”

Increased Expenditure on T.B. Pa
tients

Shri N. B. Chowdhury: I beg to
move:

“That the demand for a supple
mentary grant of a sum not
exceeding Rs. 2,8 ,̂00,000 in res
pect of ‘Expenditure on Displaced
Persons* be reduced by Rs. 100.”

Eocpenditure on Production Centres
and Homes and Infirmaries

Shri N. B. Chowdhury: I beg to
move: •

“That the demand for a supple
mentary grant of a sum not
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exceeding Rs. 2,85,00,000 in res
pect of 'Expenditure on Displaced 
Persons’ be reduced by Rs. 100.”

Reasons for fresh influx from East 
Pakistan

Shri Kamath: I beg to move: 
“That the demand for a sup

plementary grant of a sum not 
exceeding Rs. 2,93/000, in respect 
of 'Ministry of Rehabilitation' be 
reduced by Rs. 100.*’
Ever increasing influx of refugees 
from East Pakistan and steps to 
he taken by Government to stop 

it.
Shri Nand Lai Sharma: I beg to

move:
‘̂That the demand for a supple-* 

mentary grant of a sum not ex
ceeding Rs. 2,85,00,000 in respect 
of ‘Expenditure on Displaced Per
sons’ be reduced by Rs. 100.”

Mr. Chairman: All these cut motions 
are now before the House.

I R  TFPTTTTCRSr 
'ifrsnr) ; *nTT7ftr rft

^ .................................

tfrZT vfffr y la cO'i
I  I

ww
^  t  I SIFT 5?  ̂ t  w

^  ^R-fTT ^  ^

<n^n) ^  ^  T?: ^3 sum %
«PT*r ^  ?TT5 TT

^  ^TTTIT ^  I

^  ?ft ^ 
5m f ^

3 r T T ^ t « i ^ f 3 f T r % ^  jttt 

w ^  trc ^  ?Tk

N r tt JR>e %  JI? »TR w f

^  51^ * R T R  ^  SPT ^

^  rn fip  ij?  5T J i f T R  I.

^  II?  f t :  fsPT ffW r %

T̂PT ^  ^  ^  ^
n  ITT ^  ^iirm r
^ ?R ^  ^  «PT 3|T%
t  ? W Tf̂ TT t  ^ ^  5re5T
f ^ ,  h P h  WTT 15TT •T̂  JR̂ T 
f%?r <̂T m # 3rr  ̂ ?, ^
'»ll̂  ^ 3fl% ^ I
f?r ^  ift 51^ ^nrnr 1
smr % ^  t  ^  «TT ^

f»RT arm  I
Shri Mehr Chand Khanna: The in

formation is entirely wron^, although 
it is irrelevant to the cut motions.

Mr. Chairman: The hon. Member
fully knows that while we are on Sup
plementary Demands, all questions re
lating to refugees cannot be discussed. 
Only matters connected with the Sup
plementary Demands can be raised. I 
would request the hon. Member, if he 
wants to avail himself of the one 
minute left, to concentrate only on 
matters which are referred to in the 
Supplementary Demands.

WTl TTR’fTCTOjr f5snf •

^  ?T?r I  ?ft ^
I ^4 ^  ?̂TT ^ f*P

TH 9TVT7
?fh: 4  iTH?iT i  ftr R̂TPTT
*1^  ?T, 5t ^  TT*T
% fpR ?̂JT ^  3fR I
Shri Kamath: I do not want to

make a speech, but I want to put only 
one or two questions to the hon. 
Minister. In view of the statement 
made on the floor of the House, I 
believe, by the hon. Minister himself 
in the last session or perhaps before 
that, that the problem of rehabilita
tion of the displaced persons from 
West Pakistan has been practically 
solved, and only the problem of the 
rehabilitation of the displaced per
sons from East Pakistan remains to be 
tackled successfully, I would have 
expected the hon. Minister who is 
himself a displaced person from 
Peshawar to shift the main Secreta
riat of his Ministry to Calcutta.........

Supplementary 2346
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Shri Gidwani: He has done so.
Shri Kam ath:......... that is only a

branch secretariat—and have the
branch secretariat in Delhi. The main
secretariat should have been in Cal
cutta and the branch secretariat should
have been in Delhi. That would have
been much better and would have
been a good gesture to the Bengal
refugees or the refugees from East
Pakistan.

I would like to know further
whether there is any effective co
ordination between the branch secre
tariat and the Rehabilitation Minis
tries of the West Bengal and Assam
Governments, and if so, I would like
to know what is the machinery for
the same, what is the procedure
adopted, and what are the details of
the co-ordination and collaboration
between the Ministers, the branch
secretariat, and the secretariats of the
Ministries of West Bengal and Assam.

My third point is this. There was a 
report in the papers some time ago
that after the appointment of a Hindu
Minister in the East Bengal Cabinet,
the influx of displaced persons from
East Pakistan had been halted or at
least slowed down. I want to know
whether that is fact, and if so, what
the present position is, whether the
influx is increasing or is tending to
slow down, and what measures are
being taken by the Minister and by
the Government, by negotiations with
the East Bengal Government or by
joint tours—I am told that there were
some joint tours, and I would like to
know whether there are going to be
any further joint tours with the
Minister in East Bengal—to see that
the influx is halted or at least slowed
down. If that is not done, then as the
President has observ'ed in one of his
speeches recently, this would become
a big burden on our economy. Of
course, we have got to accommodate
them, because they are the victims of
Partition; they have suffered not of
their own volition by the partition of
India and therefore they have to be
accommodated here; we must accom
modate them, and with all our heart
we welcome them here. But it is

Government’s duty also as part of the
Partition agreement of that time, by
negotiations and talks with the Pakis>
tan Government to see that these
people live an honourable life in their
own country and are not forced to
seek an entry into India. We would
like to know whether any steps have
been taken in that direction, and if
so, what they are.

Shrimati 11a Palchoudhary (Nabad- 
w ip): I support both Demands No. 90 
and 91, and I only wish that they
could have been very much more,
because the problem is so great, that
there could be no question about
sanctioning the grants the Rehabili«
tation Ministry asks for. Whatever
the Central Government can spare
must be given to them.

As there is very little time at my
disposal, I shall just deal with three
points in regard to Demand No. 91.
My first point is in regard to T. B.
patients in West Bengal. As you know,
the standard of health amongst the
refugees who come from East Bengal
is very low, and T.B. patients form a 
large number amongst those refugees.
We find from the West Bengal Gov
ernment’s reports that for the treat
ment of T.B. patients, about 3,000 beds
have been recommended. Out of these,
350 beds already exist; 250 more beds
have been sanctioned; and 1,000 more
beds have been agreed to. But, that
leaves a gap still of about 500 more.
I do not think that even these 3,000 
beds are adequate to deal with the
treatment of the T. B. patients. I hope
the Rehabilitation Ministry will see
that the requisite number of beds are
provided for the treatment of these
patients. At the same time, I would
like to bring to the notice of the hon.
Minister that it is not only the treat
ment of the T.B. patients that only
counts—of course, that is the main
thing—but also the after-care. When
the T.B. patient goes out of the hospi
tal, often he is thrown back again into
circumstances in which he cannot
keep his health any more. So, he
must be rehlabilitated in some kind of
light work which will enable him to
preserve his health, and maintain a



2349 Demands for 12 DECEMBER 1955 Supplementary
Grants

2350

reasonable minimum standard of liv
ing. His family must get some help 
from Government as very often this 
worry and burden keeps him from 
getting well. I have received applica
tions from several families in this 
regard. Perhaps they are being looked 
into. But the answer has taken a 
long time in coming, with the result 
that in some cases the people in the 
family have already died, or the T.B. 
patient himself for whose relief some 
help has been asked for has departed 
to another planet, and the help is no 
longer of any use to him. I would 
urge therefore that there should be 
quickness in dealing with these appli
cations.

Another point that strikes me is that 
though the influx is greater, the pro
gress from camps is slower. The 
reason given is the paucity of land. 
There is progress no doubt, but it 
should be faster. To get the maximum 
capacity of the land which is of a 
marginal character, earth-moving 
machinery and so forth have to be 
used, and land must be reclaimed.

The sum of Rs. 2*85 crores that has 
been asked for is very small, for earth- 
moving machinery etc. are expensive. 
I hope the Central Government will 
see their way not only to place this 
money at the disposal of the Rehabili
tation Ministry but also to give much 
more, if possible.

i  3 .  [ y ^ S
J .S U  ^

^  I i r v  <JU .  ^  M

jjjl

)•> i ^ t  ^  Uj

- 1 ^
465 L.S.D.

<>l|» 4-  ^
*s ^  ^  i i r v  <ju

^  IfJb fJL , i .  ^ | lU } a U  <3l«

-  ^  J  x i^
y S ^ y  yj „J» yS J  ^

[Th. Lakshman Singh Charak:
(Jammu and Kashmir): I rise to
thank the Ministry of Rehabilitation 
of the Central Government on behalf 
of the refugees of Jammu and Kash
mir State. Since the year 1947 the 
Ministry of Rehabilitation of the 
Central Government have bpen ex
tending very sympathetic treatment to 
the refugees from that territory of 
Kashmir, which is under Pakistan’s 
occupation. But there are one or two 
such things which require immediate 
decision by the Central Government.

You know it well that since the year 
1947 when Kashmir acceded to India, 
the refugees have been receiving all 
kinds of aid from the Government of 
India. But they have not been regis
tered in a regular form.]

The Deputy Minister of Rehabilita
tion (Shri J. K. Bhonsie): May I
draw your attention to the fact that 
what the hpn. Member is referring to 
is about Kashmir, and it has no 
relevancy to the Supplementary 
Demands that are before the House.

J u  ^  lS j

[Th. Lakshman Singh Charak:
Accor'ding to my information there 
was no mention of the buildings of 
Mirpur in the demands for this year.]

Mr. Chairman: The point is whether 
any of these items in the supplemen
tary demands for grants relates to 
Jammu and Kashmir or not?

U l̂» ^  5,1
r>
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[Th. Lakshman Singh Charak: I f
you do not want to allot time for 
Jammu and Kashmir, I would sit.]

Mr. Chairman: Order, order/ This 
relates to what has already been spent. 
This does not relate to what is to take 
place in Jammu and Kashmir.

■  ̂ ^  ch -
[Th. Lakshman Singh Charak: The

camp of the refugees is functioning.]
Mr. Chairman:  ̂ May I know 

whether any of these amounts have 
been spent during the year over these 
buildings or not?

Th. Lakshman Singh Charak: My
information is that it is being spent.

Mr. Chairman: If the hon. Member 
knows that any amount relating to 
this has been spent, let him point it 
out.

Th. Lakshman Singh Charak: I
will not make any destructive criti
cism.

Mr. Chairman: There is no question 
of destructive or constructive criti
cism. This does not relate to what 
the hon. Member is mentioning.

Shri B. K. Das (Contai): In the
foot-note under Demand No. 91, it is 
stated that the population in Homes 
and Infirmaries has gone up from 
40,000 to 44,000, due to influx of dis
placed persons. This number of 40,000, 
so far as I can remember, was men
tioned in the annual report, and we 
do not know if on account of the re
organisation of the Homes, it went 
down or not. I should think that 4,000 
is the new addition due to the new 
influx. Whatever it may be, that may 
be explained later.

My only point is this. An additional 
expenditure has been incurred on 
account of reorganisation of the Homes 
and Inflrmaries. I should think that 
some of those women or children, who 
are grown up, have been able to earn 
some livelihood at least; they are not 
entirely dependent on doles. To that 
extent, I think the expenditure should

go down on account of their main
tenance. It may be that on account of 
new constructions, equipment and such 
other items, the expenditure may go 
up, but we should know the correct 
position, so that we may know that 
by the reorganisation and other ar
rangements some women and also 
some minor boys who would grow up 
and come of age have been able to 
earn their livelihood, and to that ex
tent they have not been a charge on 
us. I want to be enlightened on that 
point.

About T.B. patients, about whom 
reference has been made, I want to 
draw the attention of the hon. Minis
ter to one matter, which I have 
already brought to his notice on a 
previous occasion. Some arrangement 
for these T.B. patients has also been 
made in camps, and that arrangement 
is not satisfactory. Of course, when 
they are kept in segregation in camps, 
we cannot expect that the arrange
ments would be such as would enable 
adequate care being taken of them or 
adequate treatment being given to 
them. But at least some arrangements 
for medicine, food, segregation and 
also nurses should be made. I have 
already brought the matter to the 
notice of the Minister, and I hope that 
he would take care to see that these 
things are done.

Shri D. C. Sharma: It is a new
experiment for me to make a speech 
in four minutes. Anyhow, I will try.

The first thing I want to say is this, 
that H. G. Wells made fashionable a 
phrase, ‘meanwhiling'. When I look 
at these supplementary demands for 
grants of the Rehabilitation Ministry, 
I think that our Minister is the master 
of ‘meanwhiling', that is to say, he 
does not prepare a master plan against 
all the contingencies that are to arise 
in the field of rehabilitation.

One of our high-ups in Dacca, 
belonging to our High Commissioner’s 
office, has said that 80 per cent, of the 
Hindus from East Bengal are bound 
to come to this part of the country. 
Some people have said that 70 per 
cent, will come, some have said that 
80 per cent, will come. I do not quarrel
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about Agures, but I think this rehabili
tation business is being done in drib
lets, small driblets, and no overall 
plan is being prepared to accommo
date all those persons. I know that 
Pakistan is following a policy of 
‘squeeze’ ; you also know that. But I 
do not see any reason why the Minis
ter does not bring forward an overall 
plan so that the refugees know where 
they stand, we also know where we 
stand and the whole country knows 
what we are going to do for the 
refugees. That is the first point I 
want to make.

Supplementary
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our Deputy Minister is doing. All the 
same, 1 would say that an inquiry is 
needed into these things so that the 
mistakes that we have been making 
and the delays that have been occur
ring in the implementation of these 
things are obviated. I would say that 
these things do need a kind of exami
nation because we know that Shrimati 
Matthai’s Committee has done some
thing. I do not know how far it has 
been implemented. So I think an 
inquiry is needed on the part of 
public opinion in order to see how 
these things are done.

The second point I want to make is 
this. We are going to have provision 
for the construction of houses and 
tenements. I hope these houses and 
tenements would be built in a better 
style than before. You know the 
damage that has been done by the 
rains. That has been the greatest in 
the case of these tenements and houses 
because they have been built by some 
Ministry.

An Hon. Member: Which Ministry?

Shrl D. C. Sharma: This factor
should be taken into account.

We are glad that we are going to 
have cottage industries and so on. I 
hope these townships will not have 
the same fate as Nilokheri is having 
or Faridabad is having. They are 
a warning to us, and I hope the Minis
try will heed that warning.

Again, I am glad that ^e are going 
to have a pay officer. We have com
plaints about the delay in the payment 
of compensation, and on top of it, they 
have made this delay a little more 
scientific. They have brought in a pay 
officer so that the poor refugee, when 
he wants to get compensation, should 
suffer from the delay caused by going 
from one officer to another.

Again, I am glad that the Ministry 
is going to give some grants for T.B. 
patients and also for schools and 
colleges. I know the good work that

Shrl Biren Dutt: When we met at 
an informal conference at Calcutta, 
the hon. Minister gave us an assur
ance that in Tripura there will be 
started some industries. Now an In
dustrial Adviser for Assam and Tri
pura is going to b6 appointed. When 
we enquired about some projects and 
schemes, we were told in Tripura that 
because of the absence of such an 
officer they could not send proposals. 
Now, I do not know whether this 
officer will remain only in Calcutta 
or will go to Assam and Tripura, 
There are some officers appointed for 
Assam and Tripura, but we And that 
they remain only in Calcutla, never 
going to Tripura. Not a single indus
try has been established there. So I 
want a specific assurance on this point 
Even in the Darjeeling conference, the 
Government of Tripura also admitted 
that certain industries, which were 
mentioned then, could be started. At 
present, we see that in Tripura the 
problem of unemployment has assum
ed such a big proportion that people 
are dying in the C«itral Road of 
Agartala. Nobody cares for them. 
When they go to hospital, they are 
told that it is due to starvation. The 
refugees cannot be kept in hospital, 
and so they are thrown in the street 
If we report to the police, or even to 
the District Magistrate, they do not 
care. Some people die on the street 
Such is the condition. If this officer 
really means to do something for us, 
he should go to Tripura immediately 
and steps should be taken to start 
some industries. I want a specific
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[Shri Biren Dutt]
assurance from the Minister whether 
this will be done.

I want also to know this. In the 
conference at Darjeeling he had to 
admit that about 40,000 people are still 
to be rehabilitated. Where are they? 
Are they sitting in camps in Tripura 
the real picture of which nobody can 
describe. They were waiting in the 
verandah of the rehabilitation offices 
and one Chief Commissioner came and 
felt it was nauseating and ordered 
these people to be thrown/away some
where else. So, they were carried 
away and thrown into a camp known 
as Arundhati Nagar. I want to know 
what has happened to that Arundhati 
Nagar. Has it been improved or have 
these people been sent to some other 
colonies? These are points which I 
want to know froifi the hon. Minister. 
At Tripura we have no opportunity 
to discuss these things. When we go 
to an officer he does not even want to 
recognise us. Even when Dr. Meghnad 
Saha, a Member of this House, went 
to a camp a Director threatened him 
and asked him who he was. The 
Doctor replied that ‘we are the masters 
of your masters’. Such is the situation 
in Tripura. So, I would like to have 
some information from the hon. 
Minister in his reply wiiether he is 
intending to do something for the 
refugee people.

; 3RTW

jf ^  ^ ^ 
qrf^ TH % f ,

Wl T <T«<T % *m T T  55IT VT  

W T!!T ^
^  it p t t  q ?

I  I ^

I  I t  WPT % j  P f  a r|t
'1̂ *1 TT ^ ^
'̂T % ^  *rh 5:w

I  I

mar «rt ?fT?T
VT ^ fVT *̂1

spT m r  <T??n t  I 3rir ^
«nftR?iT5T % v t  «fmr
^  <iT3r (TO f  I ^
a R H T  «tT, «rr f t r

W T ^  3fH T t  I ^  •

wrsr 3ft
^  TT ?rr t  3̂̂

?T5ra ^  sftjRft
f w  ^ I ^  ̂  #T«ft If
^ ’TT̂
«(\T W. 5i: ITRfWf W  r̂rm I  I

?ft # Ji?t in% «pff t  ^

?TT?T? t  m  t  I t

ftf q?5fV fw v T , îr ’t r m
UHK 5RT u p fr  ^  H s

fS IT T  %  spftw ^  ? lT ft
($nr5R inrn’m 'f )  tt

^ «rm I % T?%
H 5ft5iRre v j i  

«(V ^  \9VL ITT vsc f?TT % «ft I
’9' WTT «TN "Tlf 5Tt,
P » ^  ^ i  1 pB̂ nc ?ft ^
9,Ve:,S.v»t: if(K | I

fiTT
t  'TT̂  *fh:

%. fSTTT % I  I 
?rnm |.5tfk ^  w  «rpi?r ftpir

^  ^  ^  4  «rnr Ir
«n^ f?: * 1 ^  « m  5TR
%  ’TRT *n n  I %  T R T
j ?  irra I ^

TWT ftp ^ < n r  «TT?f %
T t^  % #
imm><!vnrfiF9l| (imfvFir 557 %
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fTPTT 3TRT ft?TT t  ^  f V
iPT fituT I ^  «n: 

^ >3*1 ^  1̂*1̂  fv

ilj^ r s q m  t  I 5ft ?JTT?T iptTT
ft> orft ?R> n n : m f v f m
^ T  I  ^  v t f w  ^
f r a r a  « m  ^  f t ;  5 i> ff
^  *n|r % îPTT ^ ^lir

»T fvFnT ^  %■ *TT̂  ^  iftr
(^ n fts f-)  5T^?fHT?T ’ IT ? ^ -  

ft p F  n j ( f ^ r * ( H ;M  (< n f^ %  ^
%  f l i t  I f W r  ^  ^  «P!5T ft) 

?  %n% t  ft? ^
>1^ f v v t  ^  ^ ^ 1  ft>

*t t  f i r f ^ .f i R S n T
^  I ^P tiH  31^ ?r ??nft ?TP?K 
f  >RT T t  I  ^  JTSr?

I ^  ^ f^ftnr
ft-’TT ftr ^ W tt 'nrr % ti^  'tt

* r r r ^ ^ H  *(>t %  fff*f  r*i<?!

»nR ^  #?R?T qrr+wr-T
^  'TT 5f t  ^  <TR« >TT?-
V «(R ' (sraapT MHl'ilMfll) T T  3TT^,
ftR T  ^  9Tft;^5IT5T ^  T *R '5 N ft  H T f t -  
f t ^  I  I ^  <Tt5FJ «nre?T
#  T m  ^  » i t  « f h : iT T O T  ftR P ^ r r  #  
'STH ^  ^  ?ITCK «Tt̂  >n >Rr T  ̂
* r f  3f5(fp JIT t K  f i r n :
^  T i ^  Ir a n ^  V  I ^  H><r q tf a w ^ t 
^  f t^ iw  % «n% ^ *ftr ?T
^  « < n r ft)% X  HT t [ J R ^

«TT ^  <T I % ftP T  q i f t . « I H
VT ^  fT?in «rr ftr ^ ^  ?rrere
^  V T  t  I ’ t r  ? » n ^

?ra5f II? ^ ft> ^  JJŴ RT’T Hlf
« f t  < w ? f H  %  « m  ^  ^
M l f V t n n  '*?!' ^  T  fllSrt WI
I  I 3[?r ?w  wni5T î T m r ^  | » m

?!( % m fn  f tm iiR  Mift.4̂ iit^
>pf ^  ^  ^  %  ?w  »rref S T W  w i
f' I ^o <fto t  ^  WT̂ V «T?T? ^  ^
^  I « i k  » w  ^  5*11̂
«m r e r r m ^  v i€ t  f  f*p ?»t ^  M<<4i^ e  
^ g ^ j?g (?«n<ft »rnmr) <)<rdfa^-d
^ ft̂ iT arw I ?ft ^  ^ i f
fij»5« i H  ^  IIT p R ^  %  ^ A  MipT‘?d1H  
• l ^  ^  ^  I IP T T  V t f  ^TRt ^  5rt
Wf5T « T t ^  #  I ^  t r ^
■rfV ^  ^  ^  *Tj^ T t V  I
^ r t K ^  5ft « r n r  n f  t  ft r  aft 

tBTir ?IT^ ?IT^ ^  n r  ^  
g?T ^  ^  %  »n?i?5r s m f f  ^ r ^ t r
^  ^  3 fw , « f t r  %i»iT ^ ^ € tr
ST ?ft ^?t 3 im  m  ^  ^  T?5̂
% ^  T rm ^
5!i? r% ) ft iiT  am r I 5ft
T f f  %  ?*T #  ^  ^’^t’TTK P n i r
i f t r  ^  7 t ^  !iH T f « f t r ,  ^ ^ f t r  #  ^  
« r i  fts^IT, «TT^ HT5T TTTTiff %  «r5lT<T 
V t f  5 !^  T^T t  I 5 17^ 51̂
JT? ^  ^  ’n f t - ^ > T aft TTTf f m r n r r  
%  »t! N  h  'TT < im
^  >1̂  m < re  5^! ^  !ft » r f  «ft I *q [ 
? n ^  t o , ^ « » i (  * * t  I %fti5T #
<iT# ^  ?rreTC ? t  » r t  1

TRf »i<!im< ^  ft;nt sr^ f  1
^ Wtft 3*T ’fJT

a rnnrr 5*r v t  1 aft iR Tsft 
^ ^ « l ? i l ? t f t : i l ? ^ a n u f t ) a i Y  

•'Trft'^TT^ ^  T i| T ^  ^  ^  fVcl^fY 
JVPfTT #  9 lz fl* T  ♦  M
i t f ^ i i f  ^  d" I * t f t  ^«i*ii<Jn M  *15 t  ftt  
g^T a f t f t ! « n f t ; « i R
^  nrx % iw t ' i t ? ^
f , ^  <!mT T » f t  jItt# Slip 5 f  ^  I « r tr  
35T » < t si»^ («w iT *it) ^  yftft? «rJ?T
^  *f t  ^ f tr  1̂  ^  ^
a i H  %  f i w  I f t ^  ^IfT ^  ^  ^
^  im r ( f t ^
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^  ^ I ]
I R T T )  • T ^  5 ^  t  I *1? Pfi ^ W T ’ T 
r«Hĉ M ^  t ,  *rprar
A  ^T??rT i  ft; w»tt

5nq Pp iirr Tf?r(t 
|<tT I  ?ft t  %i»TT ft? ^  w w  8>JJ5*fe 

j w  ^ I

w  m K  ^  ft
n f  ? 

•ft
^ fV ^  R̂TT  ̂ ^  9‘fhFT

^  ^  ^ ft* ^  ^  ^hftRT
^  ^  qrfvFem %

% T d w ^  vr  ̂ ^  
?̂t5Tp?)??r fftr «TTO fyvftfrit ^ttp  ̂
(P m m  %ttK ^  ^ )  ^
«ftr T T ^  ^  t  Psnr f̂>T ftr

^  ^ t  ^  
i i ^  %m  q r f w ^  f , t  ^  %

^  I
^  ^  ^nSt w qif^nn^
% ^3i <n ir^p  ^ I ^  # 5 ^
f w  f̂tf% Jr̂  ^n5t

(^ ^ 1̂) I  tfK «mr ^
T  ̂ ^  fFTFT ^ F̂HiV
95 V  ^  ?f(«RTr t  I ^  T T  ^
ftjT ^  ŜHRT ^

^ }^» r It  ^  *T ^
^  ^  ^ir^^ rHs % J r ^

# w ^ « r r ,
fft ? P ^  ^  f i r ^  I 2T5 A  T̂FT

T̂PRT# ^  WTT̂  ='TT?rTT 5  :

(1) Easier communication bet
ween East Bengal and the 
adjoining Indian States.

(2) Relaxation of travel restric
tions.

(3) Facilities for remittances of 
money.

(4) Proper facilities for trade and 
employment for the minority 
community in Pakistan.

(5) De-requisition of houses be
longing to minority commu
nity in East Bengal and res
toration of fire-arms to the 
minority community.

JT5 Ti^ ^  «flr aftftr 4' #  ipr 
Tifa'kiH % ?rnT «rr ^  I  I #  #• 

v t ^  f^rar
t  I «r«fr g fftftrcTTo a  a rrrt t  i
#■ ftTRT ^  *1^ i  %ft?^ iT5
ftr ^  f q  iifr m ft  *miT t, iT| 

V |*T T  •qi^nl I ^  ^  JT5
^ % ? r n T J T i r T ^ t  ; f̂ar̂ T̂  
^  t  ftr w  ^  ^  ’s n ^  qrftrwH
r̂ I  I ^  f  ft? ?*r =?TT5T

5T  ̂ ^  55T f fe  ( 4lH<j,g) 51^
t *nTT *nft>??fpr ^  it?  

ftf ^  « ik  «pw
ittx  f t ^  *mf»r aw 5ft f  5 i m  

'HTT ^  *ftr fijT ^  snrr

^  %ft>!T ^  art f t v m r  | ^  
i)^ i?ftrmn: »ift ^  ;t̂  |  i 4 ' wt 

^ » 1 T  ftr ^  3ft ^  ^  f ,  ^

I ^ r+ 'i  ?nrc ^  ^  *ftr

Ji?r ^  ^  ftm
afTcIT t  Wtr ^  ^  m  5TT^

1 5ft p r o  n ?  ^  ^ F T T I  ftr ^  

If iRTH ^  ^  JI^*r I ^  ^
*('11̂  t  ^  tPFft

TT%

•ft WW fll*rf : WTT «m#RE
’Tlfti^TR' T̂ ^

(8TPTT) Tt»RT iftr  ^  TTHT >ft 

VT vr*T ^  I
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•ft :
)im  5fh: «rr vW ct ^  ^ ^
?TRT? ^  fft SfTO ^ 1>*T
51^ f t  IJT  ̂ p r  ^  Mir+WM
r̂ f T  ?TT ^  t  1 ^  <s<d¥̂ clH<i 3ITd 

I  I #  5?r SIM w  % ^errfenr p j
•M im •I'fill I

'41'fl r>i« T T  f%

>nf r̂ t̂ptt | ?ft t o

▼t fk 'tt  f r f  v f w R ^\%.
5̂R r̂ f̂o»g ^  t I ^  T?r IT?

ftr ^  t'wttt

JT  ̂ ^ TO ^  SF? "
wx %5TT ^rrf^ %ftK ^nrr ^
f  ?ft *PTT T ? ^
?wrw t  3ftf% î «fr ^ ^
«ftr TO VT ^  5 ^
« m n H  s T ff t  IT? t  3 ftftf  
ff'SWH I I ?5T fT5n?r 5?
3Tt ^ R T R T f v  »n fa fc lM  #  f ,
r̂ f r ^  Ir * R fr  ^  «rr^

T O ^  %  3 frt%  ?TT^ %  *TT5 ^
«T?^ f g i f i t W  m , WPTT t ',  T O
^  ?>T »rr^5T5T ^  ^  ^>r
§ JTT a r r ft  T ^ ,  IT? ' f h r  f

V T  ft»  < m i t r  ? n ? ^ v
^  «*»>al $, <TTT ^  T̂5?J?S ^  +̂<11 
I  » ftT  ? T T O  ^  ?> ^  I
|TTO f!? infWT I f% m  <TTJT̂ #
*r?  'Tif<!f4ft < jft? r a K * i k  3ft q - i f ^
w n# wferan: ^ | ^  5^

11 wrsr A ftnS <n'T ?̂rt t?sit
%ifsr jf f r  1*1 sFtftwr f  ft?
<»? <<rw i ^  ^  z r i y  ^  i f t T  %  
‘̂ T ? r t T O « ^ f ^ ? 5 ? w

f t v  I n f ^  I  f t r  3nr »rrf a ^ t i H  
%  w #  ^  O T O ^  ?fr 
^  mwrit ^  ?TT<rw ift ^  «fh: 5r?r 

^  W r ^ S H  €WT ^  ¥ l

^ «fr ^  trr *>?
5Tra- 5?!( ?¥ R  ^  t  I

*rtt -jnPT^ ^
^  ?TT?i #p^

^  5IT̂  STFT f̂ T̂iTT 
^flr TO ^  ^'.'1 TT ^ftr ftwr
<jl<. JT? >̂51 ft i  T O  ^  « i i R ^
TO5ft ^rrf^ 5ft <TT̂  *r I w
= # f s N ff  %ft>5T 3ft '«ftir <TrT #
t  w? JT? t  Pp T̂5Tf >̂t ?n97T 
fiRTJft I  ^  5TRf «TT^ 
ftRpft I  ? 3T?r «TTT ^ <rrff snw 
% 9?ftar ??rFT <T!r% ^ *rr? 51? >T, mar
TO % \x, ?<; xftK :(0 fsmt
in f fc  * r^  WT t' I #»iT5r #  f̂ Rpft 

«ft, <ftTfIT«ri(t
trrt^mr^ % fk^ftw ' ( totto)

JTT ( TT?%) *T, ^  TOTW d^O^n
^  ^ t  I iftT

^  ^  I  I ^  ?rarnr wsig ^
^  I A  ^  '•iH fll ^  P f  4<'<^
5T  ̂ t  %pp^ 4  5ft ?RTRT *T^ ^
ŝtftRT v t  T?r g <fk vtftra- IT?

T?T i  ftr ?nTT f^yd, iTiHT»r, f<r?R 
»ik ^ inr T̂Ot̂ r t  qPT<iPTff̂  
% sif*r f  at ?mtt Ttftr̂ r
I f??^ % #
«ftr t»WT<ilW  % I
»T? » if ^ fv  ^
?̂ TH ^  SR? *T*T̂

^  ^tf VK fro  #  ^
?rfefr T?^ ITT# iT?r «T?% f  ?> to
% ftit aft ^wff fft ^  I  « fk
5flftp ?»T TO ^  TTW I  f ,  ^
^ ^  WTT TT*T <TT!TT f  I

ShrinwU B«an dhakniTMtty: May
1 just ask one question?

Shri Mehr Ohjutd Khanim: May I
tnish my answers to some of
points first?
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Shrimatl Renu Chakravartty: It is
on this particular point that I wish to 
ask because the hon. Minister is speak
ing about it. We have not raised the 
basic issue of the land question. The 
particular point here is about the 
living conditions, at the work site 
camps. If it is a short-sighted policy, 
we will have to spend more on T̂ .B, 
patients unless we improve the living 
conditions at the work-site camps.

i  ft?
5ft TfsRtfT f ^  H 

^  3ft f'TH w

4  ^ !TrT ^ 3n#
i%:FnP i  I im  ?rrT It ^ 
^  sr^rr |
^  T̂Ti; r̂rr iT | ^
!T^ I  ^  JT? ^ ftfSTN IT?
^ IV ^  T?!-
fipTr  ̂ ^  (^ n r ^ )
I  5T 5RTTT *rmr ^

( ^ f f ^ )  I  fam ft? ah 51T 
<TT̂  *rr̂  ^  'TT «pf
i fk  «Pnr ^  ^  <TT
«it Tt 5T>T ^  5T
«T?T t | .........................

WTf ft»?[ : ??T ^
^  «TrT ^  5T  ̂ I

Shrl Nand Lai Sharma: ^ e  will not 
accept it.

•ft

t  ^  ^  Vt ÎrT-jTI* f%
^  ^  5*rm fhr ^

t  T)ir :̂T PTH5JT 1 1  ft
^  ^  flTft % f*r?rm jj
<ftr fr|1^J5R F*) PiH < ( 5*T̂ f>ST>T̂ ) 

firren j  *fk  4  jt? «»r5<f % 
?̂nf*T<u ?ftT <rt ^m r jf fV 

VT ^  JiTT?: ^  ?ftT

F̂T % 9WFT ^ rsT̂ PTT
I  5 im  A T

?ftT T*r I  ifrc
»rn> ^  #»IT^
^  5TOB v t im t m  (?q -

• ^it^) firr T|T I  . . ,  . . .

: ^  *TTT
^  T ! [ ^  ^  I

«ft ^  <Rr wwn : 3ft 5f, 5 ^
^FT ^  ^  t̂5TT 7:5^ f  I ^  
•MCI ÎcT ^ I r̂tff
31̂  A ^  <Tt>fr ^  ^
9TT, ^  ^  'TT?t'T fjT̂ ^TTTt

3?TT %Pf>̂  A ^
JIT *TTf %*rr ->»l5Cii I T̂*R 

?JT 5T ^  ^  ^r'C rft  ^ m T T  f  ̂  |  I 

f  ̂  ?TTT ^ ffT 3fr 5 t̂RT
sfWrw I  3ft TtiT 

«fT f  ^  % m«T V>T *rr ( fT ^  
^  <̂5‘<) ^  ^'TT7
if 1 «Rff% *lW t ^  IT<T I  «I»T<T 
5Tt 5'3! ^
Ijjf mT) WtM  f^t 5T *TT̂ »ff aft
iflT?ft ^  t  T|
f  ^rufT^t (*rt^nTT

?JTT5r % t  5 ' 5>^ ’ttT'^
5*T ?<(N % «(l^< *T '•ii’i'i I
it? ^  ^TTfFs  ̂ f ,  ^  ^  ' f ’Tf 
«T'T5  f^5T f f ^  I  I aft
^  ^  ^  fTfTT T̂Tî cTT i  ftr STHT ^ 5 ’T 
TT*T Pl««(l-0 Bft? ^  3!T

f , 't̂ TÎ T cfl? ^  iti?T ^
^  % ?TT«T ^  ^5
?W5TT I, tft ^  5T  ̂ 5fnP5TT
ftr ^  #>TT5r ^  f
>pft in  5T^f ^  I

Shiimati Rena Chakravartty: Be
cause we have had such bitter experi
ence in these places in Assam, Bihar  ̂
Orissa and other places. Even today
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we have not had a fair deal in those
places.

: WTK ^

t  ft*
^ 4  OTT ^ F̂T̂T %
fm t 5 ^  ^

Pp fx$r<ftr$^ (3̂ î rkT
^frsRT) ^  <TT%?5: ( j T^)
^  ^ w I

(Tnr^ftrv snrr̂ r)
^un (5fMT ^rm) f̂tK ’ptt

ftr snr ^
^  y r «TT îrnn i
Shrlmatl Renu Chakravartty: You

prove this. 1 challenge this unless
you prove this.

Mr. Chairman: There is no question
of challenging. The hon. Minister is
making his reply to what others have
aaid.

Shrimati Renu Chakravartty: He is
saying that again and again.

Mr. Chairman: I caq understand;
he has a right to make a point. Haw
can I allow this challenge and counter- 
chi^enge. Then it will be very diffi
cult to go on.

Shrimati Rena Chakravartty: May
we have these particular points that
have been made. Were certain speci
fic charges made? Have they been
made specifically? Has it been said
that on such and such occasion such
and such person did or said so?
Otherwise it is vague. (Interruptions )

Mr. Chairman: Order, order. After
all the hon. Minister is making his
point and is saying that the causes of
the trouble are so and so. The
reasons may or may not be right
according to all Members. But he
has a right to say what he feels. There
ia no question of challenging at all.
The whole thing is not going to be
decided here at this moment If the
hon. Member feels that what the hon.
Minister says is not correct, there are

other ways in which the hon. Member
can undo that.

Shri Mehr Chand Khanna: I do not
know why the hon. Member sitting
opposite should take any exception to
my remark. I never said that her
pcLTty was responsible or that she was
responsible. What I do say and
maintain is that we have such and
such information that there are poli
tical parties who are trying to exploit
the situation there and persuade these
people to leave their homes where
they have been for the past 4-5 years.
(Interruptions) Let me proceed. I 
did not want to go into it at all. I am
making a specific point; I can name
the persons.

4 ' f ,

t  f 5 1 7 ^  H
fk v n ff  t  I if<IT^

%  ^ ^  t  I
t̂riT t  ^ tiTJ

srt ^5T spT 
1? ^ t', ^nrT

f  I W T ^  I  I ^  

’TijT 1^0 ti^o
I ;5!T ^ (v rr^ )

JTT f^ 3 rf5 R 5 P T  (jsTJrfff

*fsft) Ir ^  ftwt I, ^ >ff?T3rr̂  ?
«IT 5fm r ^  I JT? ^ JTTnT >57 I f V

sr% r̂r) erfN r̂ jw

»nrT ^ 1 5^ #>iT?r Jirsn: « ^
^ ^  ftr ftw  ^
5< ftir
litWT % I W f II?  4  ^  MW'HI I

w
Mr. Chairman: May I just call the

attention of the hon. Minister. We
have also got another motion.

Shri Mehr Chand Khanna: You give
me five minutes more and I wiU
finish.

^
FC trrr ^
fT (rtsnr iTO fir (^ptt %

Supplementary 2366
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[«ft ^  ^  t̂ht]

«nr) ^  (^r^ifhr)

(»rm r) f%m t  ^

s n ^  I
^  ip iT’T %#H ( im ^ s n w ix )  

T T  (rH «l< £ K l) «F7»fT I « l k  
? T  q r  <n€f ( ^ )  spT

fw ^  fim*n =*rrf  ̂ i 
it 5T  ̂ f% ?*rnT sftimr

^ • o  q il^ R : q w  I  I 4  eft i
P f  ? » T m  s fftT R  TS’sr ^  v l f t m  
H5T5IT ^  f%  3fr fsr'b +C ’d s n s ^  (qifssT 

I  ^  ^  ^
(H c ir f^  r̂) *fte ( fK)

I % fvW  ^ * i i O
( M»fe*n̂ ) I  rnit^PT ?5TS 
( K j m  ^  sRTiPT) ? m t t  fV f% - 

^  ^  >ft <n?TT ^  ^  «(*ll<xi
% WT^ »1l{l' -^nsnl I <niT 
nfV ^»mT % an^  ?r ^tht ^  «ftr 
wnrsr ^  3nf^T ?ft f » r  w t  ? 
iPR m'T f , fti

(tfPT VTV % ftrfJTT) ?nR
<rnr f  f r  ii#, <nK
x m  t  f% f a f sfl',! TT fs t  ^ -
T T H  PP TT ?ft ^  ^  ^
*r?t (^ ftf*R T ) ^  I in n w
m H r t r n d g  ( V ^ f H d )  W IT  ^  

^  I ^ n iT  ^  »FT>T ^  ^  <Ptfr% 7
(.g ^ T « r a )  ^  5ft i i ^  ?n:? Ir
^  tt P p  ^ t ’ f t  q f  >TT I

4  T5[ T f T  <rr P p  !PT ? ffT  5Tt
^  >I?f TTt t| f  ^  51]̂  %

^  ^5?5 T̂FTT ^ I'fli’ilr ^
?n>^4i ^  JH if^ %
(T ? r) ITT ( « ' « t t )  v t

qsTTO irtm  ^  I ^
I  ftr  f> n r r  « i n  t t  aft w i t *  

f in n r  ( w i w l ) ^  »ft?T ^  ^

( ? r r )  ^  I  I 

^  cftff ’m  % fit? 
^  I eft jpiK >nf
*rf%rT T W  3ft # 5ftf% H T T *
1 ^ 0  iTo %  ^  «TT I ^  ^  W  3T^TT
fft q!T?% fnfsR̂ t (f^  ¥TT?PT)’ % X
4’ !T̂ f  ̂ ?»WT ^jft% «nro IHBo vr» 
'sft I  ^  f?r ^xfirfN^fCT ĵt5T 
WTB firpRft WTB liT W  ( f ^  ’TTT- 
w  % JT^rra^ f̂ -JTTir 11 ^
% «mr f%5RT n̂?c5nr ?ir« (^fdRw 
VTVrfk^) I, A JTiff WT̂IrfT I 3T̂
cR> *trt ^1̂ ^  ^  ̂ Pp 4 ^
V̂ VliT *f <.̂ ni  ̂ f̂tr <5[̂  % vl<

^  ?r 5ft in*Tr
f S T R  *rr ^  ^  ^  « i ^ H i  I ^ *iiX
T H T  I T ^  f ? r f ^  ( > m )  « ft  ^  
?ft, q̂tfT «rr i ^  vt ^  ^ # r  ^

3K? ?T^ f i r ^  «ft I
«Pft^ (fN # w ) fftr ihmfs^^nr 

( w ^ )  % 5»r ^  rft̂ ft 3pi^
^  ^  ^ I >ft '^ t̂?

I  I ^ r
iftS fftt^  ̂ VfiftisT’T ('Hf’flINT »«in4) 
*nrnft i wt «ft v<,ooo ^o jt̂ t "tt 
 ̂ ^  %■ ^  ^ 

(nf¥ ?»rRT ^  ( v v m f k ^ )
5TTOT 3tt ?r% I ^  ?mTT <ft^

(^T ^) T t  f r w  «rr ?iw
^ V R 5 R H  ^  ^  5 | T ^ ,  %f%!T ^
r̂ ^  i^ w ’ (JT>TT«r) 5tnr fv  
ÎTTTT VtmfifVinT (?ni»sPl) iTf I 

aR?: (arar «^t«ft5»r #
*n»r I  ^  ^ s » « »  I* T# 11 
1 i|» ft  ^Ici JT5 ^  f r  5*^ ^  <P>
TTT ^ I  f ^  f̂t f̂t*RT
I  ^ ^ ,< 00  I (»i^) ^
JTTTŴ  T̂TT 7R3T) W I
f ^  %  f ^  ^  # %X»*  ¥ •  T « T  I  I 
^̂ TT 4  #  ?nft <n^ if vfT x^,o»»
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^  fernn  | 1 vk ,ooo  
^  T W  (T’SRT) %

^efhiNr % M  
!^,ooo^«» T ^ jp r r t  wff%  inpB r̂ 

( i f H T )  «PT5TT I  I

«m r TW ; 4  #  JT? ’̂rf'RT
f%̂ rr *11 f% ^  *RT (<1̂
TW ’w f  e=:,ooo vr WT I  I

«ft V I  :il^ iK,ooo^»
>FT f^^TW ?ft ^  J|?f<^T f^^TT « f t f ^  * T ^

f t r  f  I 3ft ^  (i^Jr-

Pw 5̂  ̂ t  ^  *Tf M ivm  (*r?) 
% I < < T R  * i i ^ 3 r
(firrzt qr u fa fcw  « r ) ,  qy 
r<M4(<i *rrR 'fiRRT, TIVTTTV^ ^  

( v d N ^  «flT
^  ^ r f t ^  « f K  W TW T^) I

^  ^  ^5,000 ^o I  I

^ ^IRT ‘sri^df j  f*P 3PIX >T 
«Fm ft ^  JTT̂ r *Tnr ’ T H t

^  5fr m  5RT 5  » ftT  f t ^
^  ^*1 5  <ft * f t r

’ f r  3JTT5T ?t>TT, ^  ^  ^  ^ r a r  » i ^
11 i n w  «T? *1̂  f  im fW
^ ^ i t T  %  i f t  s r r i m ff  f  ^  ^  ^  
WJiV w ?*r f * r r  ^  t t  ^rnr w ’ f t  
a n f t  t  ^  3ft < m r 
( f f f i w r )  ^  ( j f t S R T )  ?c;H
i f r f t f  «l>t I  ^  ^  5Tt 5*T sf U P IT ir  ^  
f w  ^ I fT  < A  av^ftwT m  Ti^ 
t ,  ^  ^  I  I 5T TH T
^  t  T?%’

t' I 5 ^  ^

^  3ft ^ftsr ^  f S i  i T ff  «ft, f t r
^  5T  ̂ ^  ^  I fT5ft«B ! n » ^
(^ H ^ i) ^  ^  *T Himi, ^  
fT5f\  ̂ PcIftrfVggPT JTT^ ( I ’T ^  
w h f t t )  vf 5 T «ftK fs p irT *ftr  < w  *i> «-W s h

^  w  5f t  fiW ’ ?ft ^flfTT 5 ff 
^  T ^  I 5f t  3ft  w r  f v

f t ^  ( ? i m  d k v m )
^  *t5T
î ’ TT f c r r  3 T R  i f t r  ’ t ’T ^  w i^  f c r r  
^  3nr » i f t ^  ?TT ^nrr *Trar | 1
%% 5T ^ T R T  5Tt
^  3ft w  v r  f t r f r o r  «rr ^  fj?% i-

% T̂T ^  3fT TT ^Nl, 
f5T?Rr «irT IT? tmfirv f«F wt 

* T ^  ^ t v i f w  t  ^  ^  O l f i i w  
I

5T? 3ft P h W  t
i f  5f ^!Tqft (m ^ itm v n ) k
f i m  1^ I

* f t  ^ w w  : v h n f i r ^ s F T  ( ? r *r ? ^ ) '
% ^  t  p j  I

?fcr vv#tT  ( ^ )  % I

Mr. Chainaan: Order, order. Thi» 
motion was to be finiflhed by 4 p.m . 
The hon. Minister has already taken 
more than about 20 minutes and I 
would therefore request him to finish 
now.

Shrl Mehr. Chand Khaniia: I hav*
finished, Sir.

Shri Kamath: Three more mhiutes
may be allowed.

Mr. Chairman: We have already
exceeded the time and he has taken 
more than 25 minutes.

Shri Kamath: Three more minutes
do not matter.

Mr. Chalrmaa: Let him take
much time as he likes.

«ft IP f T?T
«TT fv  vtnrfir^OT ^ I ipr
dsflf fei^RZT «TTT % ^ rm  #S f  I 
i n f t  «r? ^>*ivfTT ^  f  eft A  F^5?fV 

i «ftr ^  w
3TFnr f  a t  A  t  I f n t
«<«<n ^  ^  ^  t  fiT*r ^
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^  R qK )
^  f̂t ^

^  I ^  ^  ( W ^ T P f t )
f  tflT ipr ^  fiRf ^ ^  ^
^  t  >

ftr jn  % «TT̂  #  ^ ^  fif- ^
«nj% ^  'srra’TT ?ftT 3ft Tift

^  di>^i>ici ^ 'j'  ̂ ^
^ T T  f[T  ^  Ttftr^T T ^ *T T  I

WlW nflH  TW : ( T f t ^ )
’m faw M  % 3ft fr'TJ}^ (^ rw rff) <ttt
t  ^  ^ 3ft #to ^ 0  ^ ( ^ t )  I

% <il̂  *T 4 ^ +(?l ®TT ft> VPT
^  WT r<r>*ii ^  T̂ T ^ I

trft IFTT : Jto Tto
f  f j  ̂  ^  *rr 'TTfrwH

% 'd*̂  ^TTTV 4>i'i>\ ^  I

«ft finnrpft : 3?ttct vptt Tftr$ i

«ft fRTF:
f?r «ftm^ % f̂ PPTT ^  itJT J[t
<n% f  w tfV  ^pwt «i»w

f* T ^  «ftT 3ft ^  ^  T m  «rTB 
( Mfd'd ^ ?rfw ) ^  I  ^

^  3TRfr 11  ^  f  wt»T
iftRT t̂ % Jrp  3r^ f t m r  ?t

I  l?^T % f5W ?»T #  f̂ JIT t  I 5*r #
•fsj ?ft t  fs t
-̂ q̂ TT ^  ĴT̂ lft «BT?% firf’f ^ t  (fjRT
ih r m )  ^  'RTT?T ftwT I  I ijTT #  Ji?

^  ^ ft? «r*rrt
%fn *frfcr WMaHt' f̂r 

t? H  (spiTR) I  ^  ^  >ft ?W 5f?T?>T I 
5 ^  ^  ^5>T?H ^2T ( ’TVIWiT % ^)
■*ft «?rr5»T, »tWflf?nrtt j t r ^ i  («rfV-

^  ^
^  I ^  , ( ^ , )  It aft

(^ TT 'n riff) f  ^  #
^  r=5T5ITtT >!r̂ 5Tr <rr ^4?5T 

spr xnft rw  «Ptf ’TT ?^o
»PT ^  ̂  ?T% t '  I W T T

f̂ ^TT ^ ^fV*1 fHMH ^  ^
^  3 n ^  1 3 w  ?Ri ??w- 

?TM T̂ ^  3ft  I (^ ’T I'T )
^  ^ ( ^ 0  3rT7
?w ^  ^  11  ^  in ^
?*r T I  f% 5W i«r?q<iM >ft
« R W  « f r r  3ft *ft3 j[^

^  ^  * n R  ^  5ft ^ v t i f t -
ŷ FT (4fRff<W ?«rH) ^̂ TT JR ?JT ^
TT sp¥ I

Lala Achint Ram: Discretionary
Fund should be raised.

fp^n : f^^T^hrrft
(^ a rM ^ p  P rfsr) ^  ^

• 1 ^  ^  I srfsr 5t t ; r*iPi<-iiO s t t b  T rr^ % r
(f r̂af ?t i|TT ^  ff»Tfr JTflf
5m  I  f f t r  ^  p S  Tift 4 ‘ ^  *inrT ^  ^

f w  ^ I
Mr. Chairman: I take it that the

hon. Minister has finished.
Shri Mehr Chand Khanna: If there

are any questions-----
Mr. Chairman: I will not allow any

more questions.
I will now put cut motions Nos. 4,

14 and 24 to Demand No. 90 to the
vote of the House.

The question is:
“That the demand for a supple

mentary grant of a sum not
exceeding Rs. 2,93,000 in respect
of ‘Ministry of Rehabilitation' be
reduced by Rs. 100.”

The motion was negatived.

Mr. Chairman: The question *l8:
“That the demand for a supple

mentary grant of a sum not
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exceeding Rs. 2,93,000 in respect 
of ‘Ministry of Rehabilitation* be 
reduced by Rs. 100**.
^ The motion was negatived,

Mr. Chairman: The question is:
“That the demand for a supple

mentary grant of a sum not 
exceeding Rs. 2,93,000 in respect 
0  ̂ ‘Ministry of Rehabilitation* be 
reduced by Rs. 100.’*

The motion was negatived.

Mr. Chairman: Now I will put
Demand No. 90. The question if:

“That a supplementary sum not 
exceeding Rs. 2,93,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year end
ing the 31st day of March, 1950. 
in respect of ‘Ministry of Reha
bilitation’.*’

The motion was adopted.

Mr.. Chairman: Now I will put
motions Nos. 16, 25, 26, 27 and 20 to 
Demand No. 91 to the vote of thm 
House.

The question is:
“That the demand for supple

mentary grant of a sum not 
exceeding Rs. 2,85,00,000 in res
pect of ‘Expenditure on Displacea 
Persons* be reduced by Rs. 100.”

The motion was negatived.

M r Chairman: The question is:
“That the demand for a supple

mentary grant of a sum not 
exceeding Rs. 2,85,00,000 in res
pect of ‘Expenditure on Displacea 
Persons’ be reduced by Rs. 100.-

The motion wan negatived.

Air. Chairman: The question is:
“That the demand for a supple

mentary grant of a sum nos 
exceeding Rs. 2,85,00,000 in res
pect of ^Expenditure on Displacea 
Persons’ be reduced by Rs. 100.-

The motion was negatived.

Mr. Chakmuui: The question is! “
“That the demand for a supple* 

mentary grant of a sum not 
exceeding Rs. 2,85,00,000 in res
pect of ‘Expenditure on Displacea 
Persons’ be reduced by Rs. 100.”

Thfe motion wo3 negatived.

Mr. Chaimuui: The question is:
•That the demand for a supple

mentary grant of a SMm. not 
exceeding Rs. 2,85,00,000 in res
pect of ‘Expenditure on Displaced 
Persons’ be reduced by Rs. 100.”

The motion was negatived.

Mr. Chairman: Now Demand No. 91*̂  
The question is:

‘That a supplementary sum not 
exceeding Rs. 2,85,00,000 be 
granted to the President to defray 
the charges which will come ia 
course of payment during the year 
ending the 31st day of Marca» 
1956, in respect of ‘Expenditure 
on Displaced Persons’.”

The motion was adopted.

Demand No. 120—Loans and Advanc»
BY THE Central Government

Mr. Chairman: Motion moved:-

“That a supplementary sum not 
exceeding Rs. 11,28,49,000 be 
granted to the President to defray 
the charges which will come in 
course of payment during the year 
ending the 31st day of March, 
1956, in respect of ‘Loans and 
Advances by the Central Govern
ment*.”

Terms and conditions of loan to 
Burma

Shri Kamaih: I beg to move:
‘That the demand for a supple

mentary grant of a sum not 
exceeding Rs. 11,28,49,000 in res
pect of *Loan8 and Advances by 
the Central Government’ be 
reduced by Rs. 100.”
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Purchase of Skymasters 
Shri Kuntiih: I beg to move: 

‘That the demand for a supple
mentary grant of a sum not 
exceeding Rs. 11,28,49,000 in res
pect of 'Loans and Advances by 
the Central Government’ be 
reduced by Rs. 100.”

Affairs of Indian Airlines Corporation 
Shri S. L. Saksena: I beg to move: 

‘That the demand for a supple
mentary grant of a sum new 
exceeding Rs. 11,28,49,000 in res
pect of ‘Loans and Advances 
the Central Government' d« 
reduced by Rs. 100.”
Mr. Chairman; These cut motions 

are now before the House.
Shri A. M. Thomas (Ernakulam): 

Mr. Chairman, this Demand relates to 
two items: one a loan of Rs. 20 crores 
to Burma and the other item an addi
tional loan of Rs. 83*49 lakhs which 
is proposed to be given to the Indian 
Airlines Corporation.

While supporting the Demand and 
the two items coveted by this Demand 
I wish to make a few observations. 
Burma is our neighbour country and 
we have the best of relationship with 
that country. To the principles of 
Panch Shila and also for each and 
every stand that the India Govern- 
tnent has taken we have got enthusi
astic support from Burma. We have 
•come to the aid of Burma in the matter 
of the rice deal. Now when the 
Burmese Government finds itself in 
difficulties to tide over the current 
financial difficulties we have come to 
its aid by granting a loan of Rs. 20 
crores. I have absolutely no objectioQ 
to this sort of help being given to the 
Government of Burma. With regard 
to the rice deal we all know that it 
was also intended to liquidate in part 
the loan which was previously due 
from that Government tĉ  our Govern
ment and ultimately that rice deal 
was not altogether to our benefit. We 
had to pay for the Burmese rice much 
more than the price that was prevail
ing in the internal market. So that, 
•we have lost heavily on that rice deal.

Now we are granting a loan of 20 
crores ot rupees, I have already sub
mitted that I have absolutely no 
objection to the grant of that Ifan. 
But I wish to make one submission 
concerning this. We have got trade 
relations with Burma on different 
items. But one important item of 
trade between India and Burma was 
the export of dry prawns from India 
to Burma. When this question of loan 
was raised during the last session of 
Parliament, the Finance Minister was 
asked whether, when negotiations are 
going on for this loan, care will be 
taken to see thkt the trade in prawns, 
which the Burmese Government has 
virtually stopped by taking it out of 
the O.G.L., will be resumed and 
whether this Government will per
suade the Burmese to have trade in 
dry prawns as was done previously. 
The Finance Minister then replied 
that in fact negotiations are going on 
for that purpose. But I do not think 
anything material has come out of it. 
During this session there was a ques
tion by my hon. friend, Shri Punnoose 
concerning this fact and the answer 
to is this: —

“The talks with the delegation 
who came from Burma were con
fined mainly to the grant of a loan 
to that country. Trade matters, 
including the export of dry 
prawns, were also discussed with 
a view to exploring the possibility 
of increasing Indo-Burmese trade.
The Government of India, how
ever, did not consider it pecessary 
to lay down any condition on the 
loan with regard to the export of 
any commodity to Burma includ
ing prawns,”

The Burmese Minister of Trade was 
here after this article was taken out 
of the O.Q.L. I requested our Com
merce and Industry Minister, Mr. T. T. 
Krishnamachari, just to have informal 
talks with the Burmese Minister and 
ceming the export of prawns. The 
Commerce Minister was kind enough 
to contact the Burmese Minister and 
though he did not extend a definite
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* assurance he said that he would
examine the matter and try to accom
modate India when the situation
eases. Even after that, this matter
had engaged the attention of the Gov
ernment when this loan was negotiat
ed. But, as I have already submitted,
nothing material has turned out. It
is a very serious matter as far as my
part of the country is concerned. I 
am told that dry prawns worth two to
three cror^ of rupees were being
exported for years to Burma and that
market has stopped and there are no
alternative markets also for dry
prawns. Thousands of fishermen, who
depend upon this trade, are now
suffering: So my submission is that
Government will just take note of the
feelings of the people of that part of
the country and acquaint the Burmese
Government that this item of trade
may also be resumed and that it may
be put on the O.G.L. I wish that
Government would devote its atten
tion to this aspect and would not sit
quiet after granting this loan of 20 
crores of rupees. Burma is morally
bound to see that our requirements m
this matter are also met to a certam
extent. We are not putting any
impossible conditions on this grant of
loan. This is a very simple request
that we are making to Burma and I
believe that, if properly approached,
the Burmese Government would be
prepared to accede to our request.

Coming to the second item, with
regard to the loan to the Indian Air
line" CorpDration, the hon. Minister....

Mr. Chairman: Order, order, I want
to enquire of the Finance Minister
how much time he will take.

Shri M. C. Shah: It all depends on
the points put forward by the Mem
bers. I will reply on the point of the
Burmese loan and about the Indian
Airlines Corporation my senior
colleague Mr.. Jagjivan Ram will reply.
I will take at the most about ten
minutes on the Burmese loan.

Mr. Chainnan: May I know how
much time will be taken for replying
•iKmt the Indian Airlines Corporation?

The Minister at CcRnununications
(Shri Jagjivan Ram): It is very diffi
cult to Indicate the time. It depends
upon the points raised.

Mr. Chairman: The discussion, ac
cording to the schedule, should close
at 5 P.M. We have already exceeded
the time in the other demand.

Shri M. C. Shah: Half an hour has
been allotted to this Appropriation
Bill and half an hour for Appropria
tion Bill for 1950-51.

Mr. Chairman: So far as the time
table is concerned, we have decided in
the Business Advisory Committee that
half an hour must be given so far as
the excess demand is concerned and
half an hour for the Appropriation
Bill. So, one hour will be taken. That
means that we mint finish at 5 p .m . 
But, at the same time, I think that this
excess demand will not take so much
time. So, will it do if we go up to 5*10 
P.M.? I will request the hon. Mem
bers and the hon. Ministers to so
adjust the time that we may be able
to finish this demand at 5.10 p .m .

Shri M. C. Shah:
five miniutes.

I will take only

Shri A. M. Thomas: Having regard
to the very little time at my dispo
sa l....

Shri Joachim Alva (Kanara): Kind
ly give me five minutes.

Mr. Chairman: Let him finish.
Shri A. M. Thomas: I do not want

to take much time on the second item.
The hon. Minister was good enough to
circulate the budget estimates of
revenue and expenditure of the Indian
Airlines Corporation for 1955-56. It
has been a matter of anxiety that the
Airlines Corporation every year is
incurring losses, and the losses are
increasing. You will find from the
figures that have been, supplied to us,
in 1953-54, in the actuals for eight
months the total deficit was 80*41 
lakhs of rupees. In 1954-55, accord
ing to the revised estimates, the total
deficit is 115*59 lakhs of rupees and
according to 1955-56 estimates, you
will find that the toUl deficit that is
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anticipated is 194*84 lakhs of rupees.
I would, on this occasion, just recall 
for the very kind attention of the 
Communications Minister the high 
hopes that he held to this House when 
the Airlines Corporation Bill was dis
cussed on the floor of this House. 
Apart from our general policy, the one 
reason why we resorted to nationa
lisation of air service was that the 
Government of India was every year 
subsidising these companies to a very 
substantial extent; so that, we have 
to take into account the losses that 
have been incurred by the various 
airlines services. With a view to 
minimise the losses and to see whether 
the industry can be rehabilitated, this 
nationalisation was being resorted to.
I know that in spite of the best efforts 
made by the Communications Minis
try, this loss was also due to the 
revision of salaries and allowance and 
to the various other causes which were 
unavoidable. While 1 do not blame 
the Ministry I should think that the 
Ministry should, as far as possible, 
try to see that the losses are reduced 
to the minimum extent.

One other fact that is shown in the 
note itself is: —

‘‘In addition the Corporation is 
in need of a loan of Rs. 45 lakhs 
as a result of the accumulation of 
large funds of the Indian Airlines 
Corporation in Pakistan, repre
senting the excess of earnings over 
expenditure in that country. The 
amount accumulated up to 31st 
July 1955 was Rs. 33*11 lakhs 
which may go up to Rs. 45 lakhs 
by the end of March 1956. Every 
effort is being made for the 
repatriation of these funds to India 
but as this is likely to take some 
time it has become necessary to 
advance the amount to the Cor- 
i?oration.*'

I fan to understand what exactly to 
the difficulty to realise this amount I 
believe the hon. Minister will make it 
clear. I have cmly one point more....

Mr. Chaimmn: I am sorry. The hon. 
Member has taken 14 minutes out of 
the 45 minutes. Other hon. Members 
also will have to be given a chance 
and some time must be given to the 
Minister also. I would request the 
hon. Member to finish at once.

Shri A. M. Thomas: I will conclude 
in one minute. It has been a matter 
of gratification and I should con
gratulate the Ministry for the excel
lent service done by the Skymasterg. 
But at the same time, I would like 
to point out to the hon. Minister that 
when the efficiency of one sector has 
increased, the irregularity in the other 
sector has also increased to a certain 
extent. I am referring to the Dakota 
services, especially from Madras and 
other places. I understand they are 
now very irregular and I hope that 
the hon. Minister will see that when 
the public are satisfied with the intro
duction of the Skymasters, the other 
sector of the service also maintains its 
efficiency.

Shri Klamath: I will not say much 
about the loan to Burma, because my 
hon. friend Mr. Thomas has already 
disposed of that matter. But I would 
like to know from the hon. Minister 
whether in spite of negotiations that 
were conducted at the time of the 
signature of the loan and in spite ol 
our cordial talks, the Government of 
Burma refused to agree to any trade 
agreement or whether there was no 
such serious proposal at all. I want 
to know about this particular matter, 
especially because of the answer 
given by the Finance Minister to a 
question on the 6th of this month.

I would like to refer in brief to my 
second cut motion. No. 20. This is 
about the advance made by the Gov- 
tmment for the purchase of Sky
masters. It is a fait accompli no doubt 
and I hope they are rendering good 
service, though there are complainta 
here and there. The hon. Minister will 
tell us that they are flourishing and 
prospering and that Government are 
satisfied with their service. I hope the . 
people who use the Skymasters wiD 
also be satisfied with them. But the
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particular point to which I would like 
to draw the attention of the hon. Min
ister is this. Before advancing the 
loan to the Corporation, did the Gov
ernment satisfy themselves about the 
antecedents of the Air Carrier Service 
Corporation, Washington? I want to 
know this, because on an earlier 
occasion I have been told that an 
investigation had been conducted into 
a shady deal by that Corporation with 
tke Bharat Airways, and the papers 
were forwarded by the I.A. Corpora
tion to the Reserve Bank and also to 
the Customs Department for neces
sary action. I tried to elicit further • 
information on this matter through 
supplementary questions and also 
through a separate question, but for 
some mysterious reason both were 
disallowed and I therefore take this 
occasion. I want to know whether, 
this American company was really 
associated in this shady deal with the 
Bharat Airways and induged in infla
tion of invoices. That is the charge 
against the Air Carrier Service Cor
poration. The inflation was to the 
extent of Rs. 16 lakhs out of a total 
of Rs. 36 lakhs. I am told that as a 
result of the investigation made by 
the Indian Airlines Corporation, it 
was found that the company had 
violated our Indian laws. The investi
gation was completed by the Indian 
Airlines Corporation and the papers 
were sent to the Reserve Bank. What 
happended there? Did the Reserve 
Bank find that the charges were not 
well-founded or was the company 
exonerated by the Reserve Bank or 
by the Customs Department, or was it 
let off with an admonition? Was it a 
mere warning for good behaviour in 
future? The question has already 
been asked in the House whether 
global tenders were invited by the 
Government or by the Corporation 
before purchasing the Skymasters 
from that company and the answer 
was “no” . The Minister was not here; 
his Deputy was here and he said that 
global tenders were not invited 
hecause it was a matter of urgency. I 
wonder what- the urgency was about 
this particular matter. How long 
would it have taken to invite global
465 L.S.D. '

tenders? Perhaps it would have taken 
six months.

[Shrimati Renu Chakravartty in 
the Chair]

Was the matter so urgent that the 
Government could not have waited 
for six months? My information was 
that the prices paid for these Sky
masters at that time were exorbitant 
I am told the prices have gone down 
now; but the prices paid then were 
exorbitant compared to what you 
might have had to pay if global ten
ders had been there. This particular 
company practically dictated terms to 
the Government which the Govern
ment accepted. The terms were ac
cepted in spite of the unsatisfactory 
antecedents of this company and the 
order was placed with them. There
fore, the purchase of the Skymasters 
was not a satisfactory deal and I 
would like to know whether the Gov
ernment made adequate enquiries-^ 
either on their own or through the 
Corporation—as to the antecedents of 
the company and secondly, about the 
urgency for purchasing these Skymas
ters without inviting global tenders.

Shri Joachim Alva: In regard to
the first Demand regarding the loan 
to Burma. I think we need say very 
little. Burma is our dear sister and 
neighbour and in times of distress, it 
is our moral and political duty to run 
to the rescue of Burma. She is not 
coming like an ordinary money 
grabber to a marwadi. We have 
powerful capitalist friends like 
Mr. Somani who, within two minutes, 
can raise Rs. 2 crores for a Corpora
tion; and, how can the Government 
of India which has nearly a Budget 
of Rs. 500 crores, grudge Rs. 20 crores 
for Burma. Burma has not come with 
a beggar’s bowl! Burma is a proud 
and Independent nation. It is a great 
nation. It is a shame to know that 
some of our countrymen down South 
had taken 200, 300 and even 1000 per 
cent, interest on money-lending in 
Burma and have even grabbed Bur
mese lands. That has created a moral 
retribution. Burma does not
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remember these things; but we have
to hang down our heads in shame
when it is said in any part of the
world that our countrymen grabbed
money in that kind of Shylockian
manner. Today Burma, as I said, is
not coming with a begging bowl.
Burma has refused to take even
what we have taken from others.
BuAna ?ias rejected American aid,
whereas we have accepted foreign aid.
Burma did take some meagre help
from America. But, when the K.M.T.
weapons were discovered marked
with American symbols. Burma
rejected foreign aid and refused to
accept any kind of American aid.
When Burma has oeen offered aid by
America, Russia and China, there jare 
people criticising why we should give
aid to Burma.

Shrl M. C. Shah; Today there is no
opposition to loan being given to
Burma.

Shri Jpachlm Alva: I think my
friend does not know that Questions
were put in this very House why aid
was extended to Burma. I want to
remove these misapprehensions. That
is all.

Coming to the second point, in
regard to the Indian Airlines Corpo
ration, I have great sympathy with
the hon. Minister. The hon. Minister
of Communications is a very able
man and he has an able Deputy.
But, I think, the officers down below
are not what they are perhaps right
at the top. The reason is that they
have mherited a bad legacy, a legacy
of five capitalist corporations, some of
whom have manipulated accounts,
have run amuck with their accoimts,
who have really to be brought before
the bar of public opinion. They have
to put things right. They have to clear
up the Augean stables. When the
Americans and the British are plan
ning the Douglas and other types air
craft to fly swiftly over the Atlantic,
one of the most hazardous routes in
the world, we are just toying with
Skymasters and trying to put them
right. I would beg of the hon. Minia- 
ter to see that the affain of the
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Indian Airlines Corporation are put
right. Of course, he is trying his best.
I would like him to see that the
horses are not changed in the mid
stream and the old and tried hands
who have been manning the stations
of the Airlines Corporation are not
changed. The passengers, when they
go to the counters, should receive all
smiles and courtesy and should be
able to get tickets quickly. They
should not be allowed to feel that if

. they go to the travel agents, they get
tickets more quickly and they cannot

•get them directly from the counters
of the Corporation. The public and
above all the foreigners should not
have any complaints that tickets are
available only with difficulty, that
bookings are cancelled quickly and
that they are not receiving courtesy
and attention from the employees
Company. When the International
Civil Airlines Organisation has codifi
ed and simplified €ind put things easy
for air passengers around the world,
I do not see any reason why our own
airlines should not give passengers
the benefits of such a system. I hope
the hon. Minister will be able to put
things right and make our own routes
popular with the public and above all
serve the foreign passengers on the
golden principle—the customer is
always right!

Shri S. L. Saksena: I wish to move
cut motion No. 17.

Mr. Chairman: It has already been
moved.

Shri S. L. Sakaena: So far as Burma
is concerned, I fully agree that we
should give a loan. Our interests re
quire that we should do it in friend
ship for Burma. I would like to dis
cuss the second portion of this grant.

First of all, I wish to congratulate
the hon. Minister for having taken
steps to remove the grievances of the
employees. Item (i) is Rs. 50 lakhs
for increase in the salary and allow
ances of the employees brought about
by the revision of their scales of pay
and other service conditions as a result
of negotiations with their represen
tatives. I congratulate the hon. Min
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ister because he has not followed the 
policy of the Labour Minister. I am 
glad this has been done.

I am sorry that a sum of Rs. 45 lakhs 
has been allowed to accumulate in 
Pakistan and we are required to give 
a loan to the company to keep it run
ning. Why should there be so much 
of an accumulation? There should be 
some system by which our earn
ings are recovered month by 
month. Why should there be 
any occasion for a loan? Why is 
money allowed to accumulate? It is 
now Rs. 33 lakhs and it is likely to 
become Rs. 45 lakhs. It seems that it 
will go on accumulating. Why is this 
so? Why should not that be put an 
end to?

I would like to know why we are 
running at a loss. After all, we took 
over the airlines in the hope that 
they could be run better. There are 
still losses. I would like to know how 
long these losses will continue and 
whether ther« will be some time 
when we shall be self-sufficient and 
make some profit. I would like to 
support my hon. friend Shri Joachim 
Alva that we should conform to the 
International regulations. We should 
have more links. We should not only 
run to Tokyo and London and back. 
We should have more services to 
other countries also. I would like to 
know what plants they have for ex
panding our international communica
tions.

Mr. Chairman: Dr. Suresh Chandra,
I would like the hon. Member to 
finish his speech in two minutes 
because I would like to give to the 
hon. Minister at least 10 minutes to 
reply.

Dr. Suresh Chandra: As you have 
been pleased to give me only two 
minutes, I shall not touch upon the 
question of Burma about which the 
previous speakers have supported the 
demand. Because, it is the unanimous 
desire of this House to help our 
neighbouring coimtry. But, as regards 
the second item, I think that some of 
the criticism has been rather unfair, 
and I think it is my duty to say a few 
words in this connection. If we go

into the history of the airline 
compaines, we will find that there 
were a large number and a large 
variety of companies before. It goes 
to the credit of this Ministry that they 
have taken them over and made them 
efficient. When the Government took 
over these companies, there were 
large liabilities and they had also to 
pay compensation to them. Also the 
service conditions of the employees 
of these companies were very bad. 
Here, we find the first item is increase 
in the salary and allowances of the 
employees brought about by the 
revision of their pay scales and other 
service conditions as a result of nego
tiations with ther representatives.
I think ihis a very good element 
cheer in the improvement of the 
service conditions of the employees of 
these companies. I think the Minister 
deserves the fullest congratulations 
for that.

I also feel that my hon. friend 
Shri Joachim Alva has been rather 
uncharitable when he said that our 
airmen are not very effective,  ̂ that 
our airmen are not so brave, etc. I 
think this is rather unfortunate.

Shri Joachim Alya: I never said 
they are not brave. He is sajring 
things that were never uttered by 
me.

Dr. Suresh Chandra: I am glad of
it.

Shri Joachim Alva: Our airmen are 
valiant boys.

Dr. Suresh Chante: I could not 
understand his complaint against our 
air services. I have found, in my 
experience, that our air services are 
as efficient as, if not more than any 
other. I have flown many thousands 
of miles several times and I have 
been told by many foreigners that our 
services are most efficient. Of course, 
we have had a bad legacy. This Gov
ernment has turned that into a nice 
thing.

One more point to which I would 
like to draw attention is about this 
sum of Rs. 45 lakhs which has 
accumulated in Pakistan. I would
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like to know from the hon. Minister
why this amount was allowed to
accumulate in Pakistan and whal
efforts were actually made to get thii
money. There is absolutely no indica
tion about this in the note supplied to
us. I would be grateful to the Min
ister if he could kindly supply the
reasons why this amount was allowed
to be accumulated in Pakistan. This
is a very huge amount. With these
words, I would like to congratulate the
hon. Minister for so ably handling the
Ministry.

Mr. Chairman: I would request the
hon. Minister to finish his remarks in
five minutes so that a little time may
be left for answers regarding the
Airlines Corporation.

Shri M. C. Shah: I wiU not take
more than five minutes. I am happy
that the Members who spoke on the
question of the loan to Burma were
glad that the Government of India
had given Rs. 20 crores as a loan to
Burma. Burma is our neighbour and
friend. If there are difficulties there,
we must go to the rescue of Burma.
In spite of difficulty about foreign
exchange and balance of payment
position, we had to give a loan. My
hon. friend Shri A. M. Thomas raised
the question of export of dry prawns
to Burma. When the Burmese delega
tion came in September-October, their
first proposals were with regard to
Rs. 10 crores loan and Rs. 10 crores
credit. Therefore, at that time, the
question of trade was to be discussed.
As a matter of fact, a list was prepar
ed about the commodities to be
exported to Burma. The item of dry
prawns was also included for about
Rs. 80 lakhs or so. But later on, the
Burmese delegation pleaded that they
did not wan  ̂ to have these conditions,
but they liked to select the commodi
ties which they should import into
Burma, and when and how. The Gov
ernment of India agreed that they
will not make it a condition that
Burma should import certain commo
dities from India into her territory.
So. instead of Rs. 10 crores credit.

Rs. 20 crores loan was granted to
Burma. The terms of the loan are
that it will carry 4 per cent, interest,
and they will have to repay it from
1959 onwards in half-yearly instal
ments of Rs. 2i crores each, so that
during 1959, 1960 and 1961, that is,
during the last few years of the
Second Five Year Plan we shall be
getting those moneys back.

5 P.M.
I quite realise the feelings of my

hon. friend from Travancore-Cochin.
'^Tien dry prawns were on O.G.L.,
there was a good demand. But from
March 1959, that was cancelled. Now,
dry prawns can be imported into
Burma only against the licence for
foodstuffs, and therefore it is quite
possible that the exports from India
now will not be of the same size as
what would have been the case if the
O.G.L. had not been cancelled. Repre
sentations have been made to the
Burma Government, but till now,
they have not borne any fruit. How
ever, the suggestion of my hon.
friend Shri A. M. Thomas will be
conveyed to the Commerce and
Industry Ministry who will taKe
necessary steps in the matter.

I have nothing further to say except
that I am happy that all the Members
have expressed their happiness over
this deal.

Shri Kamath: Was the hon.
Minister present at the negotiations
with the Burmese Government, or
was the senior Minister present?

Shri M. C. Shah: I was not present
when the negotiation were conducted,
because the negotiations with regard
to trade were to be conducted by the
Conmierce and Industry Ministry.
But belonging to the Finance Minis
try, I know about this Rs. 20 crores
loan which we had agreed to give
to Burma.

Shri Kamath; Second hand know
ledge?

Shri M. 0. Shah: It is first hand
knowledge. Perhaps my hon. friend
Shri Kamath does not know that I
belong to the Finance Ministry.
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Shri Kamath: Were you present at
the negotiations? That was my ques
tion.

Shti M. C. Shah.: I might not have
been present, but 1 know these things
in the Finance Ministry.

Mr. Chairman: It is not necessary
for him to be present at every con
ference. I think he should be able
to read the files.

Shri Jagjivan Ram: I shall take
note of my hon. friend Shri Kamath
first, who referred to the purchase of
Skymasters. He started by asking
why global tenders were not invited,
and why this deal was finalised with
a particular firm, namely the Air
Carrier Services Limited, Washing
ton. It is a fact that global tenders
were not invited. And in such mat
ters, it is perhaps neither wise nor
prudent to invite global tenders, for
since the commodity is limited, if the
demand is known, the prices shoot
up. Perhaps my hon. friend Shri
Kamath is not aware that Skymasters
are no more under manufacture, and
therefore one has to go in for second
hand Skymasters in the market.

But we did something which would
amount to a global tender. The Sky
masters are mostly available in
America. So, we approached our
Embassy there and requested them to
give us information about all possible
available Skymasters with their
specifications, descriptions and prices.
Purchase of an aircraft is not such a 
simple matter as saying, here is a 
Skymaster, and this is the price of it.
One has to go into the make of the
engine, the year of manufacture, the
year in which the aircraft was made
airworthy, the hours it has run, and
so on. The price has to be determin
ed only after taking all these factors
into consideration.

So, we got all the specifications
from the Embassy in Washington. If
I had the time I would go through
everyone of them and show from how
many parties in America we got
Information from as regards the
aescriptions and specifications of
asicymasters and also quotationa about

their prices. While comparing all
these, we found that the offer made
by this particular company, whose
aircraft was not in America but in
eastern countries was the best.

Shri Kamath: In Saigon?

Shri Jagjivan Ram: And it was to
be available to us on a quicker
delivery; the prices also were com
paratively cheaper than what were
quoted by those in America. There
was demand for Skymasters In 
American itself. Sometimes, it so
happened that by the time we could
send a reply to our Embassies, we
receive telegrams from them saying
that the aircraft were no more avail
able. This was the condition at that
time. And we got from this company
all the three aircraft with seven
spare engines and a very large
amount of spares. In the case of
the others, the position was different
for they were able to supply only one
or two, and that too with no spares,
either parts or engines. When air
craft are purchased, it is always
better to have aircraft with criUcai
stores and spares along with them.

So, ultimately the Corporation
decided that it was advantageous for
the Corporation to have a deal with
this particular firm. The question
was also cheaper in this case, because
it was $5,80,000, whereat the quota
tions from the others were so mucn
as $7,15,000.

The hon. Member has raised also
the question of the bona fides of tnia 
particular firm. So long as we were
having a deal favourable to the Cor
poration, we were not very much con
cerned with the bona fides of tnat
firm. We had known certain thmg^
about the complaint that he has rais
ed. We were in possession of int
facts, namely that before nationalisa
tion, while supplying certain mate
rials to a particular air company, tnik 
particular firm had certain dealmgtf
in a way which was not very
desirable. But the Corporation haa
to look only to the particular transac
tion which they were having witn
them and when they found that tto
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transaction was very much advant
ageous to them, they settled the deai 
and finalised it; and the Skymasters 
were received here, and they are 
operating.

I am not quite sure whether even 
if global tenders had been invited, we 
would have been able to secure these 
Skymasters. In the first place, very 
few Skymasters are available, ana 
secondly even if we had been able to 
secure, I wonder whether we would 
have been able to secure for the 
prices at which we have secured 
them. Thirdly, my hon. friend had 
asked, what does it matter if there 
was a delay of six months. Well, the 
answer Is that we would have lost 
the revenue which we have been 
earning in the last few months. That 
is quite simple. So, I am sure we 
would not have been able to pur- 
cnase these aircrafts at such a cheap 
price if global tenders had been 
invited.

Shrl Kamath: What action have you 
taken against that company for its 
earlier irregularity and violation of 
law?

Shrl Jagjivan Ram: As a matter of 
fact, we cannot take any action 
against that company. But while 
determining the compensation to be 
paid to the particular existing air
lines, our audit team took Into 
account the question of double invoic
ing, and to that extent the amount 01 
compensation to existing air company 
was reduced. So, we have safeguard
ed the Corporation. That is all.

Shrl Kamath: Any black-listing of 
that firm in effect?

Shrl Jagjivan Ram: That is a
foreign company. Perhaps my hon. 
friend is aware that that is an Ameri
can company and not an Indian 
company.

Shrl Kamath: Of course.
Shrl Jugjlvan Ram: Another thing 

was that it was because the American 
company was stationed outsiae 
A m ^ ca  that they were in a position

to give a lower quotation for the air
craft than the American compaiuca 
stationed in America were aoie tv 
give. That was also another factor.

Then I come to the question of 
losses‘ which my hon. friend, Shri 
A. M. Thomas, and others have rais
ed. The Corporation is making—and 
I am myself making—earnest efforts, 
as far as possible to reduce the 
losses. In this connection, I would 
make one point clear. Nowhere in 
the world has any internal airline— 
barring one or two unimportant air
lines—ever earned a profit or run 
without any loss. In our country, 
there are several factors which are 
very much disadvantageous to us as 
compared to airlines in other coun
tries. In the first place, the price of 
petrol is much higher in India than 
anywhere else. Secondly, we are 
paying tax on petrol to the Govern
ment, and the rebate which was avail
able to the private companies is not 
available to the Corporation. The 
Corporation-^I am speaking from 
memory and subject to correction—is 
contributing to the Central exchequer 
to the tune of something like Rs. 94 
to Rs. 96 lakhs per annvim on account 
of tax on petrol itself. So if you de
duct that amount from the amount of 
loss, you *will find that the lo.ss is 
less; you will also find that the Cor
poration is indirectly contributing to 
the Central exchequer to the tune of 
that amount.

Then another factor is about sales 
tax. Recently, after nationalisation, 
one or two State Governments have 
increased the rate of sales tax on every 
gallon of aviation spirit. That has 
also added to the expenditure of the 
Corporation.

Then again after nationalisationT^we 
could not carry on with the same 
conditions of service and scales of 
salaries of the employees. As you will 
See, on that account there has been 
an additional expenditure of Rs. 50 
lakhs per annum. These are certain 
factors contributing to the loss of the 
Corporation.
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Another factor which should also
be borne in mind is that of the ex
pansion that we. have effected—-the
Heron services. We know that in
certain sectors where we have intro
duced the Heron service, traffic may
be generated after some time. So in- 
the initial stages, so long as traffic is
not generated, there will be loss on
those services. So these are the
factors contributing to the rising loss
of ^he Corporation. But in due time
I am sure—as I assured the House,
while piloting the Air Corporation
Bill—within two or three years, we
may be in a position to reduce these
losses. Though we have shown here
the loss on account of the Skymaster
service also, from the way in which
we are getting traffic in the S k v -
masters, I am hopeful that the loss
there will be reduced substantially.

So we are making every possible
effort to reduce the losses. But I
repeat what I have said, that it is 
very difficult for internal air services
anywhere in the world to run at a 
profit. There may be a few excep
tions in the case of smaller air com
panies in America or somewhere else,
but otherwise everywhere the inter
nal air services are running at a loss
or are being subsidised by their gov
ernments, either directly or indirect
ly. There are, in certain matters,
hidden subsidies given by govern
ments to sustain and support ‘ the
internal airlines.

Mr. Chairman: Will the hon.
Minister take a long time? We have
already exceeded the time-limit.

Shri Jagjlvan Ram: One word about
Pakistan. We will have a substantial
amount in Pakistan. I am told by my
colleague, the Finance Minister,
that though in Pakistan they have not
got any law which prevents remit
tances to foreign countries of profits,
dividends or interest earned by
foreign nationals in Pakistan, all sorts
of administrative difficulties are
created in the way of the repatriation
of our money from there. Though we
have been taking the matter up at
certain levels for the repatriation and
remittance of our profits, our earn

ings there, we have not so far suc
ceeded. What the Pakistan Govern
ment says is that whatever revenue
is earned in Pakistan should be spent
there. As a matter of fact, we can
not spend all that there. We are
giving salaries and other things to
our employees in Pakistan from our
earnings there, but we have a sur
plus, and all sorts of administrative
cUfficulties are being put in the way
of the repatriation of that surplus. I
will say only this much: the House
knows how Pakistan behaves in ail
these matters whenever there are
negotiations regarding our outstand
ings.

Shri Kamath: Notorious.
Shri Jagjivam Ram: I would re

quest the Finance Ministry to taKe
up this question and see how we can
make certain adjustments.

Shri Kamath: The Prime Minster
should take it up.

Shri Jagjivan Ram: That is what I
bave to say. About efficiency and
other things, 1 will assure the House
that if anything is brought to ou.
ootice, we makt, earnest efforts to set
ĥat right. W-e have emphasised thflt

the Corporation has to serve its 
niaster. the air passenger, and the
«taff should always be courteous and
heloful to him. The remarks by the
^fembers of the House will be com
municated to the Corporation. We
have got a fine lot in pilots and other.i
and I think they will be alive to their
duties and resprnsibilities, and I hope
in future they will give no cause for
any complaint.

Shri S. L. Saksena: Is there any
plan for expansion?

Shri A. M. Thomas: May I aair a
question?

Mr. Chairman: I think we have al
ready exceeded our time. I will now
out cut motioTir Nos. 5, 17 and 20 to
the vote of the House.

The question Is:
*That the demand for a supple

mentary grant of a sum not ex
ceeding Rs. n ,28,49,000 in respect
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of *Loans and Advances by the 
Central Govf^mment’ be reduced 
by Rs. 100.’ ’

The motion was negatived 

Mr. Chalrmaii: The question is:

‘That the demand for a supple
mentary grant of a sum not ex
ceeding Rs. 11,28,49.000 in respect 
of *Loans and Advances by the 
Central Govt?rnment’ be reduced 
by Rs. 100.'*

The motion was negatived 

Mr. Chairman: The question is:

“That the demand Tor a supple
mentary grant of a sum not ex
ceeding Rs. 11,28,49,000 in respect 
of ‘Loans and Advances by the 
Central Govprnment’ be reduced 
by Rs. m :*

The motion was negatived 

Mr. Chalrmaii: The question is:

‘That a supplementary sum not 
exceeding Rs. 11,28,49,000 be 
granted to the Pres’uent tc 
defray the charges wiici. will 
come in course of paying curing 
the year ending tiie 31st day of 
March, 195€̂  in respect of L.oans 
and Advances by the Central 
Government’ / ’

The motion was adopted.

APPROPRIATION (NO. 4) BILL.

The Minister of Revenue and Civil 
Expenditure (Shri M. C. Shah): I
Leg to move for leave to iitroduce a 
Bill to autiiorise payment arid 
appropriation of certain f'i; *her sums 
from and out of the C*^nsolidate<i 
Fund of India for the service of die 
V andal year 1H55-56.

Mr. Chairman: The question is:
“That leave be granted to 

introduce a Bill to authorise pay
ment and af;*>ropriation of cer
tain further :>ams from a.ii ou"’ 
of the Consolidated Fund of India 
for the service of the financial 
year 1955-56*’

The motion was adopted.

Shri M. C. Shah: I introduce* the 
Bill and beg to move*.

“That the Bill to authorise pay
ment and appropriation of cer
tain further sums from and out 
of the Consolidated Fund of India 
for the service of the financial 
year 1955-56 be taken into con
sideration” .
Mr. Chairman: The question is:.

Shri K. K. Basu (Diamond Har
bour) : He should read the entire 
Bill. We do not know what are the 
amounts.

Shri Kamath (Hoshangabad): 
Copies have not been given to us.

Mr. Chairman: The Bill has been
already circulated.

Shri K. K. Basu: We have not got 
the Bill.

Shri M. C. Shah: We have already 
deducted Rs. 11,25,000 as was sug
gested in the beginning of the debate.

Shri K. K. Basu: He has deducted. 
But we must know what it is today 
before us.

Shri M. C. Shah: All the Demands
have been passed.

Mr. Chairman: Order, order. This
point should have been raised at the 
stage of introduction of the Bill. Now 
the motion for consideration is before 
the House. If this point was to be 
taken up, the entire leave should 
have been objected to.

•Introduced and moved with the recommendation of the President.
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Shrl K. K. Basu: We are not
objecting to the leave, but we should 
know what the Bill contains. He 
may have deducted Rs. 11,25,000. But 
let him state the position now.

Mr. Chairman: Order, order. The
entire Bill, as it stands, should be 
placed before the House. The hon. 
Minister should have made a state
ment after moving for consideration.

The Minister of CommiinicationB 
(Shri Jagjivan Ram): He has not
made any speech.

M r Chairman: I have not put the 
motion to vote.

Shri M. C. Shah: I have already
moved the Bill for consideration. 
This Bill consists of all the items that 
have been voted by the House. It 
has been already improved upon, be
cause Rs. 11,25,000 have been deduct
ed from the Bill. So this Bill consists 
of just those items that have been 
passed minus Rs. 11,25,000. I do not 
know what other matters the hon. 
Member from Calcutta wants me to 
give him. I think he knows the 
practice and procedure. He is here 
for the last three and a half years and 
he knows the procedure. He is an 
eminent solicitor of the Calcutta 
High Court and he ought to know the 
procedure also.

Shri Raghavachari (Penukonda): 
May I submit that contingent notice 
of the Appropriation Bill was one of 
the items on the agenda. The Bill 
contains in the main all the items 
voted in the House and these Bills 
are not distributed to the hon. Mem
bers, as a matter of practice, earlier. 
It cannot contain more than what has 
actually been voted by the House. 
That is the practice.

Mir. Chairman: The hon. Member 
has just tried to help the hon. 
Minister out.

The question is:

'That the Bill to authorise pay
ment and appropriation of cer
tain further sums from and out
of the Consolidated Fund of

India for the service of the finan
cial year 1955-56, be taken into 
consideration.”

The motion was adopted.
Clauses 1 to 3, the Schedule, the En  ̂
acting Formula and the Title were 

added to the Bill.
Shri M. C. Shah: I beg to move:

‘That the Bill be passed**.
My. Cairman: The question is:
‘That the Bill be passed*’.

The motion was adopted.

DEMANDS FOR EXCESS GRANTS
Mr. Chairman: Now, the discussion 

on Excess Demands will take place. 
Demand No. 28-A—Ministry without

PORTFOLIO
Mr. Chairman: Motion moved:

‘That a sum of Rs. 1,097 be 
granted to the President to make 
good an excess on the grant in 
respect of ‘Ministry without Port
folio* for the year ended the 31st 
day of March, 1951.**

Demand No. 40—Botanical Survey 
Mr. Chairman: Motion moved:

“That a sum of Rs. 6,384 be 
granted to the President to make 
good an excess on the grant in 
respect of ‘Botanical Survey’ for 
the year ended the 31st day of 
March, 1951.**

Demand No. 51— Âgriculture 
Mr. Chairman: Motion moved:

‘That a sum of Rs. 28,30,744 be 
granted to the President to make 
good B n excess on the grant in 
respect of ‘Agriculture* for the 
year ended the 31st day of 
March, 1951.”

Demand No'. 54—Salt

Mr. Chairman: Motion moved:
“That a sum of Rs. 28,88,199 be 

granted to the President to make 
good an excess on the grant in 
respect of ‘Salt* for the year 
ended the 31st day of March, 
1951.**
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Demand No. 64— M̂iscellaneous 
Departments 

Mr. Chairman: Motion moved:
‘That a sum of Rs. 23,52,190 be 

granted to the President to make 
good an excess on the grant in 
respect of ‘Miscellaneous Depart
ments’ for the year ended the 
31st day of March, 1951/’

Demand No. 74—Expenditure on Dis
placed Persons

Mr. Chairman: Motion moved:
“That a sum of Rs. 6,25,810 be 

granted to the President to make 
good an excess on the grant in 
respect of 'Expenditure on Dis
placed Persons* for the year end
ed the 3lst day of March, 1951.”

Demand No. 80—Miscellaneous Ad
justments BETWEEN THE UNION AND 

State Governments

Mr. Chairman: Motion moved:
‘That a sum of Rs. 47,864 be 

granted to the President to make 
good an excess on the grant in 
respect of ‘Miscellaneous Adjust
ments between the Union and 
State Governments* for the year 
ended the 31st day of March, 
1951.**
Demand No. 82—Civil Defence 

Mr. Chairman: Motion moved:
‘That a sum of Rs. 8,287 be 

granted to the President to make 
good an excess on the grant in 
respect of ‘Civil Defence* for the 
year ended the 31st day of March, 
1951.”

Demand No. 83—Preparation 
Payments

Mr. Chairman: Motion moved:
“That a sum of Rs. 58,62,358 be 

granted to the President to make 
good an excess on the grant in 
respect of Tre-partition Pay
ments’ for the year ended the 
31st day of March. 1951.**

Demai^  No. 89A—ViNDHYA Pradesh
Mr. Chairman: Motion moved:

*That a sum of Rs. 2,83,049 be 
granted to the President to make

good an excess on the grant in
* respect of ‘Vindhya Pradesh’ for 

the year ended the 31st day of 
March, 1951.”

Demand N o.. 96—Capital Outlay on 
Indian Posts and TeLecraphs (Not 

MET PROM Revenue)
Mr. Chairman: Motion moved:

“That a sum of Rs. 30,79,935 
be grated to the President to 
make good an excess on the 
grant in respect of ‘Capital Out
lay on Indian Posts and Tele
graphs (Not met from Revenue)* 
for the year ended the 31st day 
of March, 1951.”

Demand No. 97—Indian Posts and 
Telegraphs—Stores Suspense (Not 

MET from Revenue)
Mr. Chairman: Motion moved:

‘That a sum of Rs. 1,13,72,975 
be granted to the President to 
make g»od an excess on the 
grant in respect of ‘Indian Posts 
and Telegraphs—Stores Suspense 
(Not met from Revenue)* for 
the year ended the 31st day of 
March, 1951.**
Indent for Scientific Instruments

Shri Kamath (Hoshangabad): I beg 
to move:

*That the Demand for an 
. Excess Grant of a sum of Rs.
6,384 in respect of ‘Botanical 
Survey* be reduced by Rs. 100.” 
Delay in receipt of equipment

Shri N. B. Chowdhnry (Ghatal): I 
beg to move:

‘That the demand for an 
Excess Grant of a sum of Rs. 6,384 
in respect of ‘Botanical Survey* 
be reduced by Rs. 100.**

Retention of an officer beyond normal 
date of retirement

Shri S. L. Saksena (Gorakhpur 
Distt.—North): I beg to move:

‘That the demand for an 
Excess Grant of a sum of Rs. 6,384 
in respect of "Botanical Survey* 
be reduced by Rs. 100.”
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Non-settlement of bonus to sugar^ 
cane growers

Shrl S. L. Saksena: I beg to move:
**That the demand for an

Excess Grant of a sum of Rs,
28,30,744 in respect of *Agricul-
ture’ be reduced by Rs. 100.”

The Minister of Food and Affrical- 
ture (Shrl A. P. Jain): With your 
permission, may I submit that cut 
motion No. 4 by Shri S. L. Saksena 1s 
out of order because the excess expen
diture relates to the year 1950-61 and 
this cut motion deals with tha pay
ment of bonus to the sugarcane grow
ers. Thib scheme came into operation 
only in 1953-54 and did not exist at 
the time when the excess expenditure 
was made. Apart from that, the 
excess expenditure has nothing to do 
with the sugarcane bonus. In fact, 
the sugarcane bonus did not exist at 
that time and therefore this cut 
motion is completely and totally out 
of order.

Mr. Chairman: What has the hon. 
Member to say? The fact stated by 
the hon. Minister is that this bonus 
to sugarcane growers did not exist 
at that time, in the financial year for 
which this excess grant is being 
demanded. If that is a fact, this cut 
motion cannot be allowed to be mov
ed.

Shri S. L. Sakaena: The Fund was 
for. the benefit of the sugarcane grow
ers.

Shri A. P. Jain: But bonus did not 
exist at that time.

Shri K. K. Baati (Diamond Har
bour) : Probably the hon. Member 
wants to argue why did you not give 
bonus then?

Mr. Chairman: Prima facie it looks 
as if the scheme for bonus did not 
exist at that time and b o  such a cut 
motion cannot be moved. Is it the 
contention of the hon. Member that it 
existed at that time?

Shri S. L. Sakaena: It might not
have existed; it ought to have.

Mr. Chairman: I am afraid that the 
rules of this House do not allow 
hypothetical questions to be discuss
ed. Therefore, cut motion No. 4 is 
out of order and cannot be allowed. 

Cut motions moved:
(1) ‘That the Demand for an 

Excess Grant of a sum of Rs. 6,384 
m respect of ’Botanical Survey' 
be reduced by Rs. 100.”

(2) *That the demand for an 
Excess Grant of a sum of Rs. 6,384 
in respect of ‘Botanical Survey' 
be reduced by Rs. 100.”

(3) “That the demand for an 
Excess Grant of a sum of Rs. 
6,304 in respect of ^Botanical Sur
vey’ be reduced by Rs. 100.”
Shri Kamath: I shall be very brief

indeed. This excess demand with 
reference to the Botanical survey is 
composed of two items. One is un
anticipated and the second is unex
pected—unanticipated payment, and 
unexpected retention of an officer. It 
is payment for scientific instruments 
indented for in 1948-49 and received 
in 1950-51. That means to say that 
they were received in 1950-61.

Before I proceed, I would like to 
draw your attention to the fact that 
the Minister concerned—neither the 
then Minister nor the present Minis
ter—is present here at ^his time.

The Minister of CommttnicaiioBB 
(Shri Jaajivan Bam): The Finance 
Minister who embraces everybody is 
here.

Shri Kamath: This demand is—I
take the papers at their face value— 
for the year 1950-51. I wonder why 
Government has come forward in 
1955-56 for the section  of this 
amount. I see it is not a very big 
amount, but it is a question of princi
ple involved. It takes so long for the 
Audit to find out this excess payment.

Why was it not brought before the 
House earlier? The indent was plac
ed in 1948-49 and the instruments 
were received in 1950-51. Which was
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the company with whom the indent
was placed? When the indent was
placed, did not Govememnt have any
idea as to what the instruments would
cost? At least its approximate cost
could have been shown in the budget
at that time. As scon as it was spent,
why did not Government come for
ward with a supplementary demand
before the House?

The second part of it is the unex
pected retention of an officer beyond
his normal date of retirement. This,
of course, is becoming common now
adays and it has become a habit with
Government now. There is no point
in criticismg the Government. The
Government has become thick-skin
ned and absolutely inured to criti
cism. Retirement of an officer beyond
the normal date of his retirement is
a normal thing nowadays with the
Government. I do not want to say
much except to reiterate the criti
cisms against the' Government that
has been directed from these benches
time and again on this score. Unfor
tunately due to the vast majority—I
would not use the words “brute majo
rity’*—oT the Government, these criti
cisms have no effect. I would like to
know who the officer concerned was
that was retained and why he was
retained. I would like the hon. Min
ister, Shri Shah, if he can throw
light on this. I wonder whether he
can, but I hope he will.

Shrl S. L. Saksena: I have only to
say this. Although I can admit that
the payment for the instruments may
have been unanticipated, I cannot
imderstand how the Government can
justify the retention of the officer
beyond the normal date of retirement.
To say “unexpected** has no meanmg.
His date of retirement should have
been known first Still he had been
retained for a period beyond that
date. It cannot be unexpected and
that is something which the hon. Min
ister has to explain. This thing hap
pened in 1950-51 but the Government
did not come up before the House till
today, which is surprising.

Shrl N. B. Chowdhury: My point is
about the delay in the receipt of the
scientific equipment. In the Third
Progress Report of the Five Year
Plan, in the relevant chapter on scien
tific development of natural resources,
it was stated that the work of the
development of natural resources was
held up for some time due to the non
receipt of equipment in time. We find
that the Government has entered into
a number of agreements with other
countries even during this period.
There is the Colombo Plan, there is
the T.C.A. and there is the T.C.M.,
but in spite of all these, our work is
being held up due to non-receipt of
the equipment in time. Here, the
indent was placed in 1948-49 but it
was only after three years that the
equipment was made available to this
country. This only means that our
reliance on the countries where we
placed these orders was responsible to
some extent for this delay. This is
an equipment relating to botanical
survey, as has been stated in the
Demand. I want to know something
about the type of the scientific equip
ment for which order was placed and
with which country the order was
placed, and what is the reason for
delay in the receipt of the equipment.

(yRiT ar :
^  3ft finrrf? |

“for the benefit of the sugar
cane growers and improvement
of the sugar industry.**

^ 3>rr?T w tt

»PTT I  I ^
(»rf«np) ft*TT 3TT T?[r ^

g Pp ftRT ^ ’PTT
nr 9TVTT # tw  (t t ) 5t»it

?r STT ^  m  ^  ^
Pp5TT I Pft ^  ^ ^
w  w  I wt

^ ^  f»T5fr ?
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3TRT ^  ^ IT f^rar

%  f e n  W  I H f  ?ft #■ H T T  ^TOTT
^ ft* ^I'jn

fiPTT 'STR I %f*p5T ^
3ft * r f t ^  f ? R H  f , W  S|fl- ^  « F ^  
f .  ^fr VTT q jp R T  f?TT sftftif ^
*PT »iFr ^  f̂ ra" fe n  *nrr ? ?nR
f T  5 f W  ^  f S [  ?T^ ^  I
^  f f t w J  (■d<^K<hl) apr ?rm- f T ^  ^  
t  ?ft t ’ tnrsRTT i  ftr  ?rr?? «Pt
^  ^nanr ^  % «pr%^
(> r a T ^ ? T T ? l^ ) T T  ♦TT*T ^ T  ^ ’ TT I
^  ifs ^  ^  srnr % «prr
t  I ^  « n R  'BPT^T ^  fft ^ R V R  aRr?rw 
P p  *r?r ^  n x .'i  "PT f*TT ’?>TiI5f
fW T ^  ^ p p  ^ t ’fl’ ^  ^  f»TT W  ?ft 
^  %  m f% «fr t  ^  %  5 J W H  T t
^  9TVTT w ^
f*T?T m f ^  ^  f e n   ̂ ftp %
’ BI’ T^ %  I

wriT i f ^  («ft «nwftw^ tpt ) ;
( v r m m )  %  'T»nf spT ?ft T s m r

5%n ?

« ft  f in j f f f  f w  : ?ft JT? ?
ft> ( v t c w f t t )  %  *111̂  ^  f e n  
»n n  I %<T w > tw  ( w r  ^  ir m
^  ^ ?7T ?  I

«ft q^q«iwwT (> m m ^  JTar) : 
^  i f t  ? f f  %ST fft^nr ( w r  ^ r < n ^ )
t  1

«ft firjftr f w  : f̂̂ rfl- ;n:^ 
f e n  * n n  f>P ^  's n w r  | ? n  i
4  <nmm f  f»F’t? »T5r?r | i »rf)w 
« n ^  ^  w t i t  ^  ^  t  !=R v t  
T ![T  3n?n I  f t :  »»iw<T 5 * n  a r a ir  w i  
wi % ’irnf ^  f?y ’K iw  ^  

^  I ^  »»i»i»ir ■^i(jni jj Pp ?{*nc 
^  smr *pff TWT *rar 1

4 f  %  p i t  *pft 5ft w  ^  
^  ?nmr? f% ^  t t  <whtt jm  
I  « f t r  l ? n  1 1  m «T ^  iiir >ft ^nrw '?
f^  f ^  f 5̂T ?J£t ^ fs[KHT vim  %5T 
fftu# ^  fifzn w  I  I

«ft W*m • « f^  rft 5Tf^
^Tft t  I

Mr. Chairman: I would like to say 
that when particular Demands of the 
Ministries are there, instead of leav
ing the entire thing to the hon. Fin
ance Minister, it would be better if 
the particular Minister in charge was 
able to be present as that would make 
things easier and give more satisfac
tion to the Members who want some 
information. For the time being, the 
hon. Finance Minister can reply.

The Minister of Revenue and Civil 
Expy^ndltare (Shri M. C. Shah): I
think there has been some misunder
standing on the part of Shri Kamath, 
Shri Saksena and the last speaKer. 
These are the Demands for the excess 
payments made in the year 1950-51. 
Because of our present system of fin
ancial control the payments are made. 
When there are unexpected expendi
ture to be incurred, and then when it 
is discovered that there was no provi
sion in the budget for such pajrments, 
the excess is brought to notice at the 
stage of preparation of the appropria
tion accounts. The appropriation 
accounts are prepared by the Comp
troller and Auditor-General and 
examined by the Public Accountu 
Committee. The Public Accoimts 
Conmiittee recommends the regu- 
larisation of these items. In the tirsi 
instance, the indent was placed in 
1948-49. It was not anticipated that 
those instruments would be delivered 
in 1950-51 and that payment would 
have to be made in 1950-51. The 
instruments were delivered in 1950
51, and because we had not got the 
separation of accounts and audit, the 
excess could not be detected. W h«i 
the goods were received and the value
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was to be paid, there was no provi
sion for the amount in the grants 
voted by the House then. Therefore, 
when the Appropriation Accounts 
were prepared, it was found out that 
this was an excess of the demand and 
therefore that has to be regularised 
according to the recommendations of 
the Public Accounts Committee. All 
these items shown here and now 
before the House were items which 
were not provided for but because of 
the present system of financing and 
because of keeping audit and accounts 
together, these excess payments could 
not be detected during the year. 
According to our Constitution, article 
115, these items are to be regularised 
and passed by this House. Therefore, 
these have been brought forward.

My friend just mentioned about the 
cane growers. These payments ought 
to have been made earlier in 1947 but 
they had to be made later. Sugar 
control was lifted and certain differ
ential prices were to be paid. Some
thing like Rs. 46 lakhs were to be paid 
but only Rs. 12 lakhs were paid in 
that year and Rs. 34 lakhs had to be 
paid in the year 1950-51. There was 
no budget provision then. This obli
gation had to be honoured and so 
payment was made. As I said when 
the Appropriation Accounts were 
made, this was foimd to be an excess 
payment. The P.A.C. have gone into 
all these items and they have recom
mended that under article 115 of the 
Constitution these must be regularis
ed. Therefore, there is nothing extra
ordinary.

It has been said that there has been 
delay. As long as the present sys
tem continues and there is no separa
tion of accounts and audit, such things. 
may happen. This is the first batch 
for 1950-51. We may have to come 
for regularisation of the excess relat
ing to 1951-52, 1952-53, 1953-54, 1954
55 and 1955-56.

An Hon. Member: For excess pay
ments?

Shrl M. C. Shah: Yes, It is because 
of this. We are trying to separate the

audit and accounts. Then it can be 
seen that the demand is not exceed
ed. These things happen because they 
are not separated. We have already 
started separating audit from accounts 
in the Mihistry of Food, in Supply 
Department, in the Ministry of Re
habilitation. Recently we have also 
applied that policy so far as the Lok 
Sabha and the Rajya Sabha Secreta
riats are concerned. As long as the 
financial control system is as it is 
today, the accounts and audit depart
ments remaining together, these 
excesses will be coming. These extra 
payments will be scrutinised by the 
Public Accounts Committee and after 
the recommendation of that Commit
tee they will have to come before 
this House for regularisation. That is 
the long and short explanation of the 
whole thing.

?nn?r srarnr g i m
53TT iftr ^

t  «TT ft. ^
jnTFT ^  ^  sRiT# ft?

W T  53TT I  I W  ^  T T

Mr. Chairman: The hon. Minister
has replied to the question why excess 
demands have been made; he said 
that it was due to certain ways of 
accounting. The hon. Member wants 
to know and get a specific answer as 
to item 51 under which the cane grow
ers are stated to have benefited by a 
certain deal. He wants the hon. Min
ister to substantiate the position and 
show how the cane growers had 
actually been benefited. Otherwise, 
he wants that to be taken away if this 
was not allotted to the benefit of the 
cane growers.

Shri M. €. Shah: From the diiTer- 
ential prices that we paid and wWch 

they collected on the stocks frozen in
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the mills, certain amount was realis
ed and that sum was sent to the wel
fare fund of the cane growers. From 
that welfare fund whatever was to be 
spent for the welfare of the cane 
growers was spent.

Shri S. L. Saksena: He had not
answered about the retention of an 
officer beyond his term.

Mr. Chairman: The hon. Member
wants to know why a particular officer 
was retained beyond his term,

Shri M. C. Shah: There was no
question of retaining an officer. The 
officer was not responsible. In 1948
49 an indent was placed and it was 
not expected that those goods would 
arrive in 1950-51. Those goods arriv
ed in 1950-51.

Mr. Chairman: That is not the
point. The small point is this. What 
is the relation between the retention 
of the officer beyond the normal date 
of retirement with the late arrival of 
scientific instruments? That is the 
small point.

Shri M. C. Shah: I am sorry, I 
thought that Shri Kamath raised this.

Shri Kamath: You have confused
it.

Shri M. C. Shah: It must have been 
found necessary by the administra
tive Ministry to retain him for a cer
tain period and therefore, he has to 
be paid. I have got the explanation 
also. There was some delay in the 
U.P.S.C. and before the recommenda
tion came from the U.P.S.C. the period 
had expired and therefore as long as 
the reconunendation did come from 
the U.P.S.C. we had to extend tha 
period. We had to pay because we 
had kept him.

Mr. Chairman: I shall put the cut 
motions, Nos. 1, 2 and 3 to vote.

The question is:
*That the Demand for an

Excess Grant of a sum of Rs.
6,384 in respect of "Botanical
Survey’ be reduced by Rs. 100/*

The motion was negatived.
Mr. Chairman: The question is:

‘That the demand for an 
Excess Grant of a sum of Rs.
6.384 in respect of ‘Botanical 
Suirey* be reduced by Rs. 100.”

The motion was negatived,
Mr. Chairman: The question is:

“That the demand for an 
Excess Grant of a simi of Rs.
6.384 in respect of ‘Botanical 
Survey* be reduced by Rs. 100.”

The motion was negatived,
Mr. Chairman: I think I can put all

these Demands together.
The question is:

“That the respective Excess 
sums not exceeding the amotmts 
shown in the third co/umn of the 
Order Paper be granted to the 
President to make good the . 
amounts spent during the year 
ended the 31st day of March, 1951, 
in respect of corresponding heads 
of Demands entered in the second 
column thereof.”

The motion was adopted,
[The motions for Demands for
Excess Grants which were adopted 

by the Lok Sabha are reproduced 
below:—Ed.]

Demand No. 28-A—Ministry without
PORTFOLIO

“That a smn of Rs. 1,097 be 
granted to the President to make . 
good an excess on the grant in 
respect of "Ministry without Port
folio* for the year ended the 81ft 
day of March, 1951.”

Demand No. 40—Botanical Survey

"That a sum of Rs. 6,384 be 
granted to the President to make 
good an excess on the grant in 
respect of "Botanical Survey* for 
the year ended the 31st day of 
March, 1951.”

Debaand No. 51—Aqriculture
""That a sum of Rs. 28,30,744 be 

granted to the President to make 
good an excess on the grant in
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respect of ‘Agriculture’ for the
year ended the 31st day of
March, 1951.”

Demand No. 54—Salt

'That a sum of Rs. 28,88,199 be
granted to the President to make
good an excess on the grant in
respect of ‘Salt* for the year
ended the 31st day of March,
1951.**

Demand No. 64—Miscellaneous
Departments

“That a sum of Rs. 23,52,190 be
granted to the President to make
good an excess on the grant in
respect of ‘Miscellaneous Depart
ments* for the year ended the
31st day of March, 1951.**

Demand No. 74— Êxpenditure on Dis
placed Persons

"That a sum of Rs. 6,25,810 be
granted to the President to make
good an excess on the grant in
respect of ‘Expenditure on Dis
placed Persons’ for the year end
ed the 31st day of March, 1951.”

Demand No. 80—Miscellaneous Ad*
justments between the Union and

State Governments

“That a sum of Rs. 47,864 be
granted to the President to make
good an excess on the grant in
respect of ‘Miscellaneous Adjust
ments between the Union and
State Governments* for the year
ended the 31st day of March,
1951.**
Demand No. 82—Civil Defence

“That a sum of Rs. 8,287 be
granted to the President to make
good an excess on the grant in
respect of ‘Civil Defence* for the
year ended the 31st day of March,
1951.”

Demand No . 83— P reparation
P aym ents

‘That a sum of Rs. 58,62,358 be
granted to the President to make
good an excess on the grant in
respect of ‘Pre-partition Pay
ments* for the year ended the
31st day of March, 1951.**

Demand No. 89A -*V indhya Pradesh

“That a sum of Rs. 2,83,049 be
granted to the President to make
good an excess on the grant in
respect of ‘Vindhya Pradesh’ for
the year ended the 31st day of
March, 1951.**

Demand No. 96— C a p ita l o u t la y  on
Indian Posts and Telegraphs (Not

m et fro m  Revenue)

“That a sum of Rs. 30,79,935 
be granted to the President to
make good an excess on the grant
in respect of ‘Capital Outlay on
Indian Posts and Telegraphs (Not
met from Revenue)* for the year
ended the 31st day of March,
1951.**

Demand No. 97— Indian Posts and
Telegraphs—Stores Suspense (Not

MET FROM Revenue)
“That a sum of Rs. 1,13,72,975 

be granted to the President to
make good an excess on the
grant in respect of ‘Indian Posts
and Telegraphs—Stores Suspense
(Not met from Revenue)* for the
year ended the 31st day of March,
1951.**

APPROPRfATION (NO. 5) BILL
The Minister of Revenue and Civil

Expenditure (Shri M. C. Shsh): I
beg to move for leave to introduce a 
Bill to provide for the authorisation
of appropriation of moneys out of the
Consolidated Fimd of India to meet
the amounts spent on certain services
during the financial year ended on
the 31st day of March, 1951, in excess
of the amounts authorised or granted
for the said services.
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Mr. Chairman: The question ia: 
“That leave be granted to intro

duce a Bill to provide for the 
authorisation of appropriation of 
moneys out of the Consolidated 
Fund of India to meet the 
amounts spent on certain services 
during the financial year ended 
on the 31st day of March, 1951, 
in excess of the amounts authoris
ed or granted for the said 
services.” .

The motion was adopted.

Shrl M. C. Shah: I introduce* the 
Bill and beg to to move*:

‘That the Bill to provide for 
the authorisation of appropriation 
of moneys out of the Consolidat
ed Fund of India to meet the 
amounts spent on certain services 
during the financial year ended 
on the 31st day of March, 1951, 
in excess of the amounts autho
rised or granted for the said ser
vices, be taken into considera
tion,”

12 DECEMBER 1955 Hindu Succession Bill U H

Mr. Chairman: The question is.

Shri S. L. Saksena (Gorakhpur 
Distt—North): Is it that you will
straightway put it to the vote of the 
House without allowing us to speak?

Mr. Chairman: Generally the con
vention is that the Appropriation Bill 
in respect of Excess Demands is put 
through without any discussion. Can 
the hon. Member try to bring before 
the House a particular reason why 
this Convention should not be followed 
in this case also?

Shri S. L. Saksena: If it is the con
vention I have no objection.

Mr. Chaiorman: The question is:
‘That the Bill to provide for 

the authorisation of appropriation 
of moneys out of the Consolidat
ed Fund of India to meet tha 
amounts spent on certain servi
ces during the financial year

ended on the 81st* day of March, 
1951, in excess of the amounts 
authorised or granted for the 
said services, be taken into consi
deration.”

The motion was adopted.

Clauses 1 to 3, the Schedule, the J5n- 
acting Formula and the Title were 

added to the Bill.

Shri M. C. Shah: I beg to move:
‘That the Bill be passed.”

Shrl S. L. Saksena: Can we not
speak at this stage?

Mr. Chairman: No. I hope the hon. 
Member would not press for it.

Shri S. L. Saksena: If there is a 
convention I do not want to press for 
it.

Mr. Chairman: Now I will put the 
motion to the House.

Shrl Kamath (Hoshangabad): When 
there is no quonmi in the House, this 
Appropriation Bill cannot be passed.

Mr. Chairman: Now that a question 
of quorum has been raised I have to 
take n9tice of it. The bell may *be 
rung. Yes, now the quorum is there.

The question is:
‘That the Bill be passed.”

The motion was adopted.

HINDU SUCCESSION BILL
The Minister of Legal AITalrs (Shri

Pataskar): I think there are only
about 5 minutes left

Mr. Chairman: 
may start now.

The hon. Minister

Shri Pataakar: I beg to move:
'That the Bill to amend and 

codify the law relating to intes
tate succession among Hindus, as 
passed by Rajya Sabha, be taken 
into consideration.”

^Introduced and moved with 
4e5 L.SD.

the recommendations of the President
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Shrl A. M. Thomas
That is enou^.

(Emakulam):

Mr. Chsdpman:
may continue.

The hon. Minister

Shrl Pataskar: This problem has a 
history of its own.

[Mr. Dbfuty-Spbaksh in the Cfuiir.]

Sir, I have moved the 'motion and 
I think I will better speak tomorrow 
because there are only three minutes 
left now.

Mr. Depttty-Speaker: The hon. Min
ister can start now.

Shri A. M. Thomas: He has for
mally placed the motion before the 
House.

Mr. Deputy-Speaker: All right, he
may continue tomorrow.

The LoTt Sabha then Adjourned till 
Eleven of the Clock on Tuesday, the 
13th December, 1955.
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D A IL Y  D IG E S T  

[Monday, 12th Deamber, 1955]

PAPERS L A ID  ON T H E  
TA B L E —
The following statements 

showing the action taken by 
the Government on various 
assurance's, promises and 
undertaykings given by 
Ministers during the various 
Sessions shown against each 
were laid on the Table of the 
House.—
(i) Supplementary state
ment No. III. Tenth Ses
sion, I9<5 of Lok Sabha .

(2) SuppLmentary Statement 
No, IX . Ninih Session. 
1955 of Lok Sgbha.

(3) Supplementary Statement 
No. X III. Eighth Session, 
1954 of Lok 5abha.

(4) Supplementary Statement 
No. X a III . Sixth Session, 
1954 of Lok Sabha.

(5) Supplementary Statement 
N o .X X V n i. Fifth Session, 
1953 of Lok Sabha.

Sion, 1953 of Lok Sabha,
(7) Supplemental Statement 

No. X X X V I. Seond Ses
Sion, I9S2 of Lok Sabha.

(8) Supplementary Statement 
No, X X X IV . First Session, 
1952 of Lok Sabha.

M E SSA G E  FROM  R AJYA  
SABHA—

Secretary reported a message 
from Rqjya Sabha that Rajya 
Sabha had passed the Bar 
Councils (Validation of State 
Laws) Bill, at its sitting held 
on the 8th December, 1955

B IL L  PASSED  BY R A jY A  
SABHA— LA ID  O N  TH E  
T A B LE— J
Secretary laid on the Table 

the Bar Councils (Validation 
of State Laws) Bill, as passed 
by Rajya Sabha • •

CO N SID ER ATIO N  O F B IL L .
Motion to consider the Cons

titution (Eighth Amendment) 
Bill was moved by Shri 
Biswas. The Lok Sabha divid
ed on the motion. Ayes 345; 
Noes i« The motion was 
adopted by a majority of . the 
total membership of the House 
and by a majority of not 
less than two-thirds of 
the members preteot and vot* 
Ing. Clause-by-clause consi
deration of the Bill was post-

M54

Columns poned till the 13 th Decem
ber, 1955* • • •

a i53-54 DEMANDS FOR SUPPLE
MENTARY GRA N TS-1955
56

Demand No. 65 relating ^o the 
Ministry of Irrigation 
and Power, Demand No. 46 
relating to the Ministry of 
Health, Demands Nos. 76 
and 82-A relating to the 
Ministry of Natural Re
sources and Scientific Re
search, Demands Nos. 90 
and 91 relating to the Minis
try of Rehabilitation and 
Deman d No. 120 relating to 
the Ministry of Finance 
were discussed and voted in 
fuU . . . .  

D EM AN D S FOR E X C ESS  
G R A N T S— 1950-51*

Deiiand No. 28-A relating to 
Ministry without Portfolio, 
Demand No. 40 relating to 
Botanical Survey, Demand 
No. 51 relating to Agricul
ture, Demand No. 54 relating 
to Salt, Demand No. 64, rela
ting to MisC(*llaneous Depart
ment Demand No. 74, relat
ing to Expenditure on Dis
placed persons. Demand No. 
80, relating to Miscellanoues 
adjustments between the 
Union and State Govern
ments, Dem-^nd No. 82, re
lating to Civil Defence, De
mand No. 83, relating to 
Prepartition Payments,
Demand No. 89-A relating to 
Vindhya Pradesh, Demand 
No. 96, relating to Capital 
Outlay on Indian Posts and 
Telegraphs (Not met from 
Revenue), Demand No. 
relating to Indian Posts and 

2254 Telegraphs— Stores Sus
pense. (Not met from Re
venue), were discussed and 
Voted in full . . .

B IL L S  IN TR O D U CED  AN D  
P A S S E D - ^  ^

Appropriation (No. 4) 
Bill was introduced, consi
dered and passed.

•  (2) Appropriation ( No. 5 )
Bill was introduced, consider
ed and passed . . •

CO N SID ER A TIO N  * O F  
B ILL .— .
Motion to consider the Hindu 

Succession BUI, as paased 
by R^jya Sabha, was moved 
by Shri Pattskir and nit
speech was not concluded.

Mxi
CoLUMNt

2267-33^5

2398-34x2

2395—9«» 
24x2-14

2395—98

2412—14
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